FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

UNIBERA DEVELOPERS PRIVATE LIMITED OPERATING IN REAL ESTATE ACTIVITIES AT
GREATER NOIDA, UTTAR PRADESH

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS

1. | Name of the corporate debtor along with PAN & CIN/ | UNIBERA DEVELOPERS PRIVATE LIMITED

LLP No. CIN: U70102DL2012PTC229805
PAN: AABCU3968P
2. | Address of the registered office 2, Jay House, Bihari Park, Devli Road, Khanpur,
New Delhi, Delhi-110062, India

3. | URL of website https://www.uniberatowerscirp.in/

4. | Details of place where majority of fixed assets are Plot No. GH-16F, Sector-01, Greater Noida West,
located Uttar Pradesh-201306

5. | Installed capacity of main products/ services Rights for construction and development of

residential housing project named “Unibera Towers”
comprising of 5 towers.

6. | Quantity and value of main products/ services sold in N/A
last financial year

7. | Number of employees/ workmen NIL

8. | Further details including last available financial https://www.uniberatowerscirp.in/
statements (with schedules) of two years, lists of
creditors are available at URL:

9. | Eligibility for resolution applicants under section https://www.uniberatowerscirp.in/
25(2)(h) of the Code is available at URL:

10, Last date for receipt of expression of interest 09 December 2023*

11, Date of issue of provisional list of prospective 14 December 2023
resolution applicants

12, Last date for submission of objections to provisional 19 December 2023
list

13, Date of issue of final list of prospective resolution 29 December 2023
applicants

14, Date of issue of information memorandum, evaluation 03 January 2024
matrix and request for resolution plans to prospective
resolution applicants

15, Last date for submission of resolution plans 02 February 2024

16, Process email id to submit Expression of Interest cirp.unibera@gmail.com

*The submission of expression of interest and the timelines for the same as mentioned above remain subject to extension of
time beyond the period of 330 days for the completion of the CIRP of the Corporate Debtor by the Hon ’ble National Company
Law Tribunal, New Delhi Bench-11 under the Insolvency and Bankruptcy Code, 2016, and the accompanying Regulations
thereunder.
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AYYAGARI VISWANADHA SARMA
IBBI/IPA-001/1P-P-01524/2018-2019/12396

AFA: AA1/12396/02/171024/106113 (Valid till 17 October 2024)

Date: 24 November 2023
Place: Greater Noida, Uttar Pradesh

RESOLUTION PROFESSIONAL FOR
UNIBERA DEVELOPERS PRIVATE LIMITED
Registered Address: Building 03, Flat 301,

My Home Vihanga, Gopanpally Village,
Serlingampally Mandal,

Hyderabad, Telangana- 500046
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PUBLIC NOTICE

I, PRASHANT DATTA, S/O. DEV
DATTA, R/O. 65/23 NEW ROHTAK
ROAD, KAROL BAGH, NEW DELHI-
110005, | HAVE LOST MY ORIGINAL
LEASE DEED 65/23 NEW ROHTAK
ROAD KAROL BAGH NEW DELHI
REGISTRATION NO. 1102 IN ADDL
BOOK NO. 1 VOL NO. 63 ON PAGES
87 TO 91, DATED 05.10.1943, We tried
to trace the same a lot but not succeed.
Complainant's Details: SO No:
430/2014, Delhi Police P.S. Crime
Branch, Delhi. LR No.: 1162385/2023
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"Be it known to that | Mr. Ravi Suri 5/0 Late
Sh. Lohri Ram had purchased the property
bearing no Property No. K-30, First Floor,
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FF situated at Pratap Nagar/Andha Mughal,
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Late Sh. Om Prakash Suri, 2. Mr. Raj Kumar
Suri, 3. Mr. Jag Mohan Sur all sons of Late
Sh. Om Prakash Suri & 4. Mrs. Santosh
Rani W/o0 Sh. Chander Mohan D/o Late Sh.
Om Prakash Suri in favour of Mr. Ashwani
Kumar Suri §/0 Late Sh. Om Prakash Suri
in respect of Prop. No. K-30 as doc no
2686 has been misplaced by me.
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INVITATION FOR EXPRESSION OF INTEREST FOR
UNIBERA DEVELOPERS PRIVATE LIMITED

OPERATING |M REAL ESTATE ACTIVITIES AT GREATER NOIDA, UTTAR PRADESH

[Undér sub-repulation {171 of repulation 364 of the Insolvency and Bankruptcy Board of India
[IisolveRcy Riiolilian Protess for Corporabe Persdas) Regulationg, 2008)

HEI.E'UAHT PARTICULARS

1 i"-I.Ell'r-E l:H' l:hE- -:Elr:-l:lrEl‘tE l:IE'I:I1.l:|r | UMIBERA DEVELOFERS F’HI'-'.*.TI: n_IMITEI.'.'
[Alorg with PAN @rd CINS LLP No Cid: L0020 201 2PTC 222805
| PAN: AABCUISSAP
2. Jay House, Bihar Park, Devli Bead, Kharpur,
| Mew Defi, Delhi-L110082, India
| FiEtgsas A nari il ra Crie rgin iy :
Pligt No. GH-16F, Sector-01, Greater Nokda West,
| Litar Pradesh-2013068
Riights for construction and developmant of
residential houwsing prosect namad “Unibers Towers”
{ | comprising of S towers,
. |Quantity and valws of main A
{progducts services sald in st

. ..fl.liljr{."!ﬁ ol the ragistered HTice

3 |URL ol wehgie

a {[hatails of placa whare majonty

: nr Mgl aggets are scaled

B Lr'slalllal:l capacity of main
|'.'|r|:lﬂ'Jl:15.-" Services

{financiel yaar |
7. [Numnber of employbesy workmen |ML
E. |[Further detallz inciuding last hittpss M LeniDa ratomerscinm. e,
|avaailaide financi) stalemens
|(with scheduas) of teo yaars,
__[lists of creditorg, are svailable st
9. |Eliginitty for resalution applicants
|unider saction 25(2%h) ol tha
[Code is availabis at:
10, |Last date far recelpt of eapeaagion
|of intarest
11, |Date of isswe of prosdsionsl list of
|prospactive resohtion applcants
132 |Last date for subimission of
_|abijestns o provisanal list
13, [Date of Issue af final Iist of
|:|r|,:ﬁ|:-e:r||'.r|:' risschidion Appiants
14| Date of lsswe of informaticn
{rremorandum, eealuation rmalri
{and reguast for resalution plans

| MEtpEss e niiDa et oserECinp.an,

| 09 December 2023+
| 14 Decarber 2023
| 15 December 2023
| 5 December 2023
| 03 January 2034

___ |t prospective resolution applicarts |

15. |Last date for submission of

= ;r'E$I:'|U1JﬂrZI plars =

L'i:-.:‘-'n:u:m:-'. email 10 to swbmit
_'IIJI"E'SEII:IH of bnierast

A The siwhmissian af ENERSIN of mt-rn:"gr and the timelines for the same 25 mentoned ahown

remiain suhfect toaxchension of time bepand the peviod of 220 days for the compietion of the CIEP of

the Corpovate Debdor by the Han bie National Company Law Tribunal, New Deito Bench -0 wader the

insalvency and Bankrpdcy Caoe, 2078, and Hhe acoompanang I?r.*gul:-rlu:u:l.': thersuwnder,

ri Viswanzdha Sarma
IBE IPA-00L/ 1P 4/2018-20149,/1 2305

BFA; MJ{ A17T1024,/106113 E'a.llli il 17 October 2024
P.r-ufunbunll for Unibera Developers Private Limite
Registered Addregs: Buikling 03, Flat 301 My Hame '-IIIHI;-I.!],H Gapanpally Village,
Date - 24 Novembar 2003 Serlu'u,gj-:. nipally Mandal, Hyderabad, Telangans. 5000 B
Place: Graatar Moida, Littar Pradesh

| B2 Fabruary 2024

E-irl'.l unibera@pmai.com

SKYLEAD CHEMICALS LIMITED
CIN: L2405 SESPLCIAZES
Registered Office: Survey No 315, Bhawnagar-Shor Road, Navagam (Kardefs, PosL Varle),
Bhavnagar Gujara! 364060 Email Id: skylead@rediffmail. com
NOTICE OF ANNUAL GENERAL MEETING

Motice & hereby given that the Annual Ganeral Meeting of the company will be held at 04:00
PM. on Friday. 15" December, 2023 through Video Conferencing (VICI' Other Audio Visual
Means (CAVM]. The Kolice seffing out the business 1o be frensacied in AGM topssher with the
Arnual Repart of the Company for fhe Financial Year 2022-23 has been sant ko e membsrs at
thair registerad email id, those members whose emall Id is nol regislared with the company are
reguested to register by sending reguest mail to the Company Le. cirpskylead@grmail.com
Further the copy of natice of AGM is aiso available on website of Linkstar Infosys Private Limited
iagency for providing the Remote e-Violing facility) ie. https:evelingforibe.com. The
requiremient of sending physical copy of (he notica of the AGKM and Armual repor 1o he mamber
have bean dizpensed with the relevant MCACirculars.

The Company shall be providing remate E- Voting facility to its members through Linkstar Infosys
Private Limitad in réspect of ha busingss to be fransacksd at the AGM, The procass and the
marnnar of the remate e-vabng have been mentionad In the notes of 1he notbce of the AGM and
also ommunrécated 1o the members by Linksiar Infosys Private Limited (E-vofing Service
Prowider), Separately,

Ay person, who atquires sharas of the Company and bacome meamber of the Company after
dispatch of the notice and hedding shares as on the cul-off date @, 08° Decamber, 2023 may
obtain the login 1D and password for remote e-voling by sending a reguest at
info@evotingfaribe,com

The vofing Aghls of members shall be i proportion 1o thair shares of the paid up eguity share
capital of the Company s on the Cut-off date i.e., 08" December, 2023, The Remotz &- vating
period will commence on 13" December, 2023 (9.00 AM.) and will conclude on
15" December, 2023 (5.00 P.M.), Thereafter the remote e- woting module shall be disabled by
Linkstar Infosys Private Limited, Grievancas, if any, reganding e-vating procedurs should be
addressad (o fhe Mr. Dixil Prajapati, Linkslar infosys Private Limilad, 95, Vardan Comples, Maar
Lakhudi Circle, Navrangpura, Ahmedabad-380009, e-mail: mis@evolingforibecom, contactk
details; TET4138237. Once a vote on resolution is casted and submitted, the Members shall not
be aliowed tochenge it subsequendhy,

Pleaza nate thal a person whose name is recorded in the regster of baneficial owners
maimtainad by the Company as on cut-off date i.e., 08" December, 2023, shall be entitie to avall
the f2ciEy of rempte e-voting

Pursuant 1o Section 81 of the Companies Act, 2013 incleding rules, the Ragistar of Mambers and
Share Transfer Baok of the Comgary will ramain closed from Saturday 09% December, 2023 to
Friday 15" December, 2023 (both days inclusiva), for the purpase of AGM.

Date: 24172023 For Skylead Chemicals Limited (In CIRP)
Place; Ahmedabad Sdi-
Tejas K Shah

Resolution Professional

IP Reg. No: IBBINPA-DIIP-POROERE01 71810185 AFA Valid up to; D6.11.2024

Indiabulls

HOUSING FINANCE

INDIABULLS HOUSING FINANCE LIMITED

Registered Office: 5" Floor, Building No. 27, KG Marg, Connaught Place,
New Delhi — 110001
CIN: L65922DL2005PLC 136029
Email: homeloans@indiabulls.com., Tel: 011-43532950 , Fax: 011-43532947,
Website: http://www.indiabullshomeloans.com

NOTICE
For attention of the Equity shareholders of the Company
Sub.: TRANSFER OF EQUITY SHARES OF THE COMPANY TO INVESTOR
EDUCATION AND PROTECTION FUND (IEPF)

This notice is given pursuant to Investor Education and Protection Fund Authority
(Accounting, Audit, Transfer and Refund) Amendment Rules, 2016 ('the Rules') as
amended from time to time read with the various Notifications issued by the Ministry
of Corporate Affairs, Govt. of India, from time to time.

The Rules and Section 124(6) of the Companies Act, 2013 ('the Act'), contain
provisions for transfer of all shares, in respect of which dividend has not been
paid or claimed for seven consecutive years or more, in the name of the Investor
Education and Protection Fund (IEPF) Authority. Adhering to various requirements
set out in the Rules, the Company has communicated individually to the concerned
shareholders whose shares are liable to be transferred to IEPF suspense account
to claim their unpaid/unclaimed dividend amount(s) on or before February 17, 2024.

Year-wise details of all unpaid/unclaimed dividends and full particulars of
shareholders, including their folio number or DP ID - Client ID whose shares are
liable to be transferred to the IEPF have been made available on the website of the
Company: www.indiabullshomeloans.com.

Shareholders may note that the shares held both in physical as well as in
dematerialized form are liable to be transferred to the IEPF. However, such shares
along with any accrued benefits on these shares, if any, can be claimed back from
the IEPF following the procedure mentioned in the Rules.

Shareholders may note that following the provisions of the Rules, the Company will
be issuing duplicate share certificates in lieu of the original share certificates for the
purpose of transferring them to the IEPF, upon which the original share certificates
will stand automatically cancelled.

In case no communication is received from the concerned shareholders whether
holding shares in physical or in dematerialized form, February 17, 2024 the
Company shall initiate such steps as may be necessary to transfer those shares and
dividend to the IEPF following the method prescribed in the Rules.

Shareholders having query in this regard are requested to contact the Registrar
and Share Transfer Agent of the Company, KFin Technologies Limited,
Ms. C Shobha Anand at Selenium Tower B, Plot No. 31-32, Gachibowli,
Financial District, Nanakramguda, Hyderabad-500 032.Toll Free:1800-309-4001,
e-mail: einward.ris@kfintech.com.

For INDIABULLS HOUSING FINANCE LIMITED
Sd/-

Amit Jain

Company Secretary & Compliance Officer

: New Delhi
:23.11.2023

Place
Date

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SUPERWAYS ENTERPRISES PRIVATE LIMITED

EMGAGED IN TRADIMG OF IRON AND STEEL FRODUCTS AT MUMBAI
i Under Regulation 364( 1) of the Insalvency and Bankruptey Board of India
{Insodeency Resalution Process far Corporate Persons) Regulations, 20016)

= 'RELEVANT PARTICULARS |
L Mame af the corparate rI|, Iar Superwens Fnl_e:rrlr:'sl,:g Priviate Limited
along with PAMSCINSLLF Na. CiM- US190aMH 1 SBOFTCNR0ETE
| | PAN- AMACSSA16M
1, 3rd Fioor 144, Sukhia Busding, Cawas)i Patal
| Rnad, Homiman Circle, Fort, Mumbal - 400001
[ Mot avadiable
1, 3rd Floor14A, Sukhla Buiding, Cawes|l Patal
F!rmrJ H:'u'r'lu'l'ﬁr'l Cu-:"I'P Fpr! ".-1u|'='||:'|:=.|| lil.':'l.'.ll:ll.':-i
5, | Installed capacity of main | Company was engaged n ien and steel rading
| products) sefvices THISENBGE,.
G, | Quandity fndd vadue of main products? | There 85 no busingss operation mthe Company
sanvicas s0id in lest financial year in tha last two Financial Years.
Thera ara Incame Tax carry focwand assesgad
lossas and racaivables from tha dabiors.
Tl _r-lumher of emplovess) workmen | Currently there are no employess workmen.
B. | Further details incleding last available | Mail to cirpsuperways@gmail com
financial staternents (with schadules)
of twd paprs, lisss of creditors, relsyan
dates for subseguant evants of tha
| process: ane available at: ]
3, | Eliggnility for rezolubion applicants
under section 251250 of the Code is

2. | Address of the regisiered office

3. | URL of website

4. | Detalls of place where majonty
| of fixed assets ane focatad

[ httpe/fszar com/ running-cases. php

| Envanlabie st !
151, Last date for receipt of expression 09,12/ 2023 (Extanded from 24/1172023 with |
__| ol interest - s . [GDC Approval)
11.] Dot of issue of provisional list of 1901220023

| | prospective resoiution applicants
12, Last date Tor subméssion of objections | 24,/12/2023
__|to provisional list
13, Date af isgue af final list of
| prospaciive resclution applicants
14 Date of ls2ue of information
marmrandum, evaluation madris
| and requast for resolution plans
Lo praspecing regalution applicants
1%, Last date for subméission of
_ resoliionplans |
16, Process email ikl 1o submst B Wil to cirpsuperwassEg mail, com

[ 03,01,/2024

I 241372033

IE3/OL2024

Naode: The information mertioned herein is based on the currend information avaiiabie with
the Resolution Prafessional as of now. Any additional informalion recaivad by the Rezolution
Professiona wit! e ppdated from mebelimie 1o persons making request for the same
through emall on tha Email ilrmentioned inst Sr, Mo, 8

& ; il Mr. Prashant Jain

Date : 24/11/2023 . lution Professional of Superways Enterprises Private Limited
Place: Navi Mumbal Regd. No. IE81/IPA-001/IP-POL 368,/ 2018-2019,1 2131
Regd. Add: AS01, Shanti Heights, Plal Mo, 2.3,9, B/10, Sector 11,

Kaoparkharing, Thare, Mavl Mumbal, Maharashira- 400 70%

Correspondence Address: BE10, BSEL Tech Park, Sactor 308, Opposite Vashi Railway

Form Mo, INC-26
[Purssant to rule 30 the Companies (Incorporatien) Rules, 2014)
Advertisement to be published in the newspaper for change
of registered office of the company from one state to another
Before the Central Governmaont
Aeglonal Director, Northermn Region
In the matter of sub-section (4) of Section 13 of Companies Act, 2013 and clause
{a) of sub-rule [5) of rule 30 of the Companbes (Incorporation) Rules, 2014
AND
in the matter of Vineet Secarities Private Limited having Hs reglstered office at

PLOT MO 211 SECOND FLOOR, ASHOKA ENCLAVE EXT -1l FARIDABAD HA 121003

IN

............. Patitioner
mOticE S MeErahy ghven to Ihe GEniEral Fubdic that tha COMPany proptses o maks
appleation 1o the Central Government under sectian 13 of the Companles Act, 2013
saking oonfirmation of elteration of the Memorandum of Association of Lthe Company in
lerms of the specisl resoluton pegsed of the Extra Ordinary Genens| Maeting hald on 14th
Dictolssr, 2023 1o snabls tha COmpany 10 change 118 Begmiored Oflioe from “Sinle of
Haryana™ 1o “NCT of Dalkl”
Ay peisrROn whiose ilsnest 18 liksly 10 b affected by the proposad change of Ths régsisred
oifioe of the compiny may debver afther on the MCA-21 portal {www.moagov.in) by fllng
imvestor complaint form or couse o e delvered or send by mpstored post of his/har

DO b0 .'H...III'IlIll'I'Il B i pirda stating the nalure of |I|'\_-5.."|Irlr wvhaeest and grounds of
OEpIEN 16 The Regonal Director &1 the addeess B-2 Wing, 2nd Flogr, Paryavaran

Brieman I'_ 0 Coim [Jll'-.'l Mew Deln- 1 10003 within fourteen QEYS of the dats of publication
o thirs notics %Ith 8 000y 10 The apphcant com Py &t 1S I'n_p_.JE‘IL-'Lﬂ office at the sddress

sy sOinees Denaon

“PLOT WO, 311 SECOND FLDOR, ASHOKA ENCLAVE EXT -lll FARIDABAD HR 121003IN"

For and on behalf of the Applicant

Vineel Securilies Privale Limited

Sd/-

Wineet Jindal

Drirector

DN DDETOTO

Dt 18,11 2023

Mace; Haryena

Farm Ma. INC-20
[Pursuant to rule 30 the Companies (inporporation) Rules. 2014
Advertlsement to be published in the newspaper for change
af registered affice of the company lrom one siate Lo another
Belare the Ceontral Government
Regienal Directos. Northern Reghon
I tha matter ol sub-saction (4) of Section 13 of Companies
Act, 2013 and clause (a) of sub-rule |5) of rele 30 ol the Companios
fimcormaration| Ruhes, 2014
AND
In the mstter of indian Portfollo Limted heving its regiatersd offices sl
Plot No.: 311 Second Floos, Ashoka Enclave Ext -0
Farldabad . HR 121003

e AT ST
Mot & hereby geaEn 16 = 1 (1T,
ApplEation 19 the L
Rt IrE CORNrmateon ol §tsratk ol This N il of

thé EEnsral Pubbe 1o
Fitral LafvBErrimert unceer S&ct

s & TFe 8B cial re Lian paisse0 ol the Eatrg L 1 LR 2 i Lk LT
Liinghar, 0204 1o snables e oomoany D oha
HEryana” o "NCT of Dale

|'.||'.'|||'|'.||'l.'\..' s intEaresd (& Nesly to b alerted by 1 o o

affice af e company miay o |-I'|I'|:-rnn1.h|l Flll:i 21 Pﬂr‘t-llhwn m{.l.:m Inl-lr}ﬂllnl_
imvantor complalnt form or cause o be delbs

elb] [T ETp ]
oppossspn o
By, Llal) Cowmplos, Peiswy Daii 1 1AL weithy

of this notioe with & copy to ths applionn company 51 e regatened of i
mashigred el

"Plot No.! 311 Second Floor, Ashoks Encleee Ext -1 Fardabad , HR 121003
For mnid on behaif of the Applicant

Indimn Portlollo Limited

§d/-

Jyoti Hindal

Director

DIN: CESI9E19

Date: TH 1] 200208

Flace: Haryana

s pporied Dy e mf
thE FEpaEriEl Lensctor &t 1M ROOFEER E-J Winj

Iy it sladeryd 1 ruaturs | Tl 1 Lha b

"Form No. URC-2
Advertisement giving nolice about registration
andeyr Part | of Chapter XXI of the Bet
[Pursuant o section 374(6) of the Compandes Act,
2003 and rale 2(1) of the Companies
{Authorised to Registes) Rules, 2014]

1. Notice is hareby givan that in pursuance of sub-
section [2) of section 366 of the Companias ot
2013, an application is proposed to be made aftar
fifteen diaws hereof bat befare the expiry of thiy
days herelnafter to the Reglstrar of Companies,
MECT of Delhi & Haryana that 'MOHIT FURNITURE
& INTERIORS LLP', & Limited Liakility Parinership
Firm may be registersd wndar Part § of Chapter XX
of the Companies Act 2013, as 2 company limited
by shares.

2. The Principal objects of the company ane

as follows:-

To carry on the husiness of manufacturing, trada,
export, import, &ale, purchase of all sort of
furniture or iy other business in any other mannes
as may he decided by the majority of partners,

3. A copy of tha draft memaorandwm and artsgles of
asgociation of the proposed company may be
inspected at the office at 73-F G/F, Yusuf Saral,
New Delhi-110016.

4, Motice is hershy given that any person objecting
te this application may communicate their
chiogtion im writing o the Registrar at GCentral
Registration Centre (CRCY, Indian Institute of
Cosporate Affairs ((ICA), Plot No. &7, 8, Secbor 5,
IMT Manesar, District Gurgaan (Haryanal,
Pin Codi- 122060, within twenty one days from the
date of publication of this motics, with 3 copy to
the company at is registersd odfice,

For Mohit Fumniture & Interors LLP

Mame(s) of icant

Rakesh Gupta

Dated: 23.11.2023 (Designated Partner)
DPIN- 010967459

R/0: D-5, Sector-20, Noida-201301, UP

Stetion, Vashi, Mavl Mumbal - 400703

wra ey wfee mawrs | firfde)
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1. [ Construction of Public Toilet at & EPIP, Kasna Distt]#=r=rt=| 3017
G.B. Nagar.
2. | Construction of Public Toilet at 1A Site-5, Kasna AFEEEEN 3017
Distt, G.B. Nagar,
3. | Construction of Public Toilet at |.&. Surajpur Site-B & |#77=0H| 60,35
G, Distk. G.B. Magar
4, | Maintenance of Boundary wall &t | A, EPIP, Kasna, [#=emdH| 5886
Distt, G.B. MNagar.
5. | Construction of 2 Nos. Entry gate at A& Surajpur  [yoferdla| 54.74
Site-B & C, Destt. G.B. Nagar,
6. | Construction of 2 Nos, Entry gate at |LA. Surajpur  |[J0TFR| 54,74
Sile-5, Distt. G.B. Nagar,
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wifterTa F F (A 07.12.2020 W AW 500 T9 T6 FEEE § A A
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e weerr (Firfie) | Sovorasitolommo Frvfer wres-2 | wrern rierrge e

Bangalore - 560 042. Phone : 080 - 4031 3131,

KANARA CONSUMER PRODUCTS LIMITED

(Formerly Known as KURLON LIMITED)

(CIN : U17214KA1962PLC001443)
Regd. Office : # N-301, 3rd Floor, North Block, Manipal Centre, 47 Dickenson Road,
E-mail : secretary@manipal.com

NOTICE

NOTICE OF POSTAL BALLOT & REMOTE E-VOTING

MOTICE is hereby given that pursuant to section 108, 110 and other applicable provisions, if any, of the
Companies Act, 2013 (“Act”) read with Rule 20 and 22 of the Companies (Management and Administration)
Rules, 2014, Secretarial Standard on General Meetings issued by the institute of Company Secretaries of
India (including any statutory modification{s), amendment{s) or re-enactment(s) thereof, for the time
being in force) read with the General Circulars No. 09/2023 dated 25/09/2023, 11/2022 dated
281272022, 14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020, 22/2020 dated June 15, 2020,
332020 dated September 28, 2020, 38/2020 dated 31st December, 2020, 10/2021 dated 23rd June, 2021,
202021 dated 8th December, 2021 and 3/2022 dated 5th May, 2022, issued by the Ministry of Corporate
Affairs ("MCA") (hereinafter collectively referred to as "MCA Circulars®), approval of the members of
M/s Kanara Consumer Products Limited (hereinafter called as “the Company”) is being sought for the
following resolutions by way of postal ballot through remote e-voling process ‘remote e-voting').

(A} POSTAL BALLOT:

5l. No. | Description of Special Resolution

(B] REMOTE E-VOTING:

1. | ToAlerthe Main objects clause of Memorandum of Association of the Company

Members are hereby informed that :

register their email id with Company / RTA and depositories.

notes fo the postal ballot notice.

remote e-voting facility.

8, In case of any queries,

1. The Company has completed the dispatch of postal ballot notice only through email on Thursday, November
23, 2023, to those members whose email addresses are registerad with the Company/depositories on
Movember 17, 2023. Further in accordance with the aforementionad circulars, physical copy of the postal
ballot notice along with postal ballet form and pre-paid business reply envelop is not / will not sent to the
members. Hence, the members are required to communicate their assent or dissent only through the remaote
e-voting system. The Company has engaged the services of NSDL for providing the remote e-voting facility.

2. Those members, whose email addresses are not registered, are requestad to refer to the procedure mentioned
in the notes to postal ballot notice being sent by the RTA | NSDL, to cast their votes electronically and also o

3. The remote e-voting shall commence from 9.00 a.m. (IST) on Thursday, November 30, 2023 and end at
5.00 p.m. (IST) on Friday, December 29, 2023. The remole e-voling module shall be disabled thereafier
by NSDL. Once the vote on resolution is cast by a member, he ! she shall not be allowed to change it
subsequently or cast vote again. The detailed procedure / instructions for remaote e-voting are specified in the

4. The cul-off date for the purpose of ascertaining the eligibility of members to cast their vote through remale
e-vofing is Friday, November 24, 2023 (cut-off date). The members whose name appears in the register
of members/ register of beneficial owner of the Company as on cut-off date shall only be entitled to avail the

5. The company has appointed Mr. Deepak Sadhu (Membership No.: 39541) of Deepak Sadhu and
Associates, Practicing Company Secretaries as scrutinizer for conducting the postal ballot process.

members may refer to the FAQ for shareholders and e-voling user manual for
shareholder's available at the download section of www.evoting.nsdl.com or Call on toll free No.:
18001020990 and 1800224430 or send a request to support@purvashare.com.

7. The results of the postal ballot shall be declared on or before Saturday, December 30, 2023 by the chairman

Remaote e-violing facility.

Notice for information purposes only,

Place: Mumbai
Date: Movermnber 23, 2023

Motilal Oswal Home Finance Limited

Regd. Office: Motilal Oswal Towar, Rahimiullah Sayani Road, Opposite Paral 5 T Dapot, Prabhadewi, Mumbai - 200 025.
E-mail: hfqueryfimotilaloswal.comn, Website: www.motilaloswalnf.com
Tel: +91 8291869893; Fax: +31 22 5036 2365;

Notice is hereby given that pursuant to and in compliance with Section 110 read with Section 108 of the Companies Act, 2013
[*the Act™), Companies (Management and Administration) Rules, 2014, and Secretarial Standard on General Meetings (*55-27)
issued by the Instiute of Company Secretanies of India (as amended from time o time) and in accordance with the varous
related quidelines and circulars issuwed by the Minisiny of Corporate Affairs ("WMCA Circulars™), the Company is seeking approval of
Members of the Company for the Resolufions set out in the Postal Ballot Notice dated November 23, 2023 {("Nofice”) by means
of Postal Ballot, by way of vialing through electronic means onby ("Remote e-vating”]

In compliance with MCA Circulars, the Nobice of Postal Ballot has been sent through slectronic mode (via e-mail) on November 23,
2023 only o those Members, whoss names appsar in the Register of Members | Beneficial Owners maintained by the Company |
Deposifores as on Cut-off date i.e. Friday, November 17, 2023 and whose e-mail |Ds were registerad with the Company /
Depositories. In accordance with the MCA Circulars, hard copy of Postal Ballot Motice along with Postal Ballot Form and pre-paid
business envelope are not being sent to the Members for this Postal Ballot and Members are required fo communicate their
assent or dissent through the Remote e-voting only. The Members holding shares in demat / physical mode and who have not
updated thesr e-mail |Ds with the Company are requested o updale their e-mail IDs as per the instructons given in the Mobice.

The Notice is also available on the website of the Company at wwwmolilaloswaihf.com and on the website of the Link Intime
India Private Limited (“LIIPL") at hitps:/finstavole, linkintime.co,in

Pursuant to the provisions of Section 108 of the Companies Act. 2013 {"the Act’) read with Rule 20 of the Companies (Management
and Administration} Rules, 2014 {as amended from ime o time), the Company is pleased to provide (o #s Members, the faciliby to
cast their vole by e-voling on the resolufions =et forth in the Notice. The Company has engaged the senices of LIIPL o provide

The voling nights of the Members shall be reckoned on the shares regisierad in the names of the Members | Beneficial Owners
as on Cut-off dale i.e. Friday, Novernber 17, 2023 and a person who is not a Member as on the Cut-off date should treat this

The Ramate a-voting period commencas from 9.00 a.m. (I5T) on Monday, Novemnber 27, 2023 and ends at 5.00 p.m. {IST)
on Tuesday, December 26, 2023, The e-voling shall not be allowed beyond the said time and date and once the vote(s) on the
resolutions are cast by a Member, the Member will not be allowed 1o change it subsequenthy.

The Board of the Company has appointed Mr. Umashankar K. Hegde, Practicing Company Secrefary, as the Scrufinizer for
conducting the Postal Ballob process theough Femote e-voting in a fair and fransparent manner.

The resull of the voting will be announced by Thursday, December 28, 2023 a1 the Regislerad Office of the Company and the
resolutions, if approved with requisite majonty, shall be deemed 1o have been passed on the last date specified for the Remaote
g-voling 1.8 Tuesday, December 26, 2023,

The voting r-esu’rl along with Ecrutiniae:r's Rapnn shall ba placed on the website uhha Company i.e. WM. motilaloswalhf com and
In the event of any grievance rﬂlahng o Remote E-'mhng. the Members/Beneficial Owners may contact the following:

Mr. Rajiv Rangan, AVP, LIIPL, C-101, 1% Floor, 247 Park, Lal Bahadur Shastn Marg, Vikhrali (West), Mumbai - 400 083;
Helpdesk: 022 49186000 / 43186175; E-mail 1o anatices@linkintime.co,in

CIN: UG5823MH201 3PLC248T41

NOTICE

For Motilal Oswal Home Finance Limited

Sl
Hitin Mawani
Company Secretary & Compliance Officer
(ACS: 50900}

—f

ofthe board of the Company.
For and on behaif of the Board
For KANARA CONSUMER PRODUCTS LIMITED
(Formerly Known as Kurlon Limited)
Sd/-
Date :23-11-2023 Madhusudan K. R.
Place : Bangalore Chief Financial Officer

ﬁ-i-*nanci“.ep. .in
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Raglonal Divector, Mortharn Reglon
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For and on behall of the Applicant
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Director
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VWFIL LIVMIITED

Regd. OfMice: "Trinity Plaza"™, 3rd Floor, B4/1A,
Topsia Road (South) Kolkata — 7F00046, India
NOTICE is hereby given that the shares certificate numbers from
1080 to 1099 for 1000 Equity shares bearing distinctive
numbers from 00107370 to 00108369 registered under Folio
no. 0016161 of WPIL LIMITED for the undermentioned
securities of the company have been lost and the holder of the
said securities has applied to the company to issue duplicate

certificate.

Any person who has a claim in respect of the said securities
should lodge such claim with company at its registered office
within 15 days from this date else the company will proceed to
issue duplicate certificate without further intimation.

Nameof | Kindof | Face | Folio |Cerlificate| Number of| Distinclive
Holder Securities | Value No. No. Securities Nos.
MEGHA | Equity |Rs.10- 0016161 “1’.'?.35“ 1000 (00107870 1o

AGARWAL | Shares
Date: 24.11.2023 Sd/-
Place: New Delhi MEGHA AGARWAL
Rainbow”
Children’s
Hospital

RAINBOW CHILDREN'S MEDICARE LIMITED
Corporate |dentity Number: L85110TG1998PLC029914

Regd. Office: 8-2-1200103/1, Survey No. 403, Road No. 2, Banjara Hills,
Hyderabad - 500034, Telangana,
Corporate Office: B-2-618M1/A, Daulet Arcade, Karvy Lane, Road No. 11,
Banjara Hills, Hyderabad = 300034, Telangana | Telephone No.: +31 40 49652244
'|"l'el:|5|te mmmlnh-uwhuspltnls in; E Ha:il umnpanrseuretarr@rambnwhn&pltals Jin

NOTICE OF POSTAL BALLOT AND E-VOTING INFORMATION
Motice is hereby given to the shareholders of Rainbow Children's Medicare Limited (“the
Company”) thal, pursuant io the pravisions of Section 108, 110 of the Companias Act,
2013 (the “Act’) read with Rule 20 & 22 of the Companies {Management and
Administration) Rules, 2074 {"the Rules"), and SEBI {Lisfing Obligations and Disclosure
Requirsmenis) Regulations, 2015 (“SEBI LODR Regulations"), Secretarial Standard - 2
on General Meelings issued by the Instilwe of Company Secretaries of India and the
General Circutar Nos. 144 2020 dated Agril B, 2020, 1772020 dated Apel 13, 2020, and 09/
2023 dated September 25, 2023, and other relevant circulars issued by the Ministry of
Corporate Affairs, Government of India (“"MCA Circulars"), and ather applicable laws,
rides and regulations, f any, as amended from time 1o time (including any statutony
muodification{s) or re-enacimentis) thereof for the time being in force), the Company is
seeking approval from its Shareholders through postal ballot for passing the following
special resolufion as sei oul in the Postal Ballo? Mobice dated October 30, 2023
{"Postal Ballot Motice") by remote e-voting only (“remote e-voting”).

Sr. No. Particulars
1, | Approval for re-appointment of Mr. Aluri Srinevasa Rao (DIN: 00147058}, as an
Independant Director of tha Company for a term of Fiva {5) years commancing
from March 15, 2024,

In compliance with the Hfl-“- Cln:ular:- electronic CEIFIIES of the Postal Ballot Notics has
been sent on November 23, 2023 to all the Sharsholders whose names appear on the
Register of Members! List of Beneficial Owners as at close of Business hours on Friday,
Movember 17, 2023, ("Cut-off date’) as received from National Securties Depository
Limited (*the NSDL") and Central Depository Services (India) Limited [‘the CDSL)
(colectively referred to as "Depositories”) and whose e-mail ids are registered with the
Company Depositones

If you have not regestered your email address with the Company! Depository Participant(s)
you may please follow below instructions for registering updating your email addresses:

Demat Please contact your Depository Participant (DP) and register yvour email
Holding | address as per the process advised by your DP.

sharehoiders may note that the Postal Ballot Notice is also available on the Company's
wabsite at www.rainbowhospitals.in and websites of the stock exchanges i.e. B3E Limitad
at www.bsaindia.com and Mational Stock Exchange of India Limitad www.nsaeindia.com
also on the website of NSDL at www.evoting.nsdl.com, Shareholders may download the
Postal Ballot Mobtice from the above mantionad websites.

The Company is pleased to provide its Shareholders the facility to exercise their right o
vole on the resolution contained in the Postal Ballot Notice by remote e-vating facity. The
Company has angaged the services of NSDL as the agency to provide e-vating facility, The
detailed procedure of remote e-voling has bean provided in the Postal Baliot Naotice
incheding the parind mentioned below Tor casting of votas by Shareholders

Commencement of e-voting | Friday, November 24, 2023 at 3:00 A.M.
End of e-voting Saturday, December 23, 2023 at 5:00 PM.

The e-voting module shall be dusahleu by NSOL for -.r-::mng thereafter. Once the vota on a
res0lution 5 cast by the Shareholder, they shall not be allowed to changa it subsaguently or
castthevote again.

The vioding rights of the Shareholders shall be in proportion to the paid-up equsly shares
registerad in the name of Shareholéer Beneficial owner as on the cul-off date. A personwhois
nata Shareholder as an the cut-off date should treat this Natice fornformalion purpose only.

The: Board of Directors. ("the Beard") of the: Company has appointed Mr. K.V.5, Subramanyam
(CP No. 4815) failing him Ms. Sournya Dafthatdar (CP No. 13198), Praclicng Company
Secretaries and Designated Partners of M's BS and Co LLP, Company Secrataries, as
Scrutinizer to scratinise the remote e-woling process ina fak & transparent mannes.

The resulls of remole e-vobing will be declared on or before Wednesday i.2., December 27,
2023. The results declared along with the Scrutinizer's Report shall be placed on the
Company's website al www.rainbowhogpitals.in and wabsites of the stock axchanges i.e
BSE Limited al www.bseindia.com and National Stock Exchange of India Limited
Wi nzeindia.com atsoon the website of WSDL at www.evating.nsdl.com.

The Resoldion. if passed by requisite majority, shall be deemed to have been passed onthe
|ast date for e-woting i.e., Saturday, December 23, 2023,

In case of any queries, you may refer the Freguently Asked Cuestions (FACS) for Members

and e-voling wser manual for Members available at the download sechion of

www.eviolingnsdl.com  or call on foll free oo 022 - 4836 7000 or send a request af

evoling@@nsdl co.n o contact Ms. Prajakta Pawle, NSDL officaal, at evoting@nsdl co.in or

write: at NSDL, 4th floor, ‘A’ Wing, Trade Waorld, Kamala Mills Compound, Senapati Bapat
Marg, Lower Paral, Mumbai- 400 013,

For Rainbow Children's Medicare Limited

Sd/-

Ashish Kapil

Company Secretary and Compliance Officer

Date: November 23, 2023
Place: Hyderabad
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FORM G SKYLEAD CHEMICALS LIMITED Form Mo. INC-26 Advertisement giving notice about registration
INVITATION FOR EXPRESSION OF INTEREST FOR GIN: L24110G.19B5PL 008225 [Pursuant to rule 30 the Companies (Incorperation) Rules, 2014 under Part 1 of Chiaphet XX of the Act
UNIBERA DEVELOPERS PRIVATE LIMITED Registared Office: Survey No.315, Bhavnagar-Shor Road, Navagam (Kards]), Post. Varte], ,_.,,,*‘“"“"“"‘,E,m i b i vl [Pursuant to section 374{b) of the Companies Act,
L-pen.:qmuHhuu;q.uu.- 5 AT LhLmn m-m.: UTTARFRADESH =~ Bhavnagar Gujarat 364060 Email Id: skylead@rediffmail com Balore the Contral Govermmnt 2013 and rale 4(1) of the Companies
ey 1 3 o 800 et omy i skt By NOTICE OF ANNUAL GENERAL MEETING Roglonal Diroctor, Northern Rogion Wathored o Registe Fales, 2014
= - afi 9 ; : In the matter of sub-section (4) of Bection 13 of Companies Act, 2003 and clause 1. Notics is hereby given that in pursuance of sub-
RELEVANT PARTICULARS Wotice s hereby given that the Annual General Meating of the company will be held at 04:00 ia) of sub-rule (5) of rule 30 of the Compantes (Incorporation} Rules, 2014 saction (2) of ge:tiEin 366 of the Companies Ao,
1. [Name of the comporate dettor. | UNIBERA DEVELOPERS PRIVATE LIMITED F.M. on Friday, 15" December, 2023 through Video Conferencing (VCI/ Other Audio Visual AND 20113, an application is proposed to be made after
|alarg with PAN and CINS LLP No CiN: UT0A0200 20 2RTC2 29805 Means (OAWVM]. The Nolice setfing out 1he business 1o be frensacted in AGM togesher with the in the matter of Vineet Securities Private Limlted having s reglstared office at fifteen days hereof bat Befare the expiry of thiy
- | PAN: AABCUIDGER Annual Repart of the Company for the Financial Year 2022-23 has been sant to the members at PLOT ND.: 311 SECOND FLOOR, H"ﬂﬂ-‘r:”m—ﬂ“ EXT -1ll FARIDABAD HR 121003 ﬂﬁgﬁ?:ﬁﬁ to the El?muﬁ Eﬂmmpfr“ﬁ
Ao ress; af 1F sered] affice 2. Jay Hogse, Bikarn Park, Devli Read, Kharpr, &l P : | L (i o e B angana
dress ol the registersd affic Ngﬁi_DEﬂll-:Etldll-lallﬂuez |-|.;|U|:=, d, Kharipr I:’I?lr regisherad email id, 1|‘L:$E_I‘r'rEthrh whose email id is nulragrslar_ed withi he companyare f Petitlones & INTERIORS LLP' 2 Limited Liability Parisership
3. |URL ol website | ittpas/ o uniberaieeraeiny. n' : requested to regisier by sending _rm;“Eﬂ rn_;ul to the Company s Elrp.sk}-md@_gmall._m_m Motice (s hereby given to the General Public thal the company propogses 1o make [Firm may be registersd wnder Part § of Chapter X
A, 3EIt-EII|5 of placa whare p-h-ll.:,r-u. Flat N.:, GH-16E ::,.E.T.:,r_.;jﬂ Greater Moka '||'||I.E-E_1_| Furthier tha copy of natioe of AGM is aiso ﬁ'ﬂﬂllﬂmﬁﬂﬂWEhﬁﬂEﬂf{IHkﬁtﬂ”ﬂfﬂﬁ'ﬁ Priwate Limited apploation 1o the Central Governmient wnder sactlon 13 of the Companies Act, 2013 of the Companies Act 2013, a5 2 company limited
[of Tiwed assets are located | Lhttar Pragech-201308 tagency for providing the Remate e-Violing facility) ie, hitps:Vevolingforde,.com. The spsking oonfirmation of alberation of the |'|.1-:'-'|.|l|l.1r:-:I|||'l | -".-_.r,m-m'.:-a-- of the Company in by shares.
B. :'matz!lleﬂ capacity of main Riights for construction and developmant of J requirement of sending physical copy of thee natice of the AGM and Annual rapor 1o the mamber o o 'f:"l_';‘:'_: ol redoiution pasied 8l the Extra ']"rll""'"5"::'I""""‘lI';“"'."_";"-"""!,‘f . I'_'"" 2. The Principal objects of the company are
producis serices Eﬁ;ﬂpﬂ:;:g;??ﬁ::;&ﬂ namad “Unibera Towers hﬂk‘ﬁhﬂﬂﬂﬂlﬁ-ﬂﬂ[‘ﬁlﬁj'ﬂl“‘l tha ralevant MCA Circulars. ”.llll-!:: jl-.:j: -r|,h-| ;_I _Il :.:|I'I-r"-: he company 10 change ik Regitored Offee from “Siate of as follows:-
(5 ?EJuanm:.- ardd vehse of rain | A The Company shall be providing remate E-Yoling facility to ifs members through Linkstar Infosys Ay permon whose visresl 18 ikely 10 be affected by the proposed chinge of Ths regsbsrsd To camy o tha business of manufacturing, trada,
productsy’ services sold in kst Private Limitad in raspect of the business to be bransacted al the AGM. The process and the office of the compry moy delver either on the MCA-21 portal {www,moa.gov.in) by filing :J;T&elg:wrtﬁuﬁlr%u:::gﬁinﬂnﬂrﬁ;n:r{
T *;I:l;i'rrﬂrlgﬁglrn loptesy workmen | NIL maniner of the remate e-vabng have been menlioned in the notes of the nobice of e AGM and SN S ',w . ',',".'!"" .' :.'."';" ."":',"'.".'.'.'I - "r' '.'I “f. ':"r':f',"'.'.' '.'.l: R It '"", -asrl:ahl he dﬂdaumhu majority an partners,
E Fuﬂherdeta"ﬁrﬁb: ing Iast | htmE Femwri imibaratowerscinpan, also _mmmuncﬂ&d i the members by Linkstar Infosys Private Limited (E-vating Service I|::I|:-x ﬁ xm“::l:l IH:-.-;T:-!.--“I'.n:::.-:lil.:-,-l |I1I| IIlll:'ia ::.|..|'-I=I-::.hrlllPII':;IJI:-!! I:.1--|'¢.|{| I||.I|1:I|I_IIFfl;rulr:-::-l.:.:.:Ju- 3 & coowoithe disit merens e sl arides of
[avasilable financial statements Provider), Separately. Bhaswan, OG0 Complex, New Deind- 110003 within fourteen deys of the date of publication Hémﬁﬂm of the praposed company may be
;?&h;cﬂi{:}:.i:ril D;.:rl:"‘:-.::ﬁ:ﬁf,: 2 Ay person, who atqures sharas ol e L".jmpgrl_}- and bacama mamber of e I:t.mpan? aflar of this notics with & copy (o the applicant company et s reglstared office at the address inspected at the office at 73-F G/F, Yusuf Saral,
Y [ T S Tt P g T ey — . dispatch of the notice and heiding shares as on the cul-off date (2. 08" Decamber. 2023 may METE0NEd Desmw: New Delhi-110016.
9. |Eligitaity for resolution applicants | hittps:/ et umibaratowerscin.en ¥ : : ¢ = : - u
-u|'|gﬂ|'-_-|' st 2E(24h) of the ¢ obtain the login ID and password for remole e-voting by sending @ request at Fﬂﬁ'&iﬁﬂﬂjﬂ;ﬁ“““““““‘ gcldoob i bt 4. Notice is herehy given that any person ohjecting
+-|Code is availabis at. | : info@ewotingforibe,com Vinest Securiies Privats Limbsd to this application may communicate their
"G'-‘U'??:m‘:‘;'a‘;t":" FRcEIpL ol Expritron | DN Betedmber 002 Thia veting rights of mernbers shall be i praportion 1o their shares of the paid up eguity share Sd/- objestion in writing to the Registrar at Central
11.[Date of lssie of provisional list of | 14 Decernbar 2023 capital of the Company as on the Cut-off date |.e., 08" December, 2023. The Remolz &- voling Vineet Jindal Registration Centre (CRC), Indian Institete of
|prospective resohution applicants | period will commence on 13" December, 2023 (9.00 AM.) and will conclude on ey Gorporake Affairs (IICA), Plot No. 6.7, B, Secter 5,
. Dil: DiOETOT0 IMT M Dist Gurgi H
i o O s 15" December 2023 (50 M. ol e ot votag mode sl bl b | 2252577 A TR SR
13- Date of Issue af final list of | 25 December 2023 ' Linkstar Inkosy F""'ar.E.L'm'.tEd' Grievances, If any, regardl.r:;,. e-valing procedure should be FREEC TNaryah date of publication of this natice, with & capy to
|pros pective reschion appicants addrassad fo the Mr. Dixit Prajapati, Linkstar infosys Private Limilad, 9C, Vardan Caomplex, Maar e company 4R 7s registened office.
14, |Date of lssua of Information” | 03 January 2004 Lakhudi Circle, Navrangpura, Ahmedabad-380009, e-mail: mis@evolingforibecom, contact )
;:;n;g;;;i;ng ikl r;;:;x details: 7674138237, Once a vote on resalution is casted and submetted, the Members shall not Form No. INC-28 For Mohit Fumiture & Interiors LLP
be allowed tochenge it subsequenthy [Pursaant to rule 30 the Companias {incorporation) Rules, 2014) Name(s]) of icant
|50 prasgective resalution applicants| s i :
15.|Last date for submission of 02 Fabruary 2024 Pleaza nate that a parson whose name is recorded in the regster of baneficial owners l:i:“:::::.:;:::‘;:: l:zﬂh:ﬁl::l::mu-mn;: n;rnm‘m e :.::::;- .:Tg -.;:Eﬁ: ! ~ Rakesh Gupta
resolution plans . malntained by the Company as on cul-off date i.a., 08" December, 2023, shall be anlitie to avall : Dated: 23.11.2023 (Designated Partner)
=1 = : . ; ¥ pany Belore the Central Government OPIN: 0109674
in.::;ﬂﬁgigﬁéliﬁehfezr bmit cirp.unibera@gmaid.com the faciBy of rempie e-voting Rgirnal Director. Moriern Region . R/o: D-5, Sector-20 Huida—.-EﬂL]I}? LHg:'
e : oy e e | | Pursuant to Section 81 of the Companies &ct, 2013 including rules, the Registar of Members and In the matter of sub-section (4) of Section 13 of Companies — ' -
Jhe ..':l.hrn_rr..-m'lrl af CHIMTRSMNT 6 mierest amg r.h_.-: fimelines far fhe same 25 menfonod ahove - Act. 3013 and clause () of sub-rule (5) of rule 30 of the Companies
remiain subject ta extersion af ime beyand the periad of 230 days far the completion of the CIRP of Shara Transher Book of the Cormgarny will ramain dosad from Saturday 097 December, 2023 to ' tinoorooration) Mukes. 2014 Serm No. thea8
ﬁfﬁ;ﬁﬁiﬁﬂg&fmp’rﬁgn-é'%TgI:::I:PTS-‘:N:H":rtﬁrfr':;‘:::igl'i;méﬁfslﬁﬂ'?ﬁ:ﬁﬂzl i Friday 15" December, 2023 (both days inclusive), for the purgosa of AGM. ; ol " AND - [Pursuant to rule 30 the l;;nlnﬂ:m!- II}lEﬂrFﬂlﬂIlnM Rules, 20104
SWar a Sarma FRe v - LU n tha matler Imelhaim ollg Limted hving iis regdislered L Ad £ 4 to b hillskad In th I h
<o oJ0By/ oA coL PP O1RE4 20183008/ 12388 | | D e Eir:ﬂj?ad For Skylead Chemicals Limited (In ﬁ'g;l Piot No.: 311 Second Floor, Ashoka Enclave Ext - 4 e st b i b e o
1{ 171024,/ 1061 3CE: 3la v Farldabad . HR 1210403 Belome the Central Govarmiment
Pml' ional for Unibera o Private Limite .
Registeresd Address: Buildng Elfll"s'TH“!:flinrrﬂy Hame i mgﬁﬁua- pally 'l.':IITH Tejas K !?hﬂh i e — FT‘“""“" Reglonal Director, Northern Reglan
Date - 24 Movemibar 2023 Zerlingampally Mandal, Hyderabad, Telangana- 5000 8 Raszoluion Professional r""'"_' i & hateby green 1o the Lansrad § il 1 - G b in the matier of sub-saction (4] of Section 13 of Companies
Piace: Grtstar Mo Utk Pradesh IP Reg. No: IBBVIPA-U1/1P-POIBLI2017-18/10185 AFA Valid up to: D6.11.2024 | | 2PRleation 1o the Garitral Gawemmant under section 13 of the Companies Act - A neorperation) utan, 202 | Towwanis
licer s Oof TR o iml r LiGm ksl a1 the Es § Ll % T 2T ik KIRT s AND
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INDIABULLS HOUSING FINANCE LIMITED INVITATION FOR EXPRESSION OF INTEREST FOR o b by g b b st Bitranvibag g abeed gl ) Ju W, T SN S T SV VARIOTI S S S
. o L SUPERWAYS ENTERPRISES PRIVATE LIMITED et tae o e ) i ' s -ttt e 1R PTG e T '
Registered Office: 5% Floor, Building No. 27, KG Marg, Connaught Place, ENGAGED IN TRADING OF IRON AND STEEL PRODUCTS AT MUMBAI "Plot No.: 311 Second Floor, Ashoka Enclave Ext -1il, Faridabad , HR 121003 e L i b e
New Delhi — 110001 | Under Regulation A1) aof the Ins walvency and Bankruptcy Board of India Forand on bahall of the Applicant ¥ s b B F ribanY iy dekheer Hllhd.rrtml'h-u- mcn 21.1,,,”“”.*“.“. mﬂ. Eow, |H-|h.| ""ﬂl
CIN: L65922DL2005PLC136029 'In*-'-rbll.l ncy Resalution Frm e55 for Gorporate Persons) Regulations, 2016} gidlmlﬂnrtlntln Limited Inwﬂur cumulninl florm or cause th be delivered or send by ragistered po
i- indi . - . - 4l - abjisct INrE Iy 0 i .'||'I'|"l"' i B ol 1ar bl i . |
Email: homeloans@lqdlelabullsf.com., Tel: 011-43532950 , Fax: 011-43532947, = 'RELEVANT PARTICULARS : Jyoth Sindal e |_.I :. .. |..I o |I:--! . |I-- gt .|-|.|-I l ”'_! .‘.-I b M II ¥ |I pounoe
Website: http'//WWW"nd'abu"ShomeloanS'Com 1 | Mame af the corparate debior Superwns Fnl_e:rrlrr,l:g Priviale: Limibesd Direcion (FRTY OGO Complex, Neaw Daibil- 110003 wilhin lourteen diys of tha date of publication
NOTICE | Elong with PANSCIN/LLF Mo, CIN- US190EMH 1 SBOFTCOS0ETS DIN: DBS39E1S { Ihis notice with & cogy 10 this applicant company ot s registansd ofios ot tha sddres
For attenti f the Equity sharehold f the C PAN- AAACSS4 16 Date: 18.11.2023 {iciriestl e
or attention of the =quily sharenolders of the Lompany 3. | Address of the regstered offics "1, 3rd Floon,14A, Sukhia Busding, Cawas) Patal Place: Haryana PLOT NO.: 311 SECOND FLOOR, ASHOKA ENCLAVE EXT -1l FARIDABAD HR 121003
Sub.: TRANSFER OF EQUITY SHARES OF THE COMPANY TO INVESTOR ﬁl:l-alj |'!l!'.-l"|'||l'l"'al"l ':II'CH? Fl:ll_ '.-1|Jr"'|l.'|EII l:mur_:,-l For mnd on behall of tho iljﬂll:.“hl
EDUCATION AND PROTECTION FUND (IEPF) 3. :L.IF!L_ ol website [ Mot svailable E5 FTHTA PG Tt | P | E:Ha'hlhﬂml-mdu Private Limited
. C . : . 4. | Detalls of place where majorety 1, 3rd Floor,14A, Swkhla Buiding, Cawss|l Fatal S i .
This notice is given pursuant to Investor Education and Protection I‘:und Authlorlty | of fised assets are located sl Hormiman Circle, Fort, Mumbai - 40000 WESDA B E =P ErT grfdeszor f;lutl }tln.u.ul
(Accounting, Audit, Transfer and Refund) Amendment Rules, 2016 ('the Rules') as F, | Installed capacty of main " Company was engaged m inon and steel rading Frtor avox-finfta, fodtosmfodio, wren, fren- e D|:':U£;'ﬂ%19
amended from time to time read with the various Notifications issued by the Ministry | products, services DiiSENess. e e Ol - 18,1120
of Corporate Affairs, Govt. of India, from time to time. G, | Quandity ard vadue of main products’ - These & no busiress operation mn the Company i ara
sarvicas soid in last financlal vear in the last two Finandal Years. g1k "1-!-:"-" fem armen @ B wiEmen & e el By et
The Rules and Section 124(6) of the Companies Act, 2013 (‘the Act'), contain Thesre are Incarme Tax carry feewan asseased ferei ARrAtTs I | Pl T T G e T A R o
provisions for transfer of all shares, in respect of which dividend has not been BT T T, gj—fﬁ;ﬂ:';lhfrf:::t::ﬁ:ﬁgﬂpﬂi;&fﬁ;;er il ¥ weATE W S AT A 5T s o At &) - WwWwWerkiL. LIWVIITED
paid or. claimed for se\{en consecutive years 9r more, |.n the narpe of the'lnvestor B [ Forther details inchading 1261 3vagabie | Wt to cirsupar SR a2 arefEn B T P gl s BerEy 2 F:.'rt: i l.j: DI!—I': u.:q.:j: 'Sl'rl n ||t1|.!r El ulu.l.:‘a - rl%';:él'.":l'li!é BIJ"I_.:'I_A .
Education and Protection Fund (IEPF) Authority. Adhering to various requirements financial staternents (with schadules) == s e ey e e g op=sia oad (South) Holkata — : . Imndia
set out in the Rules, the Company has communicated individually to the concerned of wor yedes, 1885 oF craditans, rebavam i W |= () NOTICE is hErEh}" giuen that the shares certificate numbers from
shareholders whose shares are liable to be transferred to IEPF suspense account dates for subseguant evants of the 1. 1c . T ] : ; e :
o . | Construction of Public Toilet at |4 EPIP, Kasna Distt#wrEmH| 3017
to claim their unpaid/unclaimed dividend amount(s) on or before February 17, 2024. 5 E:Wf aﬁr; amn:al:-lea I T pg . = F G.B.Nagar. 1080 to 1099 for 1000 EﬂIJIT'y' shares |;IEEIF]I'IQ IjIStIH'[:TI"u_"E
_ _ _ _ . | st gl T L a2l — _ e numbers from 00107370 to 00108369 registered under Folio
Year-wise details of all unpaid/unclaimed dividends and full particulars of under secton 2al2¥hy of the Code |s 2. | Construction of Public Toilet at 1A Site-5, Kasna AFFEEE] 3017 no. 0016161 of WPIL LIMITED for the undermentioned
shareholders, including their folio number or DP ID - Client ID whose shares are | avaitable at : — — Distt, .8, Nagar., S
: : i 10 Last date for receipt of axpression | 00/12/2023 {Extended from 24/11/2023 with securities of the company have been lost and the holder of the
liable to be transferred to the IEPF have been made available on the website of the af interest COC Appraved] 3. | Construction of Public Toilet at L& Surajpur Site-B & |97=1H| 60.35 ! pany : L
Company: www.indiabullshomeloans.com. 11| Dt of issum of provisional listof | 18,12/ 2023 C. Distt. G.5. Nagar said securities has applied to the company to issue duplicate
rospective resplution applcants ; - iFi
Shareholders may note that the shares held both in physical as well as in 5] :_Ji,.q date Tor subroession of objectons | 247/ 13/2023 4, FE:IIEIII;IEE'IEHI:"JE of Boundary wall at | A, EPIP, Kasna, |#raidl] 5886 certificate.
dematerialized form are liable to be transferred to the IEPF. However, such shares ko perovisional list 151, La.0. Nagar, An arson who has a claim in respect of the sai i1
: £0 RN el Je. L id securities
along with any accrued benefits on these shares, if any, can be claimed back from 13.| Date of issue af final list of 03012024 5. | Construction of 2 Nos. Entry gate at |LA. Surajpur bl 54.74 yp 3 ; P : : 1
the IEPF following the procedure mentioned in the Rules || prospective resolution applicants | T Site-B & C, Destl. G.B. Nagar should |II:IE|QE‘ such claim with company at its FEQISTEFEEE office
' T4, Digte ol lsats of Infbriktion e S : T : - within 15 days from this date else the company will proceed to
- o : mernoeandum, evalustion matris 6. | Construction of 2 Nos, Entry gale at |LA. Surajpur [ J0TFR| 54,74 : - L - i ;
Shareholders may note that following the provisions of the Rules, the Company will 4 s e o ; issue dunlicate certificate without further intimation
be issuing duplicate share certificates in lieu of the original share certificates for the ST FEEE L e S5, Distt, G.B. Nagar, p !

Lo praspecive rmaalution applicanis

purpose of transferring them to the IEPF, upon which the original share certificates | |15 {ast date for subrmssion of LA D ahr'-l_chrﬁ"lﬁ ‘“‘-‘IT_-?'m-'_i T’E‘.-i-‘m. 28.11.2023 w iE 100 ¥ § Feriai Name of Kindof | Face | Folio |Cerlificate| Number of| Distinctive

will stand automatically cancelled. | resolution plars L 081 £-083 7 YR 500, Fu! 1. ARG 1 T -WBel) 6, HESE 3PV b Hold Securities | Val N N Securities| N
o ) 16, Process email id 10 submst B Wil to cirpsuparsaesEgmail.com FireTia 0B.12.2023 1 TOE 1100 WO T TG TG e A | e olger BCUrITIes | Vaile 0. 0. 0s.

In cgse no communlcatpn is re(.:elved from. the concerned shareholders whether e T v T et Ti I Tsad oot e Tt TR Al i e BT weire R T e woe UaEt @ gE U ) ool wE e ; 1080 1o 00107370 to

holding Shares. |.n. physical or in dematerialized form, February 17, 2024 the the:ﬁ'es-_uh.'lﬁaﬂ n'_-?m?ess.‘ma.‘ai of now. Any additional information received by the Resolution FitErTa w0 ° T 07122029 B 6@ 500 T3 % FEEE § 9T A MEGHA E[iltlty' HE"]JI 0016161 1009 1000 00108369

Company shall initiate such steps as may be necessary to transfer those shares and Frofessional will be updated from Gmefo-time fo persons making request for the same aifyEnd & areen PifieE ) Consides 718 T ST |

AGARWAL | Shares

through emall on the Email i mentioned against Sr Mo, 8 ;
Mr. Prashant lain g g Pferd feie 2s112023 w1 gabE 0o wd B R

dividend to the IEPF following the method prescribed in the Rules.
Date : 24/11/2023 b colution Professional of Superways Enterprises Private Limited

Shareholders having query in this regard are requested to contact the Registrar Fimce: Navi Mumbal Regd. Mo, IEBLAPA-GOLAP-POLIEE/2018-2018,1 2131 18122023 aT’ET:h hj?J T T ﬂ-ﬂ_ F T e ﬂml #, I :.g';—“‘l_l'fln"ﬂ"i '-F’T DBtE‘ 24 11 EEEE Sdf"‘
and Share Transfer Agent of the Company, KFin Technologies Limited, Regd. Add: ASD1, Shanti Heights, Plot No. 2,38, B/10, Sector 11, fE=m 18012.2023 1 T 1100 @61 07 §EE TYER] e wre | Ffiememmed S
Ms. C Shobha Anand at Selenium Tower B, Plot No. 31-32, Gachibowli, tisperisiaring, Xiine Mot M misl, Wi do0 700 B TS T T R WO g @ e AiE ) quiE w s Place: New Delhi MEGHA AGARWAL
. ] o Correspondence Address: BS10, BSEL Tech Park, Sector 3048, Opposite Yashi Railway s S i B 3w e § B
Financial District, Nanakramguda, Hyderabad-500 032.Toll Free:1800-309-4001, Station, Vashl, Nevl Mumbal - 400703 TRl ¥ 15T 20122023 F1 19 500 = 6 FEEd | W H
e-mail: einward.ris@kfintech.com. AT & e MEET ) Consider w18t fm armim | -
fre— ffde sl Rrega omererd websibe: www.upsidc.com 9¢ Rem Rainbi - .
For INDIABULLS HOUSING FINANCE LIMITED §— o v el 2 website: www.stender.up,nic.in TR S 1 R # alnbow

_ Sd/- e e (Firfier), Sowowasiofome Fevfo @res-2, wrern e e Chlldfﬂn 5
Place :New Delhi Amit Jain HDSPI'[E[
Date :23.11.2023 Company Secretary & Compliance Officer

RAINBOW CHILDREN'S MEDICARE LIMITED
Corporate |dentity Number: L85110TG1998PLC029914

KANARA CONSUMER PRODUCTS LIMITED ‘MoTiLaL OswaL e OB ydorabac SSA, Tolangana.

Corporate Office: 8-2-618/1/A, Daulet Arcade, Karvy Lane, Road No. 11,
(Formerly Known as KURLON LIMITED) L__HOME LOANS Banjara Hills, Hyderabad - 500034, Telangana | Telephone No.: +81 40 49692244
i i imi Website: www.rainbowhospitals.in; E-Mail: retary@rainbowhaospitals.|
N UL i Soen s Eveyon il e
Regd. Office : # N-301, 3rd Floor, North Block, Manipal Centre, 47 Dickenson Road, Regd. Office: Mofilal Oswal Tower, Rahimiullah Sayani Road, Opposita Parel S T Depot, Prabhadevi, Mumbai - 400 025, Natice is hereby given to the sharehokders of Rainbow Children's Medicare Limited (“the
Bangalore - 560 042. Phone : 080 - 4031 3131, E-mail : secretaryi@manipal.com E-mail: hfquery@maotilaloswal com, Website: www.motilaloswalnf com Company”) thal, pursuant to the provisions of Section 108, 110 of the Companiss A,
Tel: +91 3291869893; Fax: +31 22 5036 2365; 2013 (the “Act”) read with Rule 20 & 22 of the Companies (Management and

NOTICE Administration) Rules, 2014 {"the Rules"), and SEBI {Lisfing Obligations and Disclosure
N 0 T | C E Requiraments) Requlations, 2015 (*SEBI LODR Regulations”), Sacretarial Standard - 2
(A) POSTAL BALLOT: on General Meetings issued by the Institie of Company Secretanies of India and the

eneral Circutar Mos. 14/ 2020 dated April 8, 2020, 1772020 dated Apedl 13, 2020, and 09/

NOTICE OF POSTAL BALLOT & REMOTE E-VOTING Notice is hereby given that pursuant to and in compliance with Section 110 read with Section 108 of the Companies Act, 2013 2023 dated Seplember 25, 2023, and other relevant ciroulars issued by the Ministry of
. . . ; o . {"the Act"), Companies (Management and Administraiion) Rules, 2014, and Secretarial Standard on General Meetngs ("35-27) Corporate Affairs, Government of India ("MCA Circulars"), and alher applicable laws,
MOTICE is hereby given that pursuant to section 108, 110 and other applicable provisions, if any, of the issued by the Instilute of Company Secretaries of India (as amended from time to fime) and in accordance with the various rules and requlations, if any, as amendad from time to time (including any statutory
Companies Act, 2013 ("Act”) read with Rule 20 and 22 of the Companies (Management and Administration) related guidelines and circulars issued by the Minisiry of Corporate Affairs ("MCA Circutars’}, the Company is seeking approval of modification{s) or ;Hn_aﬂrﬁrﬁntf.sl t:j-ereuf for thﬁ time tlﬁ‘*“ﬁ'l i"rfﬂ"ﬁﬂl- e EGTF'E”E 15
Rules. 2014, Secretarial Standard on General Meetinas issued by the institute of Company Secretaries of Members of the Company for the Resolufions set out in the Postal Ballot Notice dated November 23, 2023 {"Nofice”) by means seexing apprﬂEaI rom its Sharenoioers through postal ballot for passing the losowing
India {including any statutory modification{s) arnen%ment{s] n}; re-enactment(s) thzfegf for the time el Bl By sy 0t VR g e et S Rl 0pling 5 SD:EIT |ET|IE¢";1“?5 EE; i "tl s tP o jm i Aih- 42
1 r L i ot S e :
peing in force) read with the General Circulars No. 09/2023 dated 25/00/2023, 1112022 dated | | "comPiance win NCACicirs, the NotcsofPosal Balot hs been ser ough slctonic e (i eml)on November 23, | | N
g, : , ke oo 2023 only to those Members, whose names appsar in the Register of Members | Baneficial Owners maintained by the Company | |Sr. No. Particulars
281212022, 14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020, 22/2020 dated June 15, 2020, Depositones as on Cut-off date ie. Friday, November 17, 2023 and whose e-mail |Ds were registerad with the Company | 1, | Approval for re-appointment of Mr. Aluri Srincvasa Rao [DI[-'I 00147058}, as an
33/2020 dated September 28, 2020, 39/2020 dated 31st December, 2020, 10/2021 dated 23rd June, 2021, Depositories. In accordance with the MCA Circulars, hard copy of Postal Ballot Natice along with Postal Ballot Form and pre-paid }“d‘?ﬂ"j“'ﬂi"ig'ﬁ‘f’ of the Company for a term of Five {3) years commencing
202021 dated Bth December, 2021 and 3/2022 dated 5th May, 2022, issued by the Ministry of Corporate busimess emvelope are not being sent to the Members for this Postal Ballot and Members are required o communicate their L L

assent or dissent through the Remote e-vofing only. The Members holding shares in demat | physical mode and who have not In compliance wih the MCA Girculars, electranic copies of the Postal Ballot Notioe has

: . . . . : . . been sent on November 23, 2023 fo all the Sharsholders whose names appear on the
-l he t - | ! ! ; i icial O .
updated thewr e-mail |Ds with the Company are requested o update their e-mail IDs as per the instructions given in the Motice Register of Members/ List of Beneficial Owners as at ciase of Business hours on Friday,

The Motice is also available on the website of the Company at www motilaloswaii com and on the website of the Link Intime Movember 17, 2023, ("Cut-off date”) as received from Mational Securties Depository

Affairs ("MCA") (hereinafter collectively referred to as "MCA Circulars™), approval of the members of
M/s Kanara Consumer Products Limited (hereinafter called as “the Company’) is being sought for the
following resolutions by way of postal ballot through remote e-voling process (‘remote e-voling').

India Private Limited (*LIIPL") at hitps:/finstavole linkintime. co,in Limited (*the NSDL") and Central Depository Services (India) Limited [‘the CDSL)
R . . [coBectively referred to a5 Depositories”) and whose e-mail ids are registered with the
Sl. No.| Description of Special Resolution (B) REMOTE E-VOTING: ﬂﬂmparﬁepusllmﬁ : ] ;
1, Ta Alter the Main obiects clause of Memarandum of Association of the Compan Pursuant fo the provisions of Section 108 of the Companies Act, 2013 ["the Act’) read with Rule 20 of the Companies (Management If you have not registered your email address with the Company! Depositary Participant(s)
i pany and Administration} Rules, 2014 {5 amended from time 1o time), the Company is pleased o provide to #s Members, the facility to you may please follow below instructions for registering updating your email addresses:
Members are herebyinfnnned that: ][q:ast tht:ir xu:ute_ hy{e-v:rln;:ding on the resolufions sei forth in the Motice. The Company has engaged the senices of LIIPL to provide Demat Please contact your Dep::nshl:nrj Participant (OF) and register your emsi
1. The Company has completed the dispatch of postal ballot notice only through email on Thursday, November o Ie"m"”g 'ac'.m‘" _ Holding  |address as perthe process advised by your DP.
23, 2023, to those members whose email addresses are registered with the Company/depositories on The voling nights of the Members shall be reckaned on the shares registered in the names of the Members | Beneficial Owners Sharehciders may note that the Postal Ballot Nofice is also available on the Company's
November 17, 2023. Further in accordance with the aforementioned circulars, physical copy of the postal as on Cut-off dale i.e. Friday, November 17, 2023 and & person who is not  Member as on the Cut-off date should treat this | | website at www.rainbowhospitals in and websites of the stock exchanges i.e. BSE Limitad
: ' Moftice for miormabon purpases anly, at www.bsaindia.com and National Stock Exchange of India Limitad www.nsaindia.com

ballot notice along with postal ballot form and pre-paid business reply envelop is not / will not sent to the - . :
members. Hence, the members are required to communicate their assent or dissent only through the remote The Remole e-voting period commences from 9.00 a.m. (IST) on Monday, November 27, 2023 and ends at 5.00 pm, (IST) | | 350,01 fie wabsfle of NEDK at wwiv eoling.nsdlcom. Sharshoiders may dawnioa the

o ot Postal Ballot Motice from the above mantioned websites,
i T ol S ; St ity on Tuesday, December 26, 2023. The e-voting shafl not be afiowed beyond the said time and date and once the vole(s) on the , bz , . ; i
e-voting system. The Gumpaqy has engaged the se .ces of NSDL for providing the remote e Dtlf‘lgfaﬂﬂl’[}f. jooRions drs: et by a s mber: the Mo il riot bs allowsd & Charices I EvSequsFlly The Company is pheased to provide its Shareholders the facility to exercise their right to
2. Those members, whose email addresses are not registered, ane requestad to refer to the procedure mentioned

= . viole on the resolution :::::mainu-:l_iﬁ the Postal Ballot Motice by remmote a--.-'c:ﬂi_ng Facfiilj,.-. The
in the notes to postal ballot notice being sent by tha RTA | NSDL, to cast their votes electronically and also to The Board of the Lompany has appointed Mr. Umashankar K. Hegde, Practicing Company Secretary, as the Scrutinizer for | | Company has engaged tha sarvices of NSDL as the agency to provide e-voting facility. Tha

: : e 2o S conducding the Postal Ballob process through Femote e-voting in a fair and fransparent manner. detailed procedure of remote e-voling has bean provided in the Postal Baliot Naotica
register their email id with Company /RTAand depositories. inchuding the period mentionad below for casting of votas by Shareholders
3. Th i ting shall from 9.00 (IST) on Thursday, N ber 30. 2023 and end at The result of the voting will be announced by Thursday, December 28, 2023 sl the Registered Office of the Company and he : :
Bt Do teahat b botonlb et dendoddiy ST Sy AGNRIIIOY. 2y =S AT Ol 0 resolutions, if approved with requiste majonty, shall be deemed o have been passed on the last date specified for the Remote Lommencement of e-voting | Friday, Novernber 24, 2023 at 3:00 AM
5.00 p.m. (I3T) on Friday, December 29, 2023. The remole e-voling module shall be disabled thereafier e-voling i.e. Tuesday, December 26, 2023, End of e-voting Saturday, December 23, 2023 al 5:00 PM.
Mt Eljnte e, o .res_ﬁzu“'gn I.E! s da HIHIyl, e | El',hE SRl -l akiiiee m.;.: hjl."gehlt The voting result along with Scrutinizer's Repart shall be placed on the website of the Company i.e. www.motlaloswaihi com and | | Th8 I‘*"II"':'“”Q “'":'ld"‘"ihggj] mﬁ;;giﬂ by rﬁljl' {[“L[:g:l';i "I;'legar{]le' ':'"[GE 'I:Ihe i Ill:m 2
EUET”;N Yol Eirabsr;:lﬁie ?_ga'"" e detailed procedure / instructions for remote e-voting are specified in the on the websita of the LIIPL at hitps:fnstavote linkintimea.co.in and shall also be displayed on the Notice Board of the Company. Eﬁﬁﬂ?ﬂigﬁiﬁ? ahiled il Aoy C PN e
notes o the postal ballot notice. :
oo st ; In the event of any grievance relating to Remote e-voling, the Members/Beneficial Owners may contact the following: The voding rights of the Shareholders shall be in proportion to the paid-up equey shares
el IELEURR om0 Lo PGS o seenaling e G lRAly OF maniers b 07 LU v Do Ieiele MIr, Raiv Ranjan, AVP, LIIPL, C-101, 1¢ Floor, 247 Park, Lal Bahadur Shastri Marg, Vikhroll (West), Mumbai - 400 083; registered n the name of Shareholder! Beneficial owner as on the cut-off dale. A person whos
e-vofing is Friday, November 24, 2023 (cut-off date). The members whose name appears in the register Ha'l 4 @fs " c:-:ri 4§1E|Et]'m : 5'91 8-61?I5' = o Ilr;:-enntﬂes:@lmkintimemm : a ' nat a Shareholder as on the cul-off dale should treat this Notice for nformation purpose only
of members/ register of beneficial owner of the Company as on cut-off date shall only be entitled to avail the el ) : o _ _ o The Board of Directors "the Board") of the Company has appointed Mr. KAS, Subramanyam
remaote e-voting facility. For Motilal Oswal Home Finance Limited | | cp o 4815) failing him Ms. Sourya Dafhatdar (CP No, 13198). Practicng Company
. , . ) Secretaries and Designated Partners of Mi's B3 and Co LLP, Company Secrataries, as
5. The Ec_umpany has appointed Mr. Deepak Sadhu {.M.Emhﬂmhm H{.}" 32541) of Deepak Sadhu and Ritin M E-:h'_ Scrutinizer o scrutinise the remote e-voling process ina fak & transparent manner.
Associates, Practicing Company Secretaries as scrutinizer for conducting the postal ballot process. _ Tl The results of remote e-vating will be declared on or before Wednesday i.e., December 27
, , Place: Mumbai Company Secretary & Compliance Officer 2023, Tt | ; i the Scrutinizers R hall L ;
6. In case of any queries, members may refer to the FAQ for shareholders and e-voling user manual for Diate: November 23. 5053 IACS: 50900) - The results declared along wilh the Scrulinizer s Reporl snall be piaced on the
shareholder's available at the download section of www.evoting.nsdl ' ' ' ' Company's website al www rainbowhaspitzls.In and webslles of the stock sxchanges 1.e
: gl eonn=06: LAl el ke, o ' —' |BSE Limited at www.bseindia.com and National Stock Exchange of India Limited
18001020990 and 1800224430 or send a request to support@purvashare.com. www.nseindia.com alsoon the website of NSDL at www_evoting.nsdl.com.
7. The results of the postal ballot shall be declared on or before Saturday, December 30, 2023 by the chairman The Resohution. if passed by requésite majority, shall be deamed to have been passed on the
of the board of the Company. |ast date for e=woting i.e., Saturday, December 23, 2023,
In case of any queries, you may refer the Frequently Asked (uestions (FACS) for Members
and e-voling wser manual for Members available at the downioad sechion of
For and on behalf of the Board www. evolingnsdl.com  or call on toll free no. 022 - 4888 7000 or send a request at
For KANARA CONSUMER PRODUCTS LIMITED evoling@nsdl.co.n _or contact Ms. Prajakta Pawle, NSDL official, al evoting@nsd!.co.in or
Fa v K a8 Kurlon Limite lf:l wrile at MSDL, 4th floor, ﬁ._ Wing, Trade World, Kamala Mills Compound, Senapati Bapat
(Formerly Known as Marg, Lower Parel, Mumbai-400 013
Sdl- For Rainbow Children’s Medicare Limited
- . Sdi-
Date :2}11 2023 . HﬂlFlhuslfdan K.R. Date: November 23. 2023 Ashish Kapil
Place : Bﬂngalﬂr& Chief Financial Officer _F'_ial."_.e_‘._!-_h_.f!jv_a_rgthl:l ﬂmpany Egcmtaw and Gnmp"anm nfﬂmr
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Indiabulls

HOUSING FINANCE
INDIABULLS HOUSING FINANCE LIMITED

Registered Office: 5" Floor, Building No. 27, KG Marg, Connaught Place,
New Delhi — 110001
CIN: L65922DL2005PLC136029
Email: homeloans@indiabulls.com., Tel: 011-43532950 , Fax: 011-43532947,
Website: http://www.indiabullshomeloans.com

NOTICE
For attention of the Equity shareholders of the Company
Sub.: TRANSFER OF EQUITY SHARES OF THE COMPANY TO INVESTOR
EDUCATION AND PROTECTION FUND (IEPF)

This notice is given pursuant to Investor Education and Protection Fund Authority
(Accounting, Audit, Transfer and Refund) Amendment Rules, 2016 (‘the Rules') as
amended from time to time read with the various Notifications issued by the Ministry
of Corporate Affairs, Govt. of India, from time to time.

The Rules and Section 124(6) of the Companies Act, 2013 (‘the Act'), contain
provisions for transfer of all shares, in respect of which dividend has not been
paid or claimed for seven consecutive years or more, in the name of the Investor
Education and Protection Fund (IEPF) Authority. Adhering to various requirements
set out in the Rules, the Company has communicated individually to the concerned
shareholders whose shares are liable to be transferred to IEPF suspense account
to claim their unpaid/unclaimed dividend amount(s) on or before February 17, 2024.

Year-wise details of all unpaid/unclaimed dividends and full particulars of
shareholders, including their folio number or DP ID - Client ID whose shares are
liable to be transferred to the IEPF have been made available on the website of the
Company: www.indiabullshomeloans.com.

Shareholders may note that the shares held both in physical as well as in
dematerialized form are liable to be transferred to the IEPF. However, such shares
along with any accrued benefits on these shares, if any, can be claimed back from
the IEPF following the procedure mentioned in the Rules.

Shareholders may note that following the provisions of the Rules, the Company will
be issuing duplicate share certificates in lieu of the original share certificates for the
purpose of transferring them to the IEPF, upon which the original share certificates
will stand automatically cancelled.

In case no communication is received from the concerned shareholders whether
holding shares in physical or in dematerialized form, February 17, 2024 the
Company shall initiate such steps as may be necessary to transfer those shares and
dividend to the IEPF following the method prescribed in the Rules.

Shareholders having query in this regard are requested to contact the Registrar
and Share Transfer Agent of the Company, KFin Technologies Limited,
Ms. C Shobha Anand at Selenium Tower B, Plot No. 31-32, Gachibowli,
Financial District, Nanakramguda, Hyderabad-500 032.Toll Free:1800-309-4001,
e-mail: einward.ris@kfintech.com.

For INDIABULLS HOUSING FINANCE LIMITED
Sd/-

Amit Jain

Company Secretary & Compliance Officer

Place : New Delhi
Date :23.11.2023

=
Rainbow
Children's
Hospital

RAINBOW CHILDREN'S MEDICARE LIMITED
Corporate ldentity Number: L85110TG1998PLC029914
Reqd. Office: 8-2-1201031, Survey No. 403, Road No. 2, Banjara Hills,
Hyderabad - 500034, Telangana.
Corporate Office; 8-2-819/1/A, Daulet Arcade, Karvy Lane, Road No. 11,
Banjara Hills, Hyderabad - 500034, Telangana | Telephone No.: +81 40 49632244
Website: www.rainbowhospitals.in; E-Mail: companysecretary@rainbowhospitals.in

NOTICE OF POSTAL BALLOT AND E-VOTING INFORMATION
Motice is haraby given 1o the sharaholders of Rainbow Children's Madicare Limited (“the
Company™) that, pursuant io the provisions of Seclion 108, 110 of the Companies Act,
2013 (the *Act’) read with Rule 20 & 22 of the Companies (Management and
Adrministration) Rules, 2014 (“the Rules"), and SEBI {Listing Obligations and Distlosure
Reguiraments) Requiations, 2015 (“SEBI LODR Regulations"), Secretarial Standard - 2
on General Meetings issued by the Insfitute of Company Secretanies of India and the
General Clrcular Nas. 141 2020 dated April 8, 2020, 1772020 dated Apal 13, 2020, and 03/
2023 dated September 25, 2023, and other relevant circulars issued by the Mnisiny of
Corporate Affairs, Government of India ("MCA Circulars"), and other applicable laws,
rules and regulations, If any, as amended from time 10 time (incheding any statutory
modification(s) or re-enaciment{s) thereof for the tima being in forca), the Company is
saeking approval from s Shareholders through postal ballot for passing the following
special resolulion as set oul in the Postal Ballol Motice dated Oclober 30, 2023
("Postal Ballot Notice™) by remote a-voting onfy [“remaote e-voting”).

Sr. No. Particulars

1. | Approval for re-appointment of Mr. Aluri Srinivasa Rao (DIN: 00147058), as an
Independent Director of the Company for & term of Five (5) years commencing
from March 15, 2024,

In compliance with the MCA Circulars, abectronic copies of the Postal Ballot Motica has
been sent on Movember 23, 2023 to all the Shareholders whose names appear on the
Register of Members/ List of Beneficial Chaners as at close of Business hours on Friday,
Movember 17, 2023, {"Cut-off date”) as received from Mational Securities Depository
Lirmited {"the NSDL') and Central Depository Services (India) Limited (“the CDSL”)
(collectively referred to as "Depositories”) and whose e-mail ks are registerad with the
Company! Depositones.

i wou have not regiziered your email address with the Company! Depository Participant]s)
you may please follow below instrections for registering’ updating your email addresses:

Demat Pleasa contact your Depository Participant (DP) and reqgistar your email
| Holding  |address as per the process advised by your OP.

Sharehaldars may nota that the Poslal Ballot Notice 5 also available on the Company’s
wehsita at www rainbowhospitals.in and websites of the slock exchanges i.e. BSE Limitad
al www Dsaindia com and National Stock Exchange of India Limited www.nseindia.com
also on the websile of NSOL at www.evoling.nsdl.com, Shareholders may download the
Postal Ballo! Notics from the above mentioned websites.

The Company is pleasad to provide its Shareholders the facility 1o exercise their right o
wale on the resolution contained in the Postal Ballot Notice by remate e-veding facility. The
Company has engaged the services of NSDL as the agency 1o provide e-vating facilily. The
detalled procedure of remate e-voling has been provided in the Postal Ballet Notice
including the period mentioned below for casting of voles by Shareholders:
\Commencement of e-vofing | Friday, November 24, 2023 at 9.00 AM.

End of e-voting Saturday, December 23, 2023 at 5:00 PM

The e-voling module shall be disabled by NSDL for voling thersafter, Onee the vole on a
resolution is cast by the Shareholder, they shall not be alfowed bo change il subsequently or
casl tha vats again.
The woting righis of the Shareholders shall be in propordion to the paid-up equity shares
regestered in the name of Shareholden' Beneficial owner a5 on the cut-off date. A person who is
it a Sharehokier as on the cut-off date should treat this Notice for information purpase only,

The Board of Directors ("the Board™) of the Company has appoirted Mr. K.VS, Subramanyam
(CP Mo, 4815) faling him Ms. Sourmya Dafthatdar [CP No, 13188), Praciiang Company
Secretaries and Designated Partners of Mis BS and Co LLP, Company Secratanes, as
Scrutinizer o scrutinise the remote e-voling process ina fair & transparent manner.

The results of remote e-voling will be declared on or before Wednesday i.e., December 27,
2023, The results declared along with the Scrufinizer's Report shall be placed on the
Company's wabsite al www.rainbowhospatals.in and websites of the slock exchanges La,
BSE Limited at www bseindia.com and National Stock Exchange of India Limiled
wiww. nseindia.com alsoon the website of NSDL at www evoting.nsdl.com.

The Resolution, if passed by reguisite majority, shall be deemed io have been passed on the
last date fore-voting i.e., Saturday, December 23, 2023,

In case of any queries, you may refer the Frequently Asked Questions (FAQS) for Members

and e-woing user manues for Members available at the download sechion of

www.evoling.nsdl.com  or call on foll free no. 022 - 4386 7000 or send a request at

svobing@nsdleoin  of contact Ms. Prajakia Pawle, NSOLU offical, st evolingi@insdl.co.mor

write al NSDL, 4th fioor, 'A' Wing, Trade World, Kamala Mills Compound, Senapali Bapat
Marg. Lower Parel, Mumbai - 400013

For Rainbow Children's Medicare Limited

Sdi-

Ashish Kapil

Company Secretary and Compliance Officer

Date: Movember 23, 2023
Place: Hyderabad

B4 | Stressed Asseds Management Bramchdl
“Jeevan Deep”, 10th Floor,

PUBLIC NOTICE
IONIC EXPORTS PRIVATE LIMITED
CIN: U5 1808WEB 199 PTCOSZ303

1, Middieton Street, Kotkata - 700071,
Ph; 033-22B501%310200, E-mail: sbi,18192@sbd.co.in

EAST COAST RAILWAY

File No. DRM/Engg/EUR/Z3-24/E-Tender 105
| Dated:16.11.2023
(1) Tender Mo: e-bender-hig-kur-344-2023
Did. 13.11.2023 I
RAISING OF PFs
FROM LOW LEVEL TO HIWGH LEVEL IN
3 STATIONS IN HQ SECTIOM OF
KHURDA ROAD DIVISION.

Approx Cost of the work (7):[KSueS ey
Lakh, EMD {*}: 4,51,100/-, Completion
Period: 10 (Ten) Months.

(2} Tender Mo: etendernarthiur-345-2073
l Did. 13.11.2023
EXTENSION OF PF'S

IHN T VARIOUS STATIONS & ALSO
FROVISION OF WATER BOOTHS AND
PRECAST RCC BEMCHES AT
DIFFERENT STATIONS UNDER NORTH
SECTION OWVER KHURDA ROAD
DIVISION.
Approx Cost of the work () RELEEE
Lakh, EMD {T}: %.46,200/-, Completion
Periad: 12 [Twelva] Months,
Tander Clasing Date and Time: LR EIHI
Hrs. ol 04.12.2023 (for both Tenders).
Mo manual offers sent by Post'Couner!
Fax or In person shall be accapbed agains!
suth e-tenders even if thasa are submitied
an firm's letter head and received in time.
All such manual offers shall be considered
inwalid and shall be rejected summarily
wilvoul any consideralion
Complete infematon mcluding  e-tender
documents of the above & Tender 5 avaikabie
inwiztesite: http:ifwwisirepes. goviin,
Mote: The prospective tenderers are
adviged 1o revisil the website 10 (Ten)
days before the date of chosing of tender o
note any changes’ comgenda issusd for
this tender,

Divisional Railway ManageriEngg),

PR-800/0/23-24 | Khurda Road

PUBLIC NOTICE
TIRUPATI COAL INDUSTRIES PRIVATE LIMITED
CIN: US1309%WB1986PTCO41105
REGISTERED QOFFICE: 9, PARSEE CHURCH
STREET, KOLKATA -T00004, TEL:&33-40115100,
EMAIL: secaksgroupiDgmail. com
This & 1o inform the gereral public thal the erigingl
Cerlilicale of Ragislralion msuad by the Rasere
Bank of India to Mz Tinupati Coal Indusires Private
Limibed (CIN Mo, US1903WEB1988PTCI41105)
bearing Registration Mo. B.05.02713has Deen kst
by our office saff whie ravelling from 9, Parsee
Church Sireed, Kolkata 700007 1o Bhe Companys
Corparale Offica &t 16, Mayfeir Road, Kolkats -
700019 and despite our best effans, we have besn
unabka ba lecatait
W hienadry nequest arans wha linds the Cerficals
of Ragisiration iz kindy rabumit to Mis Tiupati Coal
ndusties Private Limsed al iz Registensd Offce al
4, Parsaa Church Streatl, Kalkala -70000, Conlact
Mo-033 40915100, We would lika to assure the
Endef thal any information regarding the
wharaabouts of the certificate will be kept
confidential
In the avent that the cerlificate is not fourd, we are
taking all recessary sleps b obben & dugheals
centificata of ragisiration from the Reserve Bank of
India
“Wa apaologize for ary inconversence caused and
assung our clients and Slakehaolders thal this will nol
affact our ahility ta conlinea providing qualily
SEnices.
5di-

Saroj Saraf

Diabe: 2401112023 Diracior

Motilal Oswal Home Finance Limited

CIN: UB5S923MH2013PLC245T41

Regd. Office: Molilal Oswal Tower, Rahimiullah Sayani Road, Opposite Parel 5 T Depol, Prabhadevi, Mumbai - 400 025,
E-mail: hiquery@motialoswal com, Website: www.modilaloswaihl com

Tel: +91 82018B9A94; Fax: +91 22 5036 2365;
NOTICE
(A) POSTAL BALLOT:

Motice is haraby given that pursuant fo and in compliance with Section 110 read with Section 108 of the Companies Act, 2013
[*the Act’), Companses (Management and Adminisiration) Rubes, 2014, and Secrelarial Standard on General Meebings (*55-2)
issued by the Instiute of Company Secretaries of India (as amended from time o time) and In accordance with the vanous
related guidalines and circulars issued by the Ministry of Corporate Affairs (*MCA Circulars™), the Company Is seeking approval of
Members af the Company for the Resolutions set oul in the Postal Ballol Notice dated November 23, 2023 ("Notice”) by means

af Postal Ballot, by way of voling through efectronic means only ("Remote e-volting”)

In compliance with MCA Circutars, the Motice of Postal Ballof has been sent twough efectronic moda {via e-mal) on November 23,
2023 only to those Members, whose namas appear in the Register of Mambars [ Beneficial Owners maintained by the Company /
Depositories as on Cut-off date L.e. Friday, November 17, 2023 and whose e-mail |Ds wera registerad with the Comgany /
Dapositories. In accordance with the MCA Circulars, hard copy of Postal Ballot Notice along with Postal Ballot Form and pre-paid
business envelope are not being sent to the Members for this Postal Ballot and Members are required to communicate thair

assent or dissent through the Remaole e-voting only, The Members holding shares in demal ! physical mode and who have not | || | aswsilabiea. S
updated their e-mail IDs with the Company are requestad 10 update their e-mail IDs as per the instructions grvan i the Notice. 10| Last date for recalipt of expression | 09/12/2023 (Extendad from 24,11 /20023 with
| ol iribaragl | COC Agproval)

The Notice is also available on the website of the Company at www.motilaloswalhf.com and on the website of the Link Intime | 97 Date of ssue of provesional kst of

India Private Limited ["LIIPL") at https-iinstavote. linkintime.co.n
(B)] REMOTE E-VOTING:

Pursuant io the provisions of Section 108 of the Companies Act. 2013 {"the Act’) read with Rule 20 of the Companies [Managamen
and Administration) Rules, 2014 {as ameandad from time 1o ima), the Company s pleased 1o pravide to its Mambers, the facility to | 1120 Date of =sue of mformation
cast their vole by e-voling on the resalutions st forth in the Natice. The Company has engaged the services of LIPL to provide

Rermate e-voling facility

The voting rights of the Members shall be reckonad on the shares registerad i the names of tha Mambers | Beneficial Owners
as on Cut-off date ie. Friday, Novamber 17, 2023 and a person who is not @ Member as on the Cui-off date should freal this

Motice for information purposas anly.

The Remate e-voting period commences from 9.00 a.m. (IST) on Monday, November 27, 2023 and ends at 5.00 p.m. {IST)
on Tuesday, December 26, 2023. The e-voling shall not be aliowed beyond the said time and date and once the volels) on the
resciutions are cast by @ Member, the Member will not be afiowed to change i/ subseguentiy.

The Board of the Company has appointed Mr. Umashankar K. Hegde, Practicing Company Secretary, as the Scrutinizer for
conducting the Postal Ballol process through Remate e-voling in a fair and Iransparent manner,

The result of the voling will be announced by Thursday, December 28, 2023 at the Registered Office of the Company and the
reschutions, if approved with reguisite majority, shall be deemed to have been passed on the last date specified for the Remote

g-voling i.e. Tuesday, December 26, 2023.

The vating result along with Scrutinizer's Report shall be placed on the website of the Company ie. waw modilaloswalhf com and
an the websie of the LIIPL at hitps:/instavote.linkinfime.co.in and shall also be displayed on the Notice Board of the Company

In the event of any grievance relating to Remote a-woling, the Members/Banaficial Owners may contact the fallowing:
Mr. Rajiv Ranjan, AVE, LIIPL, C-1071, 1* Floor, 287 Park, Lal Bahadur Shastr Marg, Vikhroli (West), Mumbai - 400 083;

For Motilal Oswal Home Finance Limited

Place: Mumbai
Date: Novembar 23, 2023

Company Secretary & Compliance Officer

= _RELEVANT PARTICULARS
1. | Rarne of the corporate debitor | Supereays Enterprises Private Lirnited
talong with PARN/CINALLP Mo, | G- S S09MH1989PTCOS06 TS
[ PN AMGCSEAIGM
{1, 3rd Floor. 144, Sukhia Building. Cawasli Patel
| Regrad, Hormiman Circle, Fort, Mumbal - 400001
Mot availabbe
|1, 3rd Fioor, 144, Sukhsa Bullding, Cawasji Patel
| of fed aissets are located | Road, Horriman Circle, Fort, Mumbai - 400001,
M Irstallad capacity of main | Compary was engaged in ion and steel tradng
[ products, serdoes | Business,
&, [ Juantity and value of main producisd | Thare is no business aperation in the Company
| services sold in last financial yeer

2. | Address of the registared office

| URL of website _
| Details of place whare majority

e

| inthe |est two Financial Years,

There ane Incomiz Tas carry forvwand assessed
_ _ . | losses and receivablas from the debiors.
| Rarnber of emgloyees,” warkien | Currenly there are no employees, workmen,

{ Further detais including last available | Mail to cirpsuperwaysEgmad.com

| financial statemeants (with schedulas)
| of twin wears, lists of creditons, relevant
| dates for subsequent events of the

| POOHCESRS Are avaidable At
5. | Engitility for resceution appecants

wnder saction 2542100 af the Codea =

8 =)

| it/ =sarvi.com,/running-cases.php

118122023
| prospective resolution applicants _

12 Lawst dade for submission of ohiections | 24,12/3023
[ 1o provisional list

13, Deabe of o of firdd list of | DEADI024
prospectve resolutan applicants
Sver DL, B I a0
| memorandum, evabuation matr
| and request for resolution plans
| 10 prospactive reschfion applcants |
15 Last date for submisslon of | 237033024

| resalution plans

1| Procass email id to submit EOI | Mail to cimpsuperwaysSgmail.com

Mote: The information mentioned herein és based on the currant imformation avallable with
fhe Resolution Professiong 85 of now. Any Saoitions) infarmation received by the Resolution
Professional will be updated from time-to-dime o persons making requaest for the samae
throwah email on the Emall D mentioned sZamst S No. &

Zhema Gk Mr. Prashant Jain

Date: 24/11/2023 g ojution Professional of Superways Enterprises Private Limited
Place: Navi Mumbal Regd. No. IBBI/IPA-OX/IP-PO1368/2018-2019/12131
Regd. Add: A501, Shanti Heights, Plot Mo, 2,39, BA10, Sector 14,

ana rkharine, Thane, Nevi Mumbal, hMaharashtra- 200 709

Correspondence Address: BE10. BSEL Tech Park, Sector 304, Opposite Vashi Raiteay
Station, Vashi, Navi Mumbai - 300703

Sdr-
Ritin Mawani

(ACS: 50800}

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
UNIEERA DEVELOPERS PRIVATE LIMITED

DPERATING |N REAL ESTATE ACTINTTIES AT GREATER RDA, UTTAR PRADESH
{Under sub-regwlaxtion | 1) of rega if the Insshency and BEankrupioy Board of India
|Insotvency Resolutiom Proc r Corporate Persons) Regulatiens, 2016)

Flaca: Kokala DEN-D0S1ETHE

PUBLIC NOTICE
ROSY TO'WERS PRIVATE LIMITED
CIM: UdS20WE1593PTCOS5T45
REGISTERED OFFICE: 3, PARSEE CHURCH
STREET, KOLKATA -T00401
TEL: 033-40115100
EMAIL: sec.aksgroupigmail.com
This is o inlorm the gansral pubilic thal the erigingd
Ceriificale of Regisiration isswed by the Resere
Bank of India o M's Rosy Towers Pavate Limded
(CIM Mio.: L45303WB1¥ZPTCOS5745) baaring
Regatration Mo B.05.01 302 has been fost by our
office stalf whike traweling from S, Parses Church
Streal, Kolkata -T00001 fo the Campany's Corparale
Office at 16, Mayfair Road, Kokata -T0001%and
daspile our best efforls, we have bean unable 1o
locatait
Wa hereby request anyone who finds the Carlificale
of Registratian ta Gndly retum it o Mis Basy Towers
Private Limited at its Ragislensd Office at 9, Parsas
Church Street, Walkata -700001, Contact Mo
CEIA0 100 Ve ol B bo gsune I inder thal
any infarmation regarding the whereabouts of the
ceftificate will b kept confidential,
In the event that the cerificate is not found, we are
lakory) all necessany sheps o oblan & duphcale
certificate of registralian from the Reserve Bank of
Irdia,
We apoiogize for amy inconveneence caussd and
aagune gur chients and $akebaklers (bl s will ol
affect owr ability bo conlinua providing quality
BEFVinag,

Sdi-
Saro] Saraf

Dt - 241172023 Director
Place: Kolkata DiM: 0418748

PUBLIC NOTICE
HEMA EXPORTS PRIVATE LIMITED
CIN: L2T109WEB19%0PTCO4%2TE
REGISTERED OFFICE: 8, PARSEE CHURCH
STREET, KOLKATA-T0001, TEL:033-40195100
EMAIL =g, abagroupiiiomalleom
This is %2 inform the general public that the ariginal
Cerlilicats of Regestralion issued by the Resera
Bank of India o M's Hema Exporis Private Limited
(CIN Mo, UETITEaWE1950PTOD4527E) beaning
Registration No. B050%54Thas been lost by our
allice skall while lravelling fom 9, Parses Church
Street, Kolkata -T0HHO1 to the Company's
Corparate Office al 16, Mayfar Road, Kobkala -
TO0019 and despile aur basi efforis, we have been
Linike b leaka ||
W herety request anyone who finds the Cenficaia
af Regislralion 0 kindly ratum it fo MWs Hama
Exports Provate Limbed a2 its Repstenad Office 289,
Parsap Church Streal Kokala -700001, Confacl
Me-033 40715100, We would like to assure the
Snder that any infermalion ragarding tha
whereabouts of the cerificate will be Repi
confidenlial,
In the eveend thal e cerificabe is ral fourd, we ang
faking all neceszary sieps fo obtain & duplicata
caertificass of registeation from Ihe Resena Bank of
Indig.
'Wa apofogiza for any inconveniance causad and
assune our chants and stakeholders tat his wil nal
affact our ability 1o confinue providing qualily
Y

Sdi-

Rahul Jain

Drate 24117123 DHirector
Place: Kolkata DiM:0ERE3IZ3

: RELEVANT PARTICULARS
1. Mame al e oorporate debior LUMNBERA CEVELOPERS PRIATE LIMITED
along with FAN and G/ LLP N, CIM: UT 01020201 2FTC2 25805
PaM: ANECLIZOEEP
[ 2, Jay House, Bihar Park, Uevil Foad, Khangur,
| New Delhi, Delhi-110062, India
Fttps: Pwrars uniberatowarscirp.n,
Plot ke, GH-16F, Sectoe-0l, Greater Moida Waal,
| Uttor Pradesh-20130&
Rights for constrisction and development of
residentiad housng project named “Uniber Towers®
| eomprising of 5 tovwess.
BlFA

|Addrezs of the registerad office
[LJAL of website
Details of place where majority

jof fied pessets ang kcated
Installed capacity of main

produchsy services

[EUR ST X

.E..-Qui_:;l.':il_';' Q-al'-d- 1:.i|Il.|;'_: |:|.F- i'-n:_1i.n
productsy services soid in lest
liramcial year

7. [Mumber of employess warkmen | MIL

8. [Further details mehading las Fipss Cetara uniberal e rScrpLing
avallable financial statements
[#ith Schesdules) of Tao years,

Mlisks of creditors, are aailabéeat | s

9. |Elighility Tor regolution applicants | hitps. fsswsaluniberatowerscinp.in,
under section ZH[2Kh of the

_|Code ts aveilaible at: N B

100 | Last dhabe for resceapt of capression | 09 Docermber 20234

_ofinterest S T A BN e o T

L1 Dt of issue of provisiona! list of 14 December 2023
prospective restlution applicants

T2 Cast date Tar submisson of

Obgecians to provisiona st

T3 Dale o issue of Tnal B of

__|prospactive resciution applicants

T4, Date of issue of infarmation
mamorandum, evaluation matris
and reguest for resolution plans
b prospectve resolution applicants,

15, ILast date for submission of

| resohdionplans

16, \Process emall ID 1o submat
Exprassion of Inbesest

T8 Darember e 4
| 29 Decermber 2023

| 03 January 2024

2 Febrisary 2024

elrp.unibera@grmail.com

*The suhirission of expressian of inbarest snd the tmelmas for the seme &5 mentianed aboye

revnain swhiect [ extensian of imea heyond the period of 3330 days for the completion of the CIRF af

tha Corparata Deddor by the Haon'bie Natlona! Company Law Tribdmal, Mew Dailhl Banch-If tnder the
insolvency amd Bamkrwatoy Code, 2016, and the acoompamdng Regulations tharsunder

Ayyagarl Viswanadha Sarma

1BBI/IPA-001,/ IP-P-I1524,2018-2019/12396

AFA: AALA12396/02/1T1024/ 106113 (Wakid til 17 Detobar 2024)

Resalution Professlonal for Unihara Developers Private Limited

Registared Andross: Busding 03, Flat 301, My Home Vinanga, Gopanpally Village,

Diate : 24 Navernber 2023 Seringarmpally Mandal, Hydesabad, Telangana- SO00445

Plage: Graater hoida, Lntas Pradesh

SKYLEAD CHEMICALS LIMITED
CIN: L24110G)1985PLCONE22S
Registarad Office: Survay Mo 315, Bhavragar-Sihor Road, Mavagam (Kardaj), Post. Vare],
Bhavnagar Gujarat 364060 Emall Id: skyleadi@redfmail.com

NOTICE OF ANNUAL GENERAL MEETING

Mabice is hereby given that the Annual General Maeting of tha comparny will ba hald at 04:00
P on Friday, 15" December, 2023 through Vides Confarencing (VCN Other Audio Visual
Means (ClW], The Kotice setting out the busiress to be ransacted in AGM together with the
Annual Repart of the Company for the Financial Year 2022-23 has been sent to the members at
thair regisierad emall id, thasa mambers whose amail ki 5 nal registarad wilh the company are
reguested bo register by sanding request mall 1o the Comgany L, drp.skylead@gmail com .
Further ihe copy of nofice of AGM &= also avalable on website of Linkstar Infosys Private Limited
tagency for providing the Remote e-Voling facility) ie. hitps:fievotingforibc.com. The
requirament of sending physical copy of fha nofice of the AGM and Annual reporl o the member
have been dispensed wilh the ralevant MCA Circutars.

The Company shall be providing remote E- Violing facilfy toits members through Linkstar Infosys
Private Limitad in respect of (he business 1o ba ransacled at tha AGKM. The process and Lhe
rianmer of the remote a-valing have baen menticned in the notes of the notice of the AGM and
also communicated fo the members by Linkstar Infosys Private Limited (E-voling Service
Provider), Separately,

Ay person, who acquires shares of the Company.and become mesmber of the Company afler
dispatch of the notice and holding shares 25 on the cut-off date | 2. 08" Decermber, 2023 may
obtain the login ID and password for remote e-voling by sending a reguest at
infa@ewatingfaribe, com

The voling rights of members shall be in proportion b thesr shares of the paid up equity share
capital of the Company as on the Cut-off date i.e., 08" December, 2023. The Remate e- voting
periad will commence on 13" December, 2023 (9.00 AM.) and will conclude on
15" December, 2023 (5.00 PM.). Thereafter the remofe &- voting module shall be disabled by
Linkstar Infesys Privale Limiled. Gravances, il any, regarding e-voling procedura should be
addrezzed o the Mr. Dixit Prajapaty, Linkstar Infozys Private Lirmited, 9C, Vardan Cormples, Near
Lakhudi Circle, Mavrangpura, Ahmedabad-280004, e-mail; info@evatingforic.com, contact
details; TET4138237. Onca a vole on resolufion is casted and submiltad, the Membsrs shall nod
be alkewad tochangail subsequently.

Pleass note thet 3 person whose neme is recorded in the reqgister of beneficial owners
maintained by the Company as on cut-off date i e, 08" December, 2023, shall be entifiz to avail
tha facilty of remote e-voding.

Pursiant to Section 91 of the Companies Act, 2013 mduding nules, the Register of Members and
Share Tranafer Baok of the Company will remain closed from Saturday 09" December, 2023 to
Friday 15" December, 2023 (both days inclusive), for the purpose of AGM

Date: 2411172023 For Skylead Chemicals Limited (In CIRP)
Place: Ahmedabad S

Tejas K Shah
Resplution Professional

IP Reg. No: IBENPA-J01TP-PRODERE0T F-181 0185 AFA Valid up to: 0B.17.20@4

" AXITA COTTON LIMITED

ARITA COTTO CIN: LIT200GJ201IPLCOTENES
Registered Office: Servay No. 324 357 358, Kadi, Thol Road, Borisana, Kadi, Mahesana - 382715, Gujaral, India.
Telephane: +91-6353747514 || Email; cafiaxitacotion.com || Website: weww axitacatton.com

NOTICE OF THE EXTRA ORDINARY GENERAL MEETING
OF THE COMPANY AND E-VOTING

MOTICE is hereby given that the Extra Ordinary General Mesting ("EQGM") of Members of
Axita CottonLimited will be held on Saturday, Dacember 16, 2023 at 04:00 p.m. IST through
Video Conferencing {"VE™) /Other Audio Visual Means ("OAVM ) o transact the Business as
sel oul in the notice of EOGM. The venue of the Meeting shall be deemed 1o be the
Registerad Office of the Company i.e. Survey No. 324, 357, 358, Kadi - Thol Road,
Berisana, kadi, Mahesana - 382715, Gujarat, India

The Govermnment of India, Ministry of Corporate Affairs has allowed conducting the General
Meeting ("Meeiing”) through Video Conferencing ("WC") or Other Audic Visual Means
{"OAVM"), and dispended the personal presence of the members at the meeting.
Accordingly, the Ministry of Corporate Affairs issued the General Circular No. 1472020 dated
April 8, 2020, the General Circular No. 1772020 dated April 13, 2020, the General Circular
Mo, 1172022 dated December 28, 2022 and General Circular No. 08/2023 dated September
23, 2023 prescribing the procedures and manner of conducting the Exira Ordinary General
Meeting through VC/ OAVM. In tarms of the said circulars, the Extra Ordinary Geanearal
Meeting (EOGM) of the membears will be held through VC/OAVM. Hence, members can
attend and participate in the EQGM through VC/OAVM only. The MNotice of EOGM along with
Explanatory Statement have been sent through electronic mode only to those Members
whose email addresses are registered with the Company! Depositories. Member may note
that the MNotice of EOGM and Explanatory Statement have been uploaded on the website of
the Company at www.axitacotton.com, website of BSE Limited at www.bseindia.com,
Mational Stock Exchange Limited website at www.nseindia.com and website of National
Securities Depository Limited (NSDL ) i.e. www.evoling.nsdl.com.

Members holding shares in demateralized mode, physical mode and Members who have
not registerad their email address will be able to cast their vole elactronically on the
business as zet forth in the Notice of the EOGM either remotely [(during remote e-voting
peniod) or during the EOGM as per the manner provided in the MNotice of EQGM to Members.
Further, Stakeholders take note that, Notice convening EOGM has been dispatched to the
Shareholders on their registered mail ids, in case of non receipt of Notice due to incomect
mail id registered or any other reason, notice convening EGM is also available on the
webszite of the Company at www.axitacotion.com, website of BSE Limited at
www bseindia.com, National Stock Exchange Limited website at www.nseindia.com and
websita of Mational Securities Depository Limited (NSDL)i.e. www.avoting.nsdl.com.

In light of the MCA Circulars, the shareholders whether holding equity shares in Demat form
or physical form and who have not submitted their email addressas and in consequeance to
whom the Motice of EOGM and Explanatory Statement could not be serviced., may
temporarily get their e-mail addresses ragistered by following the procedure given below:

a) In case shares are held in physical mode, please provide Folio Mo., Mame of shareholder,
scanned copy of the share certificate (front and back), PAN (self-atlested scanned copy of
PAN card), AADHARE (self-attested scanned copy of Aadhar Card) by E-mail to
csiaxitacotion.com

b) In case shares are held in demat mode, please provide DPID-CLID (16 digit DPID + CLID
or 16 digit beneficiary D), Name, dient master or copy of Consolidated Account statement,
PAN (self-attested scanned copy of PAN card), AADHAR (self-attested scanned copy of
Aadhar Card) to csi@axitacotton.com

c) Allematively, shareholder’'members may send a request lo evoling@nsdl.coin for
procuring user id and password for e-voting by providing above mentioned documents.

There being no physical shareholders in the Company, the Reqgister of Members and Share
Transfer Books of the Company is not closed. Members whose names are recorded in the
Ragister of Mambers or in the Register of Beneficial Owners maintained by the Dapasitories
as on Friday, December 08, 2023 {'Cut-off Date™), shall only be entitled to avail the facility of
remate e-vating as well as e-voting on the Extra Ordinary General Meeting.

Pursuant to the provisions of Section 108 of the Companies Act, 2013 read with Rules made
thereunder {as amended) and Regulaticn 44 of SEB! (LODR) Regulations, 2015 {as
amended) and above mentionad MCA Circulars, the Company is providing facility of ramote
e-voting and e-voting during the ECQGM to itz Members in respect of the buziness to be
transacted at the EOGM. For this purpose, the Company has entered into an agreameant
with NSDL for facilitating voting through electronic means.

The remote e-voling will commence on 09;00 AM. on Wednesday, December 13, 2023 and
will end on 05:00 P.M. on Friday, Dacember 15, 2023, During this period, the Members of the
Company holding shares as on Cut-off date may cast their vote elecironically (Remote
E-Vaoling). Members may note that the remote e-voting module shall be disabled by NSDL
aftar the aforesaid date and time for voting and once the vote on a resolution is cast by the
member, the member shall not be allowed fo change it subsequently; b) the facility of
e-voting shall be made available at the EOGM; and ¢) the members who have cast their vote
by remote e-voting prior to the ECGM may also attend the EQGM but shall net be entitled to
cast their vote again. Detailed procedura for remole e-voling' e-voling is provided in the
Motice of the Extra Ordinary General Meating.

Any person, who acquires shares of the Company and become Member of the Company
after dispatch of the Notice of EOGM and holding shares as on the cutoff date i.e. Friday,
December 08, 2023, are requested to refer o the Notice of ECOGM, available on the website
of the Company al www.axitacollon.com, websile of BSE Limiled al www.bseindia.com,
Mational Stock Exchange Limited website at www.nzeindia.com and website of Mational
Secunties Depository Limited (NSDL) i.2. www.evoting.nsdl.com, for the process to be
adopted far obtaining the USER ID and Password to cast the vote. If you forgot your
password, you can reset yvour password by using "Forgof Fassword”™ option available on
wiww.evoting.nsdl.com,

The Shareholders are reguested to note that in terms of SEBI circular dated December 9,
2020 on e-Vating facility provided by Listed Companies, Individual shareholders holding
securities in demat mode are allowed to vote through their demat account maintained with
respective Depositonies and Depository Paricipants. Sharehokders are

raquired to update their mobile number and E-mail ID correctly in their demat account in
order {o access e-Voting facility.

Stakeholders be informed thal, Bonus shares will be issued to the eligible equity
shareholders as on the record date as may be decided by the Board of Directors after
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approval of Shareholders.

Members can attend and participate in the Extra Ordinary General Meeting through
VCIOAVM facility only. The instructions for joining the Extra Ordinary General Meeting are
provided in the Motice of the Extra Ordinary General Meeting. In case the Membaers have
any queries or issues regarding e-voting or pariicipation in the EOGM, you may refer the
Frequently Asked Questions (FAGs) for Shareholders and e-voling user manual for
Shareholders available at the download section of www.evoting.nsdl.com or you can write
anemail to evating@nsdl.co.in or Call us; - Tel: 1800-222-990 or Members may also contact
Mr. Shyamsunder Panchal, Company Secratary of the Company at the ragistered office of
the Company or may write an e-mail to cs@axitacottan.com or may call on 6358747514 for
any further clarification, Members attending the meeting through VCOAVM shall be
counted for the purposes of reckoning the guorum under Section 103 of the Companies Act,
2013

indianexpress.com

For, Axita Cotton Limited

Sd/-

Mitinbhai Govindbhal Patel
Chairman Cum Managing Director
DIN: 06626646

Place: Kadi, Mahesana
Date: November 23, 2023
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SKYLEAD CHEMICALS LIMITED
CIM: L2411 DG BAPLCO0ER 25
Registered Office; Survey Mo 315, Bhawnagar-Sihar Road, Navagam [Kardej), Pasl Varej,
Ehannagar Gujaral 164060 Email |d: skyleadiZradilimail.com

NOTICE DF ANNUAL GENERAL MEETING

Motice is nerehy given that the Annual General Meeting of the company will be Feld at 04:00
PM. on Friday, 15" December, 2023 hrough Vides Conlerencirg (VOF Other Audin Visual
Iears (OAVR). The Molice selting cul Bre busness o be fansacted in AGM logether with the
Annual Regort of tha Campany far e Financal Year 2022-23 has bean seal ba tha mamibers al
ther regestered email id. thoss membsars whosa email id is nat registered with e company ame
requasted to register by sanding request mail ta tha Company i.e. arp.skylesdilipmal.com .
Furiher the copy of notice of AGM is also avallable on wabsis of Linkster Infosys Privete Limited
tagency for prostiding the Remole e-Moling facility) ie. hitpstewatngforic.com. The
requirement of sanding physical copy of the nofice of the AGM and Anrus repart io the member
have been dispensed with the retevant MCA Circulars,

The Campany shal be prowiding remate E- Voting facility o s members through Linkssar Infosys
Private Limited in respect of the business to be ransacied at the AGM. The process and fhe
manrer of the remobe e-vating have bean mentioned in the notes of fie notice of the AGM and
alse communicated o e membars by Linkstar Indosys Privase Umiled [E-voting Sendce
Provider], Separataly

Any person, whe acguires shares of the Company and bacome member of the Company after
dispaleh af e nobcd and hosding shanes as on Me cut-all dabe .2, 08" Decomber, 2023 ray
abtain tha login D and password [or ramade e-valing by sanding a regquast at
infe@avotingtoribe.com.

Thie vating rights of members shall be in proparian 1o their shanes af e paid up equity shang
capital of the Company s on the Cul-off dale ia., 08" Decembar, 23, Tha Ramota e- voling
pericd will commence on 13" December, 2023 {9.00 AM.) and will conclude on
15" December, 2023 (5.00 P.W.). Thereafter tha remeia - voling module shall be disabled by
Linkstar Infosys Private Limited. Grievances, if any, regarding e-voling procedure shauld be
acdressed 1o the Mr, Dixit Prajapati, Linkstar Infosys Private Limiled, 9C, Vardan Complex, Near
Lakhidi Circle, Masrangpura, Ahmecabad-330009, e-mall nlofevtingloribe com, conlact
dedails: TE741 38237 Once a vole on nesclution is casled and subrithed, he Mambers shall nod
B alkowned b change ilsubsagquenthy.

Pleasa note that a person whose name is recorded in the register of beneficial owners
mainlzned by the Company as on cut-off date i.e., 08” Decembar, 2023, shall be enfa to avail
the faciily of ramabs e-waling.

Pursizant o Sechion 91 of the Companies Act, 2113 includng rules, the Register of Mermbaers and
Shara Transfer Boak of the Company wil ramain closad from Saturday 087 Decembser, 2023 to
Friday 15" December, 2023 {both days inclusive). for the purposa af &GM
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Ayyagar Viswanadha Sarma

WESTERN RAILWAY
TRD WORK

Sr. Divisional Electrical Enginaer (Sub),
‘Western Railway, Mumbal Central,
Wiumba - 400 008 inviles © e-Tender Mo, :
WR-MMCTOESUB ([ESOTHTI2023 (RT),
Mame of the work: TRED work in
connection with re-construdion of Gokhale
ROE at Andheri {south) in Churchgats -
‘firar saction. Estimated cost of work :
¥ 53 12 634/-. Bid Security : ¥ 1,056,300,
Date & Time of submisslon: Mol later
thanm 15.00 hrs. of 22.12.20235 in the
prescribad manner. Date & Time of
apenimg | The lender will Be opered 5
above menlioned office address on dale
22122023 at 1530 hrs. Website
particulars: The tander can be viawad
and submitted through websita
widid reps.gov.in 0ETE

Like us on : 3 facebook.comMWesternRly

For
Advertising in
TENDER PAGES
Contact
JITENDRA PATIL

Mabile No.:
9029012015

FORM NO. INC-25A
Advertfisement to be published in the
newspaper for conversion of public
company into privale company
Bedore tha Regional Director,

Minisiry of Comporale Affairs
‘Wesiarn Fagion
In the matter of the Campanies Act, 2013,
section 14 of Companies Act, 2013 and rule 41
of the Companes [ Incampenation Rules), 2014

AND
Ir e madter af Mis Euronet Industnes Limdad
haviry its registenad affice af 425 Fourth Floor
Lewmi Business Park Laxmi Ind. E=tate
Werw Link Rioad Ardban West, Mumbai,
Maharashira, Indig, 400053, Applicant,

Malice is hereby given to the pubdc that tha
Comgeny inbending bo make an spplication ta
the Central Govemmeant under seclion 14 of the
Campanies A2l 3013 read wilth aforesald nies
and is desirous of comarling inbd a privata
imited camgany n terms of spedcal resolulion
passad at the Extra Ordingry Genaral Mesting
hedd on 23 November 2023 to enable the
Campany ba giveeffec Rr swch conversion,
Any persan whose inlerest is likely to ba
affected by the proposed change'stats of the
COmpany may Gilnar of causa o be delivered
ar sand by regislered past of his objaclions
supnorted by an effidavi stating the nature of
hiz interest and grounds. of opposifions to the
concerned Regonal Direclor 'Weslem Regon-
Everest, Slh Floor, 100 Maring Drive, Mumibai-
A00002Z, Maharashira) within 14 days fom tha
dete of the pubbcation of this nofca with a copy
e the applicant compsany &lits registered office
ablhe ad doess menlionid bakow:

Agdrass: 425 Fourth Flear Laxmi Business
Park Laxmi ind. Estate New Link Foad Andheri
Wil Mumnbal, Maharashira, India, 400053,

Members of the Company for the Resclutions sel out in the Postal Bafiof Notice dated November 23, 2023 ("Motice”) by means

wervices saki m lzst fmancial year

Indiabulls

HOUSING FINANCE
INDIABULLS HOUSING FINANCE LIMITED

Registered Office: 5" Floor, Building No. 27, KG Marg, Connaught Place,
New Delhi — 110001
CIN: L65922DL2005PLC136029
Email: homeloans@indiabulls.com., Tel: 011-43532950 , Fax: 011-43532947,
Website: http://www.indiabullshomeloans.com

NOTICE
For attention of the Equity shareholders of the Company
Sub.: TRANSFER OF EQUITY SHARES OF THE COMPANY TO INVESTOR
EDUCATION AND PROTECTION FUND (IEPF)

This notice is given pursuant to Investor Education and Protection Fund Authority,
(Accounting, Audit, Transfer and Refund) Amendment Rules, 2016 ('the Rules') as
amended from time to time read with the various Notifications issued by the Ministry,
of Corporate Affairs, Govt. of India, from time to time.

The Rules and Section 124(6) of the Companies Act, 2013 ('the Act'), contain
provisions for transfer of all shares, in respect of which dividend has not been
paid or claimed for seven consecutive years or more, in the name of the Investor
Education and Protection Fund (IEPF) Authority. Adhering to various requirements|
set out in the Rules, the Company has communicated individually to the concerned
shareholders whose shares are liable to be transferred to IEPF suspense account
to claim their unpaid/unclaimed dividend amount(s) on or before February 17, 2024.

Year-wise details of all unpaid/unclaimed dividends and full particulars of
shareholders, including their folio number or DP ID - Client ID whose shares are
liable to be transferred to the IEPF have been made available on the website of the
Company: www.indiabullshomeloans.com.

Shareholders may note that the shares held both in physical as well as in
dematerialized form are liable to be transferred to the IEPF. However, such shares
along with any accrued benefits on these shares, if any, can be claimed back from
the IEPF following the procedure mentioned in the Rules.

Shareholders may note that following the provisions of the Rules, the Company will
be issuing duplicate share certificates in lieu of the original share certificates for the
purpose of transferring them to the IEPF, upon which the original share certificates
will stand automatically cancelled.

In case no communication is received from the concerned shareholders whether
holding shares in physical or in dematerialized form, February 17, 2024 the
Company shall initiate such steps as may be necessary to transfer those shares and
dividend to the IEPF following the method prescribed in the Rules.

Shareholders having query in this regard are requested to contact the Registrar
and Share Transfer Agent of the Company, KFin Technologies Limited,
Ms. C Shobha Anand at Selenium Tower B, Plot No. 31-32, Gachibowli,
Financial District, Nanakramguda, Hyderabad-500 032.Toll Free:1800-309-4001,
e-mail: einward.ris@kfintech.com.

For INDIABULLS HOUSING FINANCE LIMITED

. _ Sd/
Place : New Delhi Amit Jain

Date ©23.11.2023 Company Secretary & Compliance Office

Cuabe: 241173023 For Skylead Chemicals Limited [In CIFIF:IJ o) .twmaa;mu mﬂwﬁmﬁaﬁﬂmﬂ h?.?.ﬁizﬂﬂzﬂi] : = Faor an on behalf of the Applicant
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E-mail: hiquery@motileioswal com, Website: www molilsloswalhd.com RELEVANT PARTICULARS
- #0q ] - Fax: 5 : 1 r-.Ell 18 af the carparate debion Sugperways Enferpriges Privase Limited
T HEMORRCN, P 473 22 e Dl Blomg with PAN/CINLLP M, [ CIN- USL900MH1989PTCOS0ETS
NOTICE | PAMN- ABACSSA1EM

2. Adoress of the repistered office 1, 3re Flpor, 144, Sukhia Building. Cawas)l Patal

{A' POSTAL BALLOT: | Apad, Hamiman Crcle, Fort, Mumibal - 00001

Modice |5Ih'3'rﬂt|'!|" g|'|l"3'|'| fhat PUTSLIENS tg-and in I.'.-I:II'HF:I |.E|-|‘:E with Section 110 read '|'|'|1. sechon 108 of the E‘DH'IDMIEEE |.-:'t| 20 .3' A Delaik of pace where II'rHjIJ.'il}' 1, 3rdd Flor, 144, Sukhia Buildi g &ngl" Pate

("the Act”), Companies (Management and Administration) Rues, 2014, and Secretarial Standard on General Meetings (*53-2°) | of fixed assets ars located | Rsad, Harnirman Cirele, Fort, Mumbai - 400001

issued by the nslitule of Company Secratanes of India (a5 amendad Trom lime b Ume} and in accordance with the various 5. | Instefed capacity of main | Compary was engeged in inn and steel trading £ )
| b ; ; Miri e (MO Circulams” ; ; [ products! sendces | busiress, 3

related guidelines and circidars issued by the Ministry of Corporgle Affairs "MCA Circulars’), the Company is seeking approval of B AP S R from mme ey S ey e e e oy e - j:m

: i the st two Financial Yoars

AXITA COTTON LIMITED

CIN: L17200GJ2013PLCOTEOSS

of Pastal Ballof, by way of voling through electronic means only ("Remots e-voling’).

Thiere are Income Tax camy forwand assessed
loases and receivaiies frarm the debibans.

Registered Office: Sarvey Mo, 324 357 358, Kadi, Thel Road, Borisana, Kadi, Mahezana - 382715, Gujaral, India.
Telephone; +91-8353747514 || Emai: csi@axdtacotion.com || Websie: www,siiaoction.com

in compliance with MCA Circulars, the Notice of Postal Ballot has been sent through esecironic made (via e=-mail) on Novemiber 23,
2023 only o thosa Mermbars, whoss names appear in the Regestar of Members [ Baneficial Ownars maintained by the Compary J
Depositories as on Cut-off date i.e. Friday, November 17, 2023 and whose e-mail IDs were registered with the Company |

T, | Mumber of E"'I'ri]llh‘EE"S..-' WORTIEN

: Eul'r'E'l'ltl'r' ihere are no ﬂl“'ll.'ltlg'E"EE,.' !'.":ll'hl'l"IEr'I

8. Furiher details |I'r"‘h.|l.'|ll'|E'. lagt availebie | Mad DG-’]JSIJI.'IEMB:.’S‘EE.WHIHA‘.‘IN
lirancal stataments (with schaduias)

NOTICE OF THE EXTRA ORDINARY GENERAL MEETING

OF THE COMPANY AND E-VOTING

Depossiones. In accordance with the MCA Circulars, hard copy of Postal Ballot Notice along with Postal Ballot Form and pre-paid
busnass envelope are nat being sant to the Mambers lor this Poslal Ballot and Members are reguirad 1o communicale thair
assent or dissent through the Remote e-woling only, The Members holding shares in demat / physical mode and who have not
vpdated their e-mail IDs with the Company are requested to update their e-mail IDs as per the nstruchions given in the Notice.
The Mofice is also available on the websde of the Comgpany &l www.maolilaloswalhf.com and on fhe websile of the Link Infme
India Private Limited {"LIPL") at hitps:dinstawoie linkintime.co.in

(B} REMOTE E-VOTING:
Pursuant to the provesions of Sechan 108 of tha Comganies Act 2013 (“the Act’) read with Rule 20 of the Companies (Managermsant
and Administrabion) Hules, 3114 (as amended from Bme b fime), the Comgany is pleased io provide to ds Members, the faclity {o
cast their vole by e-woling on the resolufions sed forth in the Notice. The Company has engaged the services of LIIPL to provide
Remole e-woting facility.
The vating righis of the Members shall be reckoned on the shares registered in the names of the Members / Beneficial Owners
a5 on Cut-off date i.e. Friday, November 17, 2023 and a person who (s nod a Mamber as on the Cul-off date should treal this
Modice for information mepasas anly,
The Remste avobng perod commences from 9.00 am. (IST) on Manday, November 27, 2023 and ends at 5.00 p.m. {IST)
on Tuesday, December 26, 2023, The e-vabng shall not be abewsd beyord fhe said bme and date and once the vabeds) on the
resolubions are cast by & Member, the Member will nof be allowed io change it subsequerty,
The Board of the Company has appointed Mr. Umashankar K. Hegde, Practicing Company Secrelary, as the Scrulinizer for
conducting the Posial Ballot process through Remate e-voling in a fair and fransparent manner

The resull of the voling will b2 annowmesd by Thursday, Decamber 28, 2023 al the Reqgistered Office of the Company and the

of tan years, lists of crodsoers, refevant
darles for subsequent ewents of the
PrOCass are available at:

9. Elighility Tor regslution applicants
unidar section 25(2]h) of the Code s

| s asand comy rurning-cases. php

__ Bvailablean '\

10, Last date for receipt of eapressan | 012 2023 (Extended from 24, 112023 with
1-f |r1|-fr'r.. : I::I.'fl:‘ .ﬁ:prrni.-ﬁll

11 Cale of isswe D‘I'prr.r-'ﬂl:ll'.'ul list af :IEII."‘.I.E,."EEIEE

__ proapective resalution sppicants

127 Lest date for subrizaion of objeclions | 24/ L2/2023
to pevedisionad Rt |

13, Date of Tssua of fingd kst of [ B3A0L 5
prospective resohition aopkcants

14, Cate of issue of infrematian | B FFATES
msmarAandum, ealuation malnx
and raoguest for resolution pans
to prosgective resolution epphcants
15, Lasi date for submission of [ #5300 F0
| rgsoiuton plans | )
16, Prooess esrail id to siebmit EQI Ml fp crpsuperwaysEgmailoom

MNota: Tha infarmation mendonad hevain i hazad on the currant intormation avalahie with
the Resalution Frofessional a5 of now, Ay additional infsrmation received by the Resaiution
Prafessions will be wodateg from fime-fo-time (o persons making request for (e same
throuat mmad on dhe Emad! 10 mardioned againgt Sr, lNa, 8

4 ' g Br. Prashant lain

Date : 24/11,/2023 Resalution Professlonal of Superways Enterprises Private Limitad
Plxce: Novi Mumbai Regal. No, IBB1PA-D0L/ P FOLIEES 2018-2009, 13131
Regd. Add: 5501, Shanti Heights, Plot Mo, 2,39, B/ 410, Sector 11,

Boparkharine, Thane, Kavi Mumbai, Maharashira- 400 708

NOTICE is hereby given that the Extra Ordinary General Meeting ("EQGM™) of Members of
Axita CottonLimited will be held on Saturday, December 16, 2023 at 0400 p.m. IST through
Video Conferencing ("G Other Audio Visual Means ("OAVM) to transact the Business as
set out in the notice of EQGM. The venue of the Meefing shall be deemed to be the
Registered Office of the Company i.e, Survey Mo, 324, 357, 358, Kadi - Thol Road,
Borisana, Kadi, Mahesana - 382715, Gujarat, India

The Govarnmeant of India, Ministry of Caorporate Affairs has allowad conducting the General
Meating (*Meeting”) through Video Conferencing ("WC") or Other Audio ‘-.l'aisual Means
(“0ANWM"}, and r:iglzipand-ed the personal presence of the members at the meeting.
Accardingly, the Ministry of Corporate Affairs issued the General Circular No. 1472020 dated
Apdl 8, 2020, the General Circular Mo, 17/2020 dated Agril 1.3, 2020, the Ganeral Circular
Mo. 11/2022 dated Dacamber 28, 2022 and General Circular No. 08/2023 datled Septembear
25, 2023 prescribing the procadures and manner of conducting the Extra Ordinary Genaral
Maating through VG OAVRL In terms of the said arculars, the Extra Ordinary General
Maating (ECGM) of the membars will be held through VCIOAYM. Hence, members can
altend and partcipate in tha EQGM through VCIOAYVM only. Tha Notice of EOGM along with
Explanatory Statemant have been sent through electranic mode only o thosa Members
whosa amail addressas ara registered with the Company' Depositonas. Membear may note
that the Motice of EOGM and Explanatory Statement have been uploaded on the website of
the Company atl www.axitacotton.com, website of BSE Limited al www bseindia.corm,
Mational Stock Exchange Limited website at wwaw.nzeindia.com and website of Mational
Securities Depository Limited (NSDL) e weww.evoting.nsdl.com.

Members holding shares in dematerialized mode, physical mode and Members who have
nt registered. their email address will be able to cast their vole elecironically on the
business as set forth in the Notice of the EOGM either remotely (during remote e-voting

resoiutions, if approved with requisie majorty, shall be deemed to have been passed on the lasi dale specified for the Remole

Correspondence Address: BEL0, BEEL Tech Park, Sector 304, Opposite Mashi Railway

period)or during the EQGM as perthe manner provided in the Notice of EOGM to Members.

g-voling Le. Tuesday, Decernber 26, 2023,

Statian, Vashi, Navi Mumbai - 400703

The voling result along with Scrutinizer's Report shell be placed on the website of the Company i.e, wenw,motialoswalhf.com and
on the website of the LIPL a1 hitps:Vinstavole linkintme.co.in and shad alzo be dsplayed on the Notice Board of the Company.
In the event of any grievance relating fo Remote e-voling, the Members/8eneficial Crwners may contact the following:

bir. Rape Rangan, AVP, LIPL, C-101, 1 Floor, 247 Park, Lal Bahadur Shastd Marg, Vikhroli (West), Mumbal - 400 083;
Helpdesk: 0ZZ 49185000 F 45186175, E-mail fo ensdices@linkintims.co.in

For Maotital Oswal Home Finance Limited

Sdi-

Ritin Mawani

Place: Mumbai Company Secretary & Compliance Officer
Date: Movember 23, 2023 [ACS: 50900)

KANARA CONSUMER PRODUCTS LIMITED

(Formerly Known as KURLON LIMITED)

(CIN : U17214KA1962PLC001443)
Regd. Office : # N-301, 3rd Floor, North Block, Manipal Centre, 47 Dickenson Road,
Bangalore - 560 042. Phone : 080 - 4031 3131, E-mail : secretary@manipal.com

NOTICE

NOTICE OF POSTAL BALLOT & REMOTE E-VOTING

NOTICE is hereby given that pursuant to section 108, 110 and other applicable provisions, if any, of the
Companies Act, 2013 ('Act”) read with Rule 20 and 22 of the Companies (Management and Administration)
Rules, 2014, Secretarial Standard on General Meetings issued by the institute of Company Secretanes of
India (including any statutory modification(s), amendment(s) or re-enactment(s} thereof, for the time
being in force) read with the General Circulars No. 092023 dated 25/09/2023, 11/2022 dated
26122022, 14/2020 dated Apnil 8, 2020, 1772020 dated Apil 13, 2020, 22/2020 dated June 15, 2020,
3312020 dated September 28, 2020, 3%/2020 dated 31st December, 2020, 1002021 dated 23rd June, 2021,
2002021 dated Bth December, 2021 and 3/2022 dated Sth May, 2022, issued by the Ministry of Corporate
Affairs ("MCA") (hereinafter collectively referred to as "MCA Circulars™), approval of the members of
M/s Kanara Consumer Products Limited (hereinafter called as “the Company”) is being sought for the
fodlowing resolutions by way of postal ballot through remote e-voling process {'remate e-voling').

3l. No.

Description of Special Resolution

1.

ToAlter the Main objects clause of Memorandum of Association of the Company

6. In case of any queres,

Members are hereby informed that :

1. The Company has completed the dispatch of postal ballot natice only through email on Thursday, November
23, 2023, to those members whose email addresses are registered with the Company/depositories on
Movember 17, 2023. Further in accordance with the aforementioned circulars, physical copy of the postal
ballol notice along with postal ballot form and pre-paid business reply envelop is not [ will not sent 1o the
members, Hence, the membars are required to communicate their assent or dissant only through the remote
e-voting system, The Company has engaged the services of NSDL for providing the remote e-voting facility.

2. Those members, whose email addresses are not registered, are requested to refer to the procedure mentioned
in the notes to postal ballot notice being sent by the RTA I NSDL, to cast their votes electronically and also fo
register their email id with Company/ RTAand depositories.

3. The remate e-vating shall commenca from 9.00 a.m. (IST) on Thursday, November 30, 2023 and end at
5.00 p.m. (IST) on Friday, December 29, 2023. The remote e-voling module shall be disabled thereafter
by NSDL. Once the vole on resolution is cast by a member, he / she shall not be allowed to change it
subsequently or cast vate again. The detailed procedure [ instructions for remate e-voling are specified in the
notes to the postal ballot notice,

4. The cut-off date for the purpose of ascertaining the ehgibility of members 1o cast their vote through remole
e-vating is Friday, November 24, 2023 [cut-off date). The members whaose name appears in the register
of members/ register of beneficial owner of the Company as on cut-off date shall only be entitied to avail the
remote e-voling facility.

5. The company has appointed Mr. Deepak Sadhu [Membership Mo.: 39541) of Deepak Sadhu and
Associates, Practicing Company Secretaries as scrutinzer for conducting the postal ballot process,

members may refer to the FAQ for shareholders and e-voling user manual for
shareholder's available at the download section of www.evoting.nsdl.com or Call on toll free No.:
18001020930 and 1800224430 or send a request to support@purvashare.com.

7. The results of the postal ballot shall be declared on or before Saturday, December 30, 2023 by the chairman
of the board of the Company,

For and on behalf of the Board
For KANARA CONSUMER PRODUCTS LIMITED

Rainbow”
Children's
Hospital

RAINBOW CHILDREN'S MEDICARE LIMITED
Corporate |dentity Number: LB5110TG1998PLC029914
Regd, Office; 8-2-12001102M, Survey Mo, 403, Road No. 2, Banjara Hills,

Hyderabad - 500034, Telangana.
Corporate Office: 8-2-61%1/4, Daulet Arcade, Karvy Lane, Road No. 11,

Banjara Hills, Hyderabad - 200034, Telangana | Telephone No.: +31 40 496592244

'I.'I'ebslll mmnhn‘#hn:plhls in; E-llall mmmnymnt&q‘@ralnhmhuplﬂls in

NOTICE OF POSTAL BALLOT AND E-VOTING INFORMATION
Nalice i hereby given 1o the sharehalders of Rainbow Childran's Medicare Limited [“the
Company”™) that, pursuant fo the provisions of Sechan 108, 110 of the Comparnsas Act,
2013 (the “Act) read with Rule 20 & 22 of the Companes (Management and
Administration) Rules, 2014 ("the Rules”), and SEBI (Listing Qbligabons and Disclosure
Requirements) Fegulsfions, 2015 (*SEBI LODR Regulations™), Secretarial Standard - 2
on General Meetings issued by the Insiitute of Company Secretaries of India and the
General Circular Mos, 14/ 2020 dated April 8, 2020, 1772020 dated Agril 13, 2020, and O
2023 dated September 25, 2023, and other refievant circulars issued by the Ministry of
Corporate Affairs, Govemment of Indiz ("MCA Circulars"). and other appicable laws,
rubes and regulations, i any, a5 amended from tme to fime (ncluding amy statulony
modification(s) or re-enactment{s) thereof for the ime being in force), the Company is
seeking approval from its Sharsholders through postal ballot for passing the following
gpecial resolufion as set out in the Posial Ballot Molice dated October 30, 2023
["Postal Ballot Notica™) by remote e=woling only | “remote e-voting ™).

Sr. No. Particulars

1. | Approval for re-appoiniment of Mr. Aluri Srinivasa Rao (DIN: 00147058}, a5 an
Indepandant Diracior of the Company for a term of Fve [5) years commencing
from March 15, 20324,

In cormgpliance with the MCA Cm::ulars elacinonic copias of tha Postal Ballot Motice has
been sent an November 23, 2023 10 22 the Shareholders whose names appear on the
Register of Members/ List of Beneficial Cwners as at close of Business hours on Friday
MNowvernber 17, 2023, ["Cut-off date”) as recefved from Mationad Secuities Depository
Limited {"the NSDL") and Central Deposifory Servicas (India) Limited (“the CDSL’)
(collectvely refemed (o as "Depositories”) and whose e-mad ids are regisgierad with the
Company! Depositories.

W you have naf registerad your email address with the Company! Deposstory Participant{s)
you may please fxlow below instnuctions for registeringl updating your email addresses:

Demat Please contact your Depasitony Participant (DP) and register your emsail
Holding  |address as per the procass advised by your DP. -

Sharsholders may note that the Postal Ballot Nolice is also available on the Company's
wehsite at wwaLrainbowhospitals.n and websites of the siock exchanges i.e. BSE Limited
al www bsemdia com and Malional Stock Exchange of India Limited wwansendia.com
also on the website of NSDL at www svoling.nsdl.com, Sharshalders may downlead the
Postal Ballot Motice from the abowe manliones websites.,
The Company |5 pleased 1o provide its Shareholders the Tacility ko exarciza their right to
viabe on the resclufion contained in the Postal Ballat Mofice by remode e-woling facibly, The
Company has engaged the services of NSDL as the agency 1o provide e-vating facility. The
delailed procedure of remola e-voling has been provided in the Poslal Ballot Motice
including the period menfionsd below for casting of vates by Shareholders;
Commencement of e-voling | Friday, Movember 24, 2023 &l 300 A M,
End of e-vating Salurday, Decamber 23, 2023 at 5:00 PM.

The e-voling module shall be dmabled by NSOL far woding thersafier. Once the wode on a
resalution is cast by the Sharehoider, they shall rot be slowed 1o change it subsaquentiy or
castthe vole again

The voling rights of the Sharehoiders shall be in propartion to the paid-up equity shares
registerad in the name of Shareholler’ Benaficial cwner as on the cut-off date. A person whois
nata Sharehokier as oo the cut-off date should treat this Molice for marmation punposa only,

The Board of Direclars [“the Board") of She Comparry has appaintad M. KVS. Submamanyam
{CP Mo, 4815) faling him Ms, Soumya Dafthaidar (CP Mo, 13189), Praclicing Company
secretaries and Designated Partners of Mis BS and Co LLP, Comgpany Secretanes, as
Scrubinizer o scrulinise the rermabe e-wating process in afair & ransparent mannar.,

The results of remate e-voting will be declared on or before Wednesday i.e., December 27,
2023, The resulls declaned along with the Scrutinzer's Report shall be placed on the
Cormpany's websdle al www rainbowhospilals.in and websites of the siock exchanges ig.
B3E Limited ab wwwhssindiacom and Mationsl Slock Exchange of India Limited
whenw niseindia, com #so on the website of NSDL atwawoevoting nsdl.com,

The Resolufion, if passed by requesite majority, shall be deemed to have been passed onthe
kagt date for e-weling Le., Saturday Decamber 23, 2023,

In case of any queries, you may reler the Freguanlly Asked Queslions [FACS) Tor Membars
and e-voling wser manwal for Members avallable &l the downioad sechion of
wenw.evoling.nsdl.com or call on toll free no. 022 - 4686 7000 or send a request al
evoling@nsdl.coin or contact Ms. Prajakta Pawle. NSDL official, at evolingi@nsdl.co.in or
write al NSDL, 4th floor, "' Wing, Trade World, Karmala Mills Compound, Senagali Bapat

Further, Stakeholdars take note that, Notice convening EQGM has been dispatched to the
Shareholders on their registerad mail ids, in case of non receipt of Motice due to incorect
mail il registered or any other reasan, nofice convening EGM is also available on the
website of the Company at www.azitacotton.com, website of BSE Limiled at
www bseindia.com, National Stock Exchange Limitad weabsita at www, nseindia.com and
wabsite of Mational Securities Depasitory Limited (NSDL ) i_e. www.evoting.nsdl.com,

In light of the MCA Circulars, tha shareholders whethear holding equily sharas in Damat form
or physical form and who have not submitted their email addresses and in conseguance to
whom the Motice of EOGM and Explanatory Statement could nol be sarviced, may
temporarily get their a-mail addresses registerad by following the procedure givan balow:

a) Incase shares are held in physical mode, please provide Fofio No., Mame of shareholder,
scanned copy of the share cerificate (front and back), PAN (self-attested scanned copy of
PAN card), AADHAR (self-attested scanned copy of Aadhar Card) by E-mail to
csEbaxitacoion.com

b} In case shares are held in demat mode, please provide DPID-CLID {16 digit DRI+ CLID
or 16 digit beneficiary IDY), Name, client master or copy of Consolidated Account statement,
PAM (seli-attested scanned copy of PAN card), AADHAR (self-attested scanned copy of
Aadhar Card) to csi@axitacotton.com

c) Allernatively, shareholder/members may send a request to evoling@nsdl.co.in for
procuring user id and password for e-valing by providing above mentionad documents.

Thera being no physical shareholders in the Company, the Register of Members and Share
Transfer Books of the Company is nat closed. Members whose names are recorded in the
Register of Members orin the Register of Beneficial Owners maintained by the Depositonies
as on Friday, December 08, 2023 {'Cut-off Date”), shall cniy be entitled (o avail the facility of
remote e-voling as well as e-voting on the Extra Ordinary General Mesting.
Pursuant te the pravisions of Section 108 of the Companies Act, 2013 read with Rules made
thereunder (as amended) and Regulation 44 of SEBI (LODR) Regulations, 2015 (as
amanded) and abova mentionad MCA Circulars, the Company is providing facility of remote
e-vating and e-voling during the EOGM to its Members in respect of the business lo be
transacted at the EQOGM. For this purpose, the Company has anterad into an agreament
with NSDL for facilitating voting thraugh electronic means.
The remote a-voting will commenca on 09:00 A.M. on Wadnesday, Decembear 13, 2023 and
will and on 0500 P.M. on Friday, December 15, 2023, During this pericd, the Members of the
Company holding shares as on Cut-off date may cast their vote electronically {Remote
E-Voting). Members may note that the remote e-voting module shall be dizabled by NSDL
after the aforesaid date and time for voting and once the vole on a resclution is cast by the
member, the member shall not be allowed to change it subzequently; b) the facility of
e-valing shall be made available at the EOGM; and ¢) the members who have cast their vote
by remote e-voting prior to the EQOGM may alzo attend the EOGM but shall not be entitled to
cast their vote again. Detailed procedure for remole e-voting’ e-voting is provided in the
Molice ofthe Extra Ordinary General Meeting.
Any person, who acquires shares of the Company and become Member of the Company
after dispatch of the Motice of EQGM and halding shares as on the cutoff date i.e, Friday,
December 08, 2023, are requested to refer to the Motice of EQGM, available on the website
of the Company at www.axitacotion,com, website of BSE Limited at www. bseindia.com,
Mational Stock Exchange Limited wabsite at www.nseindia.com and website of Mational
Securties Depository Limited (NSDL) i.e. www.evoting.nsdl.com, for the process {o be
adopted far obtaining the USER ID and Password to cast the vote, If vou forgot your
password, you can reset your passwaord by using "Forgol Password” oplion available on
wwwevoting. nedl.com,
The Shareholders ara requasiad to nofe that in lerms of SEBI circular daled Decamber 9,
2020 on e-Voling facility provided by Listed Companies, Individual sharehaldars holding
securities in damal mode are allowed 1o vole thraugh thair demat account maintained with
raspactive Depositories and Depository Parlicipants. Sharsholders are
required to update their mobile number and E-mail 1D correctly in their demat account in
order o access e-Yoting facility.
Stakeholders be informed that. Bonus shares will be issued to the eligible equity
shareholders as on the record date as may be decided by the Board of Direclors after
approval of Shareholders
Members can attend and paricipate in the Extra Ordinary General Meeting through
VEAOAYM facility only, The insfructions for joining the Exira Ordinary Ganeral Meeting are
provided in the MNotice of the Extra Ordinary General Meeting. In case the Members have
any queries or issues regarding e-voling or participation in the EQGM, you may refer the
Frequently Asked Questions (FAQs) for Shareholders and e-voling user manual far
Shareholders available at the download section of www.avolting.nsdl.com or you can write
an eamail to evotingi@nsdl.co.in or Call us: - Tel: 1800-222-990 or Members may also contact
Mr. Shyamsunder Panchal, Company Secratary of the Company at the registered office of
the Company or may write an e-mail to csi@axitacoltan.com or may call en 6358747514 far
any further clarification. Membars attending the meeting through VC/OAVM shall be
counted for the purposes of rackoning the quorum undear Seclion 103 of the Companies Act,
2013.
For, Axita Cotton Limited
Sd/-
Nitinbhai Govindbhai Patel
Chairman Cum Managing Director
DIN: 06626646

Place: Kadi, Mahesana
Date: November 23, 2023

THE

DAILY.

Date :23-11-2023
Place : Bangalore

(Formerly Known as Kurlon Limited)

Marg, Lower Pared, Mumbai- 200013

Sdl- For Rainbow Children's Medicare Limited

Madhusudan K. R.

Chief Financial Officer Date: Novembar 23, 2023

Place: Hyderabad

Company Secretary and Compliance Officer

S FINANCIAL EXPRESS

Sdi-
Ashizh Kapil
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FORM B
PUBLIC ANNOUNCEMENT
{Regulation 12 of the Insolvency and Bankrupicy Board of India (Liquidation
Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF EMC LIMITED

No. PARTICULARS DETAILS

1. |Name of corporate deblor EMCLIMITED
2. |Date of incorporation of corporate|12.07.2010

__|debtor :
3. |Authority under which corporate|Registrar of Companies, Kolkata
debtor is incorporated [ registered

sl

debtor
. |Address of the registered office and|51, Canal East Road, Kolkata -700085

4. |Corporate Identity No. of corporate|UT0100WB2010PLC151197 |

5
principal office of corporate deblor
6. |Date of closure of Insclvency|21.11.2023

Resolution Process
7. |Liquidation commencement date of 21.11.2023

corparate debtor

8. |Name and registration number of Name: Raj Singhania, Registration
the insolvency proféssional acting No.: IBEIPA-CO1/IP-PO0O188/2017-
as Liguidator 201810367

9, |Address and e-mai of the Liguidator, Registered Address: 41 B.B. Ganguly
as registered with the Board Street, Central Plaza, Room No. 54,
5th Floor, Kolkata-700012,

Registered e-mail id:

lndiabul’s

HOUSING FINANCE
INDIABULLS HOUSING FINANCE LIMITED

Registered Office: 5" Floor, Building No. 27, KG Marg, Connaught Place,
New Delhi — 110001
CIN: L65922DL2005PLC136029
Email: homeloans@indiabulls.com., Tel: 011-43532950 , Fax: 011-43532947,
Website: http://www.indiabullshomeloans.com

NOTICE
For attention of the Equity shareholders of the Company
Sub.: TRANSFER OF EQUITY SHARES OF THE COMPANY TO INVESTOR
EDUCATION AND PROTECTION FUND (IEPF)

This notice is given pursuant to Investor Education and Protection Fund Authority
(Accounting, Audit, Transfer and Refund) Amendment Rules, 2016 ('the Rules') as
amended from time to time read with the various Notifications issued by the Ministry
of Corporate Affairs, Govt. of India, from time to time.

The Rules and Section 124(6) of the Companies Act, 2013 (‘the Act'), contain
provisions for transfer of all shares, in respect of which dividend has not been
paid or claimed for seven consecutive years or more, in the name of the Investor
Education and Protection Fund (IEPF) Authority. Adhering to various requirements
set out in the Rules, the Company has communicated individually to the concerned
shareholders whose shares are liable to be transferred to IEPF suspense account
to claim their unpaid/unclaimed dividend amount(s) on or before February 17, 2024.

Year-wise details of all unpaid/unclaimed dividends and full particulars of
shareholders, including their folio number or DP ID - Client ID whose shares are

SKYLEAD CHEMICALS LIMITED

CIN: L24110G1885PLC008225
Registered Office: Survey MNo.315, Bhavnagar-3ihor Rosd, Navagam (Kardej), Post, Vartej,
Bhavnagar Gujaral 354060 Email id: skylead@radifmail com

NMOTICE OF ANNUAL GENERAL MEETING

Mofice i hereby given that the Annual General Meeting of the company will be held at 0£:00
PAM. on Friday, 15" December, 2023 through Video Conferencing (VC)/ Other Audio Visual
Means (OAVM). The Natice seffing oul the business fo be fransacted in AGM logether with the
Annual Report of the Company for the Financal Year 2032-23 has been sanl bo the mambers at
their registered email i, those membess whose emall id is not regestered with the company are
requasied to register by sending request mail to the Company i.2. cirp.skylead@gmail.com |
Further the copy of notice of AGM is also avaliable on website of Linkstar Infosys Private Limitad
tagency for providing the Remola e-Viefing facility) ie. https:Vevolingforibc.com. The
requirament of sanding physical cogy of the notice of the AGM and Annual raport 1o the membar
have been dspensad with the retevant MCA Clrculars,

The Company shall be providing remode E- Voling facility to #s members through Linkstar Infosys
Private Lemited in respact of the business o be ransacted at the AGM, The process and tha
rrannier of the remole e-voling have been mentionad in the notes of the nobice of tha AGM and
alzn communicated to the members by Linkstar Infosys Private Limited (E-voling Sarvice
Provider), Separately

&ny parson, who acquires shares of the Company and becoma meamber of the Company aflar
dispalch of the natice and halding shares as on the cul-off date i.e. 08" December, 2023 may
oblain the login ID and password for remote e-voling by sending a reguest at
info@evotingfonbe. com.

The voling nights of members shall be in proporfon fo their shares of the paid up equily share
capital of the Company as on the Cuf-off date i.a., 08" December, 2023. Tha Remate a- vabing
paricd will commenca on 13% December, 2023 (9.00 AM.) and will conclude on
15" December, 2023 (5.00 PM.). Thereafler the remale 8- vating madule shall be disabled by
Linkstar Infosys Private Limdled. Gravances, if any, regarding e-wabing procedure should be
addressed to the . Dixt Prajapati, Linkstar Infosys Private Limited, 25, Vardan Complex, Mear
Lakhudi Circle, Mavrangpura, Ahmedabad-380009, e-mail; info@evotingfonbe.com, contact
dalails: TET4138X17, Once & vole on resolufion is casled and submétled, the Members shall nod

FRIDAY, NOVEMBER 24, 2023
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SUPERWAYS ENTERPRISES PRIVATE LIMITED

ENGAGED IN TRADING OF IRON AND STEEL PRODUCTS AT MUMEBAI

{Under Regulation 36A( 1) of the Insalvency and Bankruptcy Board of India
(Insohency Resalution Process far Corporate Persons) Hegulations, 2016)

_RELEVANT PARTICULARS
Superaays Enferprises Prvate Lirmited
CIN- US1908MH 1 98SPTCHE0ETE
| PAN- AMALESA16M
1, 3rd Floor, 144, Sukhia Building, Cawasi Patel
_ Road, Homirman Circle, Port. Murnbai - 400001
Mok anuitalnle
1, 3rd Floor 144, Sukhia Bullding, Cawasy Patel
| o fined] A5 | Rnad, Homiman Circle, Fort, Murntai - 400001,
&. | Instalied capacity of main Company was engaged in iron and steal trading
ProdUCts) SerEces Disineas.
&, | Cuantity and waluz of main praducts/ | There & no business operation in the Comparny
| services sold in last finencial ywear in the last two Financial Years.
Thezre are Incormie Tax canry Torwand assessed
loe=es mnd recewvables from the debtors.
? .j_M-l.,:_l.r.ii_l.l_.‘.:l u{:e_ﬂ:l:!l:;!-;:lin.-tjs_.{ :_n'.:-t_:xl;.-lfl-n::l'! :_Gijr_r-@rr:itly I,I'u:fc:_ﬁr_rj [al8] t:l"!ﬁl_I-Li}g:i?:;';;.;"ﬂ'.ipli-En'l_t:'rl. .
&. | Further getails including last evallable | Mail to cirpsupersays@grmail.oom
linancial slalemants (with schadiles)
of two vears. lists of creditars, relavant
dates for subsequent esents of the
process ane availabéa ak
4. | Efigibliity for resolution applicants
ungier section 2520 of the Cade is

1. | Mame of the corporate debior
alang with FANSCINSLLF Mo,

2. | Address of the registered office

3. | URL of website

4. | Details of place where majonty
of lined agsets are located

TPy ssanvLeom, funning-Cases. php

| avallable st _
A0k Last date for resoessd ol eEression 091223023 (Extended frorm 24,11/ 2023 wilh
_|ofintorest _COC Approvaly 5
11, Date of Bsue of provigional list af 19,/12/2023

___| prospective resolution applicants |
17| Laaf date for submission of objections | 24,/ 12/2023
0 provesional Est

rajsinghania_caf@yahoo.co.in liable to be transferred to the IEPF have been made available on the website of the 13] Date of msue of final I of TO3/0L/ 9004
10, Address and e-mal to be used for/41 B.B. Ganguly Street, Ceniral Plaza,| | Company: www.indiabullshomeloans.com. DR R AR . | . prospiective resolution applicants
; ; o T # L Please nole that & person whose name is recorded i the register of beneficial owners | |47 Gate of Bsue of informaticn b7 FE TR >
comespondence with the liguidator |Room No. 54, 5th Floor, Kolkata-700012] | shareholders may note that the shares held both in physical as well as in| |maintained by the Company as on cut-off date £, 08" December, 2023, shat be entitle to avail | memarandum, evaluation ratrix
e-mail id: rp.emcltd@gmail.com dematerialized form are liable to be transferred to the IEPF. However, such shares| | & facility of remate g-vating, and request for resolution plans
11.|Last date for submission of claims  |21,12.2023 along with any accrued benefits on these shares, if any, can be claimed back from| | Pursuant i Section 91 of the Comgpanies Act. 2013 including rules, the Reglster of Mambers and 5] E;‘:Tﬁ;‘;mﬂix :'_:'"""'“F‘”"':‘ LI

Share Transfer Book of the Company wil remain closed from Saturday 09" December, 2023 to
Friday 15" December, 2023 (both days inclusive), for the punpase of AGM.

Diate; 2401102023 For Skylead Chemicals Limited (In CIRP)
Placa: Ahmedabad Sdi-
Tejas K Shah

Feszslution Professional

IP Reg. No: IBEIIPA-001/1P-POO0EH2017-18/10185 AFA Valld up te: 06.11.2024

the IEPF following the procedure mentioned in the Rules.

Motice is hereby given that the National Company Law Tribunal, Kolkata Bench
has ordered the commencement of liquidation of the EMC Limited on
21.11.2023.

The stake holders of EMC Limited are hereby called upon to submit their claims
with proof on or before 21.12.2023, to the Liguidator at the address mentioned
againstitern No.10.

The financial creditors shall submit their claims with proof by elecironic means
only. All other creditors may submit the claims with the proofin person, by postor
by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claim during the Ligquidation Process,

_|resciutionplans 00000
16 Process email id to submit B Mail to cirpsupsraaysBgmailoom
Mote: The information mentionad heredn is based on the cuwrment information availzble with
the Resolution Professional as of row. Any additional mformation receleed by the Resaiulian
Professional will be spdated from Sme-to-lirme [ persons making request for the same
throvgh emall on the Email I mantioned inst S No. &
g : " aga Mr. Prashant lain

Date: 24/11/2023 o o oiution Professional of Superways Enterprises Private Limited
Plage: Navi Mumbai Regd. No. IB81/PA-001/IP-PO1368/2018-201%,/ 12131
Regd. Add: 501, Shanti Heights, Piot Mg, 2,3,.9, B0, Sector 11,

Koparkharing, Thane, Mavi Mumbai, Maharashles- 400 709

Comespondence Address: BE10, BSEL Tech Park, Sector 304, Opposite Vashi Raitway
Station, Vagshd, Navi Mumbal - 400703

Shareholders may note that following the provisions of the Rules, the Company will
be issuing duplicate share certificates in lieu of the original share certificates for the
purpose of transferring them to the IEPF, upon which the original share certificates
will stand automatically cancelled.

In case no communication is received from the concerned shareholders whether
holding shares in physical or in dematerialized form, February 17, 2024 the
Company shall initiate such steps as may be necessary to transfer those shares and
dividend to the IEPF following the method prescribed in the Rules.

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
UNIBEERA DEVELOPERS PRIVATE LIMITED

Shareholders having query in this regard are requested to contact the Registrar
and Share Transfer Agent of the Company, KFin Technologies Limited,

DPERATING |N REAL ESTATE ACTIVITIES AT GREATER MOIDG, UTTAR PRADESH
{Under sub-reguiation [ 1] of reguiation 364 of the Imsobsency and Bankruptcy Beard of India P
-

the claims submitted by such a stakeholder durjl'ig the CDrpDr:atE ||'|5ﬂ:|'|'EﬂC}" Ms. C Shobha Anand at Selenium Tower B, Plot No. 31-32, Gachibowli, {Insolvency Ressdution Process for Corporate Persons ) Regulations, 2016) =
Resolution Process under the Insolvency and Bankrupicy Board of Indial | Financial District, Nanakramguda, Hyderabad-500 032.Toll Free:1800-309-4001, _ RELEVANT PARTICULARS Rainbow
(Insolvency Resolution Process for Corporate Persens) Regulations, 2016,] | e-mail: einward.ris@Kkfintech.com. 1. Name of the corporate debtor | UNIEERA DEVELOPERS PRIVATE LIMITED Children's
shall be deemed to be submitted under section 38. along with PAN and Gy LLP No. | CIN: UTDi02DL201 2PTC2 20805 Hﬂspital

PAM; AABCUZDGEER

Raj Singhania For INDIABULLS HOUSING FINANCE LIMITED} b o ronitered office | 2. Jay House, Biai Bari Devil Fioad, Khangur,
S i . Sd/- Nisw Delhi, Delhi- 110063, Indis .
| (Liquidator of EMC Limited)| oo : New Dol A [ —— —— fonbdniDonligbnninte RAINBOW CHILDREN LS MEDICARE LIMITED
ﬂﬂtﬂ c 241 EDEE |EE| R’Egﬂ. Mo, |EB|”FA‘DD1 ”F'PD[H 'EBIIEEH ?'1 E'.H GEET Date - 23.11.2023 4. Details of place where: majority Pk Mo, GH-16F, Sectar-0d, Greaber Moida West, ﬂﬂmﬂrﬂtﬂ Idﬂntﬂ}f ”umhﬂ'r. LEE""UTG"QQEFL{:H’EBB 14

Company Secretary & Compliance Officer

: of foeed mssets are located Uttar Pradesh-201306 P : -
Place : Kolkata AFA Valid till : 16.04. 2024 5. -I'rlaiiﬁlﬁ?zﬁpécﬁruﬁﬁrf "qaﬁ.i;'.-ﬁ'ﬁﬂ.;;.mi% AT Gevelopent of Regd. Office: 8-2-120/1031, Survey No. 403, Road No. 2, Banjara Hills,
productsy services residential housing praject named “Unibera Towers® & » Off &Eiﬁ:ﬁﬁlﬂﬁ&lmﬁl e
| cormprisng of 5 towers orpora [H N . 2, vy Lane, d Il
= @ 6. | Quantity and value of main | Mea Banjara Hills, Hyderabad — 500034, Telangana | Telephone No.: +91 40 49692244
i T o ir | a ! L "% [
) AXITA COTTON LIMITED Whilst care is taken prior ket st S Wabstte: www.rainbowhospitals n; E-Mall: companysecratary@rainhowhospitale.in
AXITA COTTD CIN: L17200GJ2013PLCOTENS9 to acceptance of 7. Number of emphoyess’ workmen | NIL NOTICE OF POSTAL BALLOT AND E-VOTING INFORMATION

B, [Further detalls Including (st Fittps:/ www. uniberatowerscirp.ing
available linancial sAteEments
(with scheduias] of twa years,
___lighs of creditors, are sailable o |
9. Eligibility for resolution applicants
urder Seclion 2240 of the
Code is availabla at:
10, Last dabe for receipl of exprassion
11, Date af issue of prosisional list aof
prospactive resolution applcants
T2 Casi date Tor submssion of
_objections to provisianal list
13, Date af issae of Tiral &5 of
__|prospactive resclution appecants.
14, Dale al issae al infarmmation
rmemorandum, evaluatan matrix

Registered Office: Servey No. 324 367 358, Kadi, Thol Road, Borisana, Kadi, Mahesana - 382715, Gujaral. India.
Telephone: +31-6358747514 || Email; cs@aritacotion.com || Website: www.axdtacotion.com

NOTICE OF THE EXTRA ORDINARY GENERAL MEETING
OF THE COMPANY AND E-VOTING

NOTICE is hereby given that the Extra Ordinary General Meseting ("EOQOGM") of Members of
Axila CottonLimited will be held on Saturday, December 16, 2023 at 04:00 p.m. |ST through
Video Conferencing ("™ C")/Other Audio Visual Means ("OAVM") to transact the Business as
set out in the notice of EOGM. The venue of the Meeting shall be deemed to be the
Registered Office of the Company i.e. Survey Mo, 324, 357, 358, Kadi - Thol Road,
Borizana, Kadi, Mahesana - 382715, Gujarat, India

The Govermnment of India, Ministry of Corporate Affairs has allowed conducting the General
Meeting (“Meeting™) through Video Conferencing (“VC") or Other Audio Visual Means

advertising copy, it is not
possible to verify its
contents. The Indian
Express Limited cannot
be held responsible for
such contents, nor for any
loss or damage incurred
as a result of transactions
with companies, associa-
tions or individuals
advertising in its newspa-
pers or Publications.
We therefore recommend

Motice is herety given Lo the shareholders of Rainbow Children’s Medicare Limited (“the
Company") thal, pursuant to the provisions of Section 108, 110 of the Companies Act,
2013 fthe “Acf) read with Fule 20 & 22 of the Companies [Management and
Administrafion) Rules, 2014 ("the Rules"), and SEBI (Listing Obligations and Disclosure
Requirernents) Regulations, 2015 (“SEBI LODR Regulations”™), Secrefanal Standard - 2
on General Meetings Issued by the Institute of Company Secretanes of India and the
General Circular Mos. 144 2020 dated April B, 2020, 1772020 dated April 13, 2020, and 02/
2023 dated September 25, 2023, and other relevant circulars issued by the Ministry of
Corporate Affairs, Government of India (“MCA Circulars"), and other applicable laws,
rules and regulations, if any, as amendad from time to time (including any statutory
modificationls) or re-enactmentis) thereof for the time being in force), the Compsany is
seeking approval from its Shareholders through postal ballot for passing the following
epecial resolution as set oul in the Postal Ballod Motice dated October 30, 2023

hittpe:// www.Liniberatowerscirp.in,
| o8 December 2023*
[ 13 Degember 2023,
TS December 2023
| 79 December 2023

| OF Fanuary 2024

("OAVM"), and dispended the personal presence of the members at the meeting. that readers make and request for resolution plans ("Postal Ballot Notice™) by remate e-woting onty (“remate e-voting™).

Accordingly, the Ministry of Corporate Affairs issued the General Circular No. 1472020 dated necessar inquiries o prospective resolution applicants| :

April 8, 2020, tha General Circular No. 17/2020 dated April 13, 2020, the General Circular before ysending q any 15, Laml-:f_zm rnlramhmmmr of 02 February 2024 Sr. No. | _ Partlcglars e

No. 11/2022 dated December 2B, 2022 and General Circular No. 09/2023 dated September monies or entering into T o R i e 1. | Approval for re-appoirimeant of Wiy, Ak Srintvae R (DIH: 0014700, ag an
25, 2023 prescribing the procedures and manner of conducting the Extra Ordinary General any agreements  with Expression of Interast ' i 'r_r"“jEF'El"d'E"'t Director of the Company for & term of Five (5] years commencing
Meeting through VC/ OAVM. In terms of the said circulars, the Extra Ordinary General *The submission of exgression of interest and the Limelings for the same s mentioned aboe om March 15, 2024,

advertisers or otherwise
acting on an advertise-
ment in any manner
whatsoever. Registered

In compliance with the MCA Circulars, electronic coples of the Postal Ballof Notice has
been sant on Movember 23, 2023 to all the Sharehaldars whose names appear on the
Repister of Members! List of Beneficial Owners as at diose of Business hours on Friday.
Movembar 17, 2023, ("Cut-off date”) az received from Mational Sacurites Depository
Limited {“the NSDL") and Central Depository Services (India) Limited (*the CDSL")
{collectively referred 1o as “Depositories”) and whose e-mail ids are registerad with the
Company! Depositorias.

Meeting (EQGM) of the members will be held through VC/OAVM. Hence, members can
attend and participate in the EOGM through VC/OAVM only, The Notice of EQGM along with
Explanatory Staternent have been sent through electronic mode only to those Members
whose email addresses are registered with the Company! Depositories. Member may note
that the Motice of EOGM and Explanatory Statement have been uploaded on the website of letters are not accepted
the Company at www.axitacotton.com, website of BSE Limited at www.bseindia.com, in response to box
gatiunal Sg::n::k Exchaﬂge Limirﬁnwebsite at vﬂm.nseingia.mm and website of Mational number advertisement.
ecurities Depository Limited ( L)i.e. www.evoling.nsdl.com i ; i ; p ; ;

Members holding shares in dematerialized modea, physical mode and Members who havea -fw;:avegaﬂgéergﬁsuﬁﬁ:? E::Lgﬂiﬁ:fﬂwﬂéﬁﬂfﬁﬁﬁ Dﬂ?;‘rﬂﬁ ;’;;ﬂfggﬁﬂ
not registered their email address will be able to cast ther vote electronically on the .ﬁm ye ) g i gyou

business as set forth in the Motice of the EOGM either remotaly {during remole e-voling K AN nﬂ A B““SUMEH PH EII.'IU[:TS LIM".ED | - Demat | Piease contact your Depository Participant (OP) and register wuremﬂili

period) or during the EOGM as per the manner provided in the Notice of EOGM to Members. Holding  address as perthe process advised by your DP.
(Formerly Known as KURLON LIMITED)

redTigd Sudfect [ exhension of Limne tﬁ::ilr'll'.' Lha perkad aff 330 days for the compkation aff thae CIRP of
the Corpovars Debior by dhe Ran bie Nadioral Company Law Tribung, Mew Dedhd Bench-ITunder the
Mmaohency and Bankrugdcy Cooe, 2026, and [he SCCOMBanying Meginatons themsunser
ari Viswanadha Sarma
IBEIl/IPA-(OLTP-P 018-2018,/1 2356
AFA: AA1/A1ZE0E02,/171024,/ 106113 (Valid till 17 October 2024
Resolution Professional for Unibera Developers Private Limite
Regisiered Addrega: Euillﬂu:gl_ﬂl Flat 301, My Hoene Vihenga, Gopanpally Iﬁ"Eﬁ;
Date : 24 Novermbar 2022 Serlingampally Marsdal, Hyderabad, Tedangana- 500

Place: Greater Modda, Uitar Pradesh

P Ll T

Further, Stakeholders take note that, Notice convening EOGM has been dispatched to the Shareholders may note that the Postal Ballot Motice is also avaikable on the Company's
Shareholders on their registered mail ids, in case of non receipt of Notice due to incorrect website at www.rainbowhospitals.in and websites of the stock exchanges i.e. BSE Limited

mail id registered or any other reason, notice convening EGM is also available on the
website of the Company at www.axitacotton.com, website of BSE Limited at
www. bseindia.com, Mational Stock Exchange Limited website at www.nseindia.com and
website of Mational Securities Depository Limited (NSDL}i.e. wew. evoling.nsdl.com.

In light of the MCA Circulars, the shareholders whether holding equity shares in Demat form
or physical form and who have not submitted their email addresses and in consequence to
whom the Notice of EOGM and Explanatory Statement could not be serviced, may

(CIN : U17214KA1962PLC001443)
Regd. Office : # N-301, 3rd Floor, North Block, Manipal Centre, 47 Dickenson Road,
Bangalore - 560 042, Phone : 080 - 4031 3131, E-mail : secretary@manipal.com

at www_beeindia.com and National Stock Exchange of India Limited wwiw.nseindia.com
also on the website of NSDL at www.evoling.nsdl.com. Sharehoiders may download the
Postal Baiot Motice from the above mentionad websites,

The Company is pleased to provide its Sharehoiders the facility to exercise their right to
wobe on the resolution contained in the Postal Ballot Notice by remote e-wating facility. The
Company has engaged the services of NSDL as the agency (o provide e-vading facility, The
detailed procedure of remole e-voling has been provided in the Postal Ballat Notice

temporarily get their e-mail addresses registerad by following the procedure given below;

a) In case shares are held in physical mode, please provide Folio No., Name of shareholder,
scanned copy of the share certificate (front and back), PAM (self-attested scanned copy of
PAM card), AADHAR (self-attested scanned copy of Aadhar Card) by E-mail to
cs@axitacotton.com

b) In case shares are held in demat mode, please provide DPID-CLID (16 digit DPID + CLID
or 16 digit beneficiary 1D), Name, client master or copy of Consolidated Account statement,
PAM (self-attested scanned copy of PAN card), AADHAR (self-attested scanned copy of
Aadhar Card) lo cs@axitacotlon.com

c) Alternatively, shareholder'members may send a request to evoting@nsdl.co.in for
procuring user id and password for e-voting by providing above mentioned documents.

There being no physical shareholders in the Company, the Register of Members and Share
Transfer Books of the Company is not closed. Members whose names are recorded in the
Register of Members or in the Register of Beneficial Owners maintained by the Dapositories
as on Friday, December 08, 2023 ("Cut-off Date™), shall only be entitled to avail the facility of
remote e-voting as well as e-voting on the Extra Ordinary General Meeting.

Pursuant to the provisions of Section 108 of the Companies Act, 2013 read with Rules made
thereunder (as amended) and Regulation 44 of SEBI (LODR) Regulations, 2015 (as
amended) and above mentioned MCA Circulars, the Caompany is providing facility of remaote
e-vioting and e-voting during the EOGM to its Membears in respect of the business to ba

NOTICE

NOTICE OF POSTAL BALLOT & REMOTE E-VOTING

MNOTICE is hereby given that pursuant to section 108, 110 and other applicable provisions, if any, of the
Companies Act, 2013 ('Act”) read with Rule 20 and 22 of the Companies (Management and Administration)
Rules, 2014, Secretarial Standard on General Meefings issued by the institute of Company Secretaries of
India {including any statutory modification(s), amendment(s} or re-enactment(s) thereof, for the time
being in force) read with the General Circulars No. 08/2023 dated 25/09/2023, 11/2022 dated
281122022, 1412020 dated April 8, 2020, 17/2020 dated Apnil 13, 2020, 22/2020 dated June 15, 2020,
33/2020 dated September 28, 2020, 39/2020 dated 31st December, 2020, 10/2021 dated 23rd June, 2021,
2002021 dated 8th December, 2021 and 312022 dated 5th May, 2022, issued by the Ministry of Corporate
Affairs ("MCA") (hereinafter collectively referred to as *MCA Circulars™), approval of the members of
M/s Kanara Consumer Products Limited (hereinafter called as “the Company”) is being sought for the

following resolutions by way of postal ballot through remote e-voting process (remate e-voting').
iransacted at the EOGM. For this purpose, the Company has entered into an agreesment

with NSDL for facilitating voting through electronic means, Ll
The remote e-voting will commence on 09:00 A .M. on Wednesday, December 13, 2023 and 1.
will end on 05:00 F.M. on Friday, December 15, 2023. During this period, the Members of the

Members are hereby informed that :

Company holding shares as on Cul-off date may casl their vole electronically (Remaole
E-Voling). Members may note that the remote e-voting module shall be dizabled by NSDL . . .
after the aforesaid date And time for voting and once the vote on a resolution is cast by the 1. The Company has completed the dispalch qf postal ballot nolice qnh_,- thmugh email on Thursday, H_mgmher
member, the mamber shall not be allowed to change it subsequently: b) the facility of 23, 2023, to those memh-ers.whnse email a-;ldresses are reglmtere-n Iwuh the Company/depositories on
e-voting shall be made available at the EOGM; and c) the members who have cast their vote November 17, 2023. Further in accordance with the aforementioned circulars, physical copy of the postal
by remote e-voling prior to the EGGM may also attend the EOGM but shall not be entitled to ballot nofice along with postal ballot form and pre-paid business reply envelop is not / will not sent to the

members. Hence, the members are required to communicate their assent or dissent only through the remote Date: Movember 23, 2023
e-voting system. The Company has engaged the services of NSDL for providing the remote e-voting facility. Place: Hyderabad

cast their vole again, Detailed procedure for remote e-voting! e-voting is provided in the
Those members, whose email addresses are not registerad, are requested to refer to the procedure mentionad —

Motice of the Extra Ordinary General Meeting.
Any person, who acquires shares of the Company and become Member of the Company

in the notes to pastal ballot notice being sent by the RTA I NSDL, to cast their voles electronically and also to
register their email id with Company / RTA and depositories.

after dispatch of the Motice of EOGM and holding shares as on the cutoff date i.e. Friday, 2
December 08, 2023, are requested to refer to the Notice of EQOGM, available on the website
of the Company at www.axilacolton.com, website of BSE Limited at www.bseindia,com,
The remote e-voting shall commenca from 9,00 a.m. (IST) on Thursday, November 30, 2023 and end at
3.00 p.m. (IST) on Friday, December 29, 2023. The remote e-voting module shall be disabled thereafler
by NSDL. Once the vote on resolution is cast by a member, he [ she shall not be allowed to change it '

Mational Stock Exchange Limited website at www.nseindia.com and weabsite of National
Securties Depository Limited (NSDL) i.e. wew.evoting.nsdl.com, for the process to be 3

subsequently or cast vole again, The detailed procedure [ instructions for remote e-voling are specified in the
notes to the postal ballot notice.

adoplad far oblaining the USER 1D and Password to cast the vote, If you forgot your
password, you can reset your password by using "Forgot Password” option available on
waw.evoting.nsdl.com.
The Shareholders are raquested to note that in terms of SEBI circular dated Decamber 8,

. The cut-off date for the purpose of ascertaining the eligibility of members 1o cast their vote through remote
e-voting is Friday, November 24, 2023 (cut-off date). The members whose name appears in the register
of members/ register of beneficial owner of the Company as on cut-off date shall only be entitled fo avail the

remote e-voting facility.

2020 on e-\oting facility provided by Listed Companies, Individual shareholders holding
securities in demat mode are allowed o vole through their demat account maintained with 4
respective Depositories and Depository Participants. Shareholders are
required to update their mobile number and E-mail |D correctly in their demat account in
arder fo access e-Voling facility,
2. The company has appointed Mr. Deepak Sadhu (Membership Mo.: 39541) of Deepak Sadhu and
Associates, Practicing Company Secretaries as scrutinizer for conducting the postal ballot process.
In case of any queries, members may refer to the FAQ for shareholders and e-voting user manual for
shareholder’s available at the download section of www.evoting.nsdl.com or Call on toll free No.:
18001020990 and 1800224430 or send a request lo support@purvashare.com.

Stakeholders be informed that, Bonus shares will be issued to the eligible equity
shareholders as on the record date as may be decided by the Board of Directors after

The results of the postal ballot shall be declared on or before Saturday, December 30, 2023 by the chairman
of the board of the Company.

including the penod mentioned balow for casting of voles by Shareholders:
'‘Commencement of e-voting | Friday, November 24, 2023 at 9:00 A M. !
\End of e-voting Saturday, December 23, 2023 at 5:00 PM. |

The e-woling module shall be dissbled by NSDL for voting theseafier. Once the vote on a
resolufion is cast by the Shareholder, they shall not be aiowed to change it subsequenthy or
cast thewvode agan,

The voting rights of the Shareholders shall be in propeion to the paid-up equity shares
registered in Bhe narme of Sharehoider’ Beneficial owner a3 on the cut-off date. A person who is
nod a Shareholder as on the cut-off date should treat this Motice forinformation purpose only.

The Board of Directors (“the Board™) of the Company has appointed Mr. K.AS. Subramarmam
[CP No. 4815) faiing him Ms. Soumya Dafthatdar (CP Mo, 13199, Practicing Company
secretaries and Designated Parmers of Mis BS and Co LLP, Company Secretaries, a3
Scrufinizer to scrutinise the remate e-voding process ina fair & transparent manner.

The results of remote e-voling will be declared on or before Wednesday i.e., December 27,
2023, The results declared along with the Scrutinizer's Repori shall be placed on the
Company's wabsita at waww.rainbowhospitals.in and websites of the stock exchanges |e.
BZE Limited at www bseindia.com and Mational Stock Exchange of India Limited
wiww.nseindia.com also om the website of MSDL at www evioling.nsdl.com.

The Resolution, if passed by requisite majarity, shall be deamed to have been paszed on the
last dale fore-voling e, Saturday. December 23, 2023,

In caze of any quernies, you may refer the Frequently Asked Questions (FACGKS) for Members

and e-voleg user manual for Members available st the downbosd seclion of

woarwevoting.nzdl.com  or call on toll free no.: 022 - 4885 700D or send a request at

evoting@nsdl.coin orcontact Ms. Prajakta Pawle, NSDL official, at evoting@nsdl.co.in or

write at NSDL, 4th floor, "A" Wing, Trade World, Kamala Mills Compound, Senapati Bapal
Marg, Lower Parel, Mumbai- 400013,

For Rainbow Children's Medicare Limited

Sdi-

Ashish Kapil

Company Secretary and Compliance Officer

Description of Special Resolution

ToAlter the Main objects clause of Memorandum of Association of the Company

indianexpress.com

approval of Shareholders.

Members can attend and participate in the Extra Ordinary General Meeting through
VCIOAVM facility only, The instructions for joining the Extra Ordinary General Meeting are B
provided in the Motice of tha Extra Ordinary General Meating. In case the Members have
any queries or issues regarding e-voting or participation in the EOGM, yvou may refer the
Freguently Asked Questions (FAQs) for Shareholders and e-voling user manual for
Shareholders available at the download section of www.evoting.nsdl.com or you can write 7
an email o evoting@nsdl.co.in or Call us: - Tel: 1800-222-990 or Members may also contact
Mr. Shyamsunder Panchal, Company Secretary of the Company at the registered office of
the Company or may write an e-mail 1o cs@axitacottan.com or may call on 6358747514 for
any further clanfication. Members attending the meeting through VC/OAYM shall be
gﬂﬂiﬂd for the purposes of reckoning the quorum under Section 103 of the Companies Act,

For and on behalf of the Board
For KANARA CONSUMER PRODUCTS LIMITED

Pt At ot M (Formerly Known as Kurlon Limited) | look at every side
Place: Kadi, Mahesana Nitinbhai Govindbhai Patel Sd/- M 1
Date: November 23, 2023 Chairman Cum Managing Director Date : 23-11-2023 Madhusudan K. R. before taklng d SIde'
. Place : Bangalore Chief Financial Officer

Inform your opinion with
insightful perspectives.

The Indian Express.
For the Indian Intelligent.
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FORM B
PUBLIC ANNOUNCEMENT
{Regulation 12 of the Insolvency and Bankrupicy Board of India (Liquidation
Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF EMC LIMITED

No. PARTICULARS DETAILS

1. |Name of corporate deblor EMCLIMITED
2. |Date of incorporation of corporate|12.07.2010

__|debtor :
3. |Authority under which corporate|Registrar of Companies, Kolkata
debtor is incorporated [ registered

sl

debtor
. |Address of the registered office and|51, Canal East Road, Kolkata -700085

4. |Corporate Identity No. of corporate|UT0100WB2010PLC151197 |

5
principal office of corporate deblor
6. |Date of closure of Insclvency|21.11.2023

Resolution Process
7. |Liquidation commencement date of 21.11.2023

corparate debtor

8. |Name and registration number of Name: Raj Singhania, Registration
the insolvency professional acting No.: IBEIPA-C01/IP-PO0O188/2017-
as Liguidator 201810367

9, |Address and e-mai of the Liguidator, Registered Address: 41 B.B. Ganguly
as registered with the Board Street, Central Plaza, Room No. 54,
5th Floor, Kolkata-700012,

Registered e-mail id:

lndiabul’s

HOUSING FINANCE
INDIABULLS HOUSING FINANCE LIMITED

Registered Office: 5" Floor, Building No. 27, KG Marg, Connaught Place,
New Delhi — 110001
CIN: L65922DL2005PLC136029
Email: homeloans@indiabulls.com., Tel: 011-43532950 , Fax: 011-43532947,
Website: http://www.indiabullshomeloans.com

NOTICE
For attention of the Equity shareholders of the Company
Sub.: TRANSFER OF EQUITY SHARES OF THE COMPANY TO INVESTOR
EDUCATION AND PROTECTION FUND (IEPF)

This notice is given pursuant to Investor Education and Protection Fund Authority
(Accounting, Audit, Transfer and Refund) Amendment Rules, 2016 ('the Rules') as
amended from time to time read with the various Notifications issued by the Ministry
of Corporate Affairs, Govt. of India, from time to time.

The Rules and Section 124(6) of the Companies Act, 2013 (‘the Act'), contain
provisions for transfer of all shares, in respect of which dividend has not been
paid or claimed for seven consecutive years or more, in the name of the Investor
Education and Protection Fund (IEPF) Authority. Adhering to various requirements
set out in the Rules, the Company has communicated individually to the concerned
shareholders whose shares are liable to be transferred to IEPF suspense account
to claim their unpaid/unclaimed dividend amount(s) on or before February 17, 2024.

Year-wise details of all unpaid/unclaimed dividends and full particulars of
shareholders, including their folio number or DP ID - Client ID whose shares are

SKYLEAD CHEMICALS LIMITED

CIN: L24110G1885PLC008225
Registered Office: Survey MNo.315, Bhavnagar-3ihor Rosd, Navagam (Kardej), Post, Vartej,
Bhavnagar Gujaral 354060 Email id: skylead@radifmail com

NMOTICE OF ANNUAL GENERAL MEETING

Mofice i hereby given that the Annual General Meeting of the company will be held at 0£:00
PAM. on Friday, 15" December, 2023 through Video Conferencing (VC)/ Other Audio Visual
Means (OAVM). The Nalice seffing oul the business fo be fransacted in AGM logether with the
Annual Report of the Company for the Financal Year 2032-23 has been sanl bo the mambers at
their registered email i, those membess whose emall id is not regestered with the company are
requasied to register by sending request mail to the Company i.2. cirp.skylead@gmail.com |
Further the copy of notice of AGM is also avaliable on website of Linkstar Infosys Private Limitad
tagency for providing the Remola e-Viefing facility) ie. https:Vevolingforibc.com. The
requirament of sanding physical cogy of the notice of the AGM and Annual raport 1o the membar
have been dspensad with the retevant MCA Clrculars,

The Company shall be providing remode E- Voling facility to #s members through Linkstar Infosys
Private Lemited in respact of the business o be ransacted al the AGM, The process and tha
rrannier of the remole e-voling have been mentionad in the notes of the nobice of tha AGM and
alzn communicated to the members by Linkstar Infosys Private Limited (E-voling Sarvice
Provider), Separately

&ny parson, who acquires shares of the Company and becoma meamber of the Company aflar
dispalch of the natice and halding shares as on the cul-off date i.e. 08" December, 2023 may
oblain the login ID and password for remote e-voling by sending a reguest at
info@evotingfonbe. com.

The voling nights of members shall be in proporfon fo their shares of the paid up equily share
capital of the Company as on the Cuf-off date i.a., 08" December, 2023. Tha Remate a- vabing
paricd will commenca on 13% December, 2023 (9.00 AM.) and will conclude on
15" December, 2023 (5.00 PM.). Thereafler the remale 8- vating madule shall be disabled by
Linkstar Infosys Private Limdled. Gravances, if any, regarding e-wabing procedure should be
addressed to the . Dixt Prajapati, Linkstar Infosys Private Limited, 25, Vardan Complex, Mear
Lakhudi Circle, Mavrangpura, Ahmedabad-380009, e-mail; info@evotingfonbe.com, contact
dalails: TET4138X17, Once & vole on resolufion is casled and submétled, the Members shall nod

FRIDAY, NOVEMBER 24, 2023

15

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SUPERWAYS ENTERPRISES PRIVATE LIMITED

ENGAGED IN TRADING OF IRON AND STEEL PRODUCTS AT MUMEBAI

{Under Regulation 36A( 1) of the Insalvency and Bankruptcy Board of India
(Insohency Resalution Process far Corporate Persons) Hegulations, 2016)

=5 _RELEVANT PARTICULARS
1. | Name of the corporale debion Suparways Enterprises Private Limiled
along with PANSCINSLLP Mo, CIN- US1908MH 1 98SPTCHE0ETE
| PAN- AMALESA16M
1, 3rd Floor, 144, Sukhia Building, Cawasi Patel
_ Road, Homirman Circle, Port. Murnbai - 400001
Mok anuitalnle
1, 3rd Floor 144, Sukhia Bullding, Cawasy Patel
| o fined] A5 | Rnad, Homiman Circle, Fort, Murntai - 400001,
&. | Instalied capacity of main Company was engaged in iron and steal trading
ProdUCts) SerEces Disineas.
&, | Cuantity and waluz of main praducts/ | There & no business operation in the Comparny
| services sold in last finencial ywear in the last two Financial Years.
Thezre are Incormie Tax canry Torwand assessed
loe=es mnd recewvables from the debtors.
? .j_M-l.,:_l.r.ii_l.l_.‘.:l u{:e_ﬂ:l:!l:;!-;:lin.-tjs_.{ :_n'.:-t_:xl;.-lfl-n::l'! :_Gijr_r-@rr:itly I,I'u:fc:_ﬁr_rj [al8] t:l"!ﬁl_I-Li}g:i?:;';;.;"ﬂ'.ipli-En'l_t:'rl. .
&. | Further getails including last evallable | Mail to cirpsupersays@grmail.oom
linancial slalemants (with schadiles)
of two vears. lists of creditars, relavant
dates for subsequent esents of the
process ane availabéa ak
4. | Efigibliity for resolution applicants
ungier section 2520 of the Cade is

2. | Address of the registered office

3. | URL of website

4. | Details of place where majonty
of lined agsets are located

TPy ssanvLeom, funning-Cases. php

| avallable st _
A0k Last date for resoessd ol eEression 091223023 (Extended frorm 24,11/ 2023 wilh
_|ofintorest _COC Approvaly 5
11, Date of Bsue of provigional list af 19,/12/2023

___| prospective resolution applicants |
17| Laaf date for submission of objections | 24,/ 12/2023
0 provesional Est

rajsinghania_caf@yahoo.co.in liable to be transferred to the IEPF have been made available on the website of the 13] Date of msue of final I of TO3/0L/ 9004
10, Address and e-mal to be used for/41 B.B. Ganguly Street, Ceniral Plaza,| | Company: www.indiabullshomeloans.com. DR R AR . | . prospiective resolution applicants
; ; o T # L Please nole that & person whose name is recorded i the register of beneficial owners | |47 Gate of Bsue of informaticn b7 FE TR >
comespondence with the liguidator |Room No. 54, 5th Floor, Kolkata-T00012] | shareholders may note that the shares held both in physical as well as in| |maintained by the Company as on cut-off date £, 08" December, 2023, shat be entitle to avail | memarandum, evaluation ratrix
e-mail id: rp.emcltd@gmail.com dematerialized form are liable to be transferred to the IEPF. However, such shares| | & facility of remate g-vating, and request for resolution plans
11.|Last date for submission of claims  |21,12.2023 along with any accrued benefits on these shares, if any, can be claimed back from| | Pursuant i Section 91 of the Comgpanies Act. 2013 including rules, the Reglster of Mambers and 5] E;‘:Tﬁ;‘;mﬂix :'_:'"""'“F‘”"':‘ LI

Share Transfer Book of the Company wil remain closed from Saturday 09" December, 2023 to
Friday 15" December, 2023 (both days inclusive), for the punpase of AGM.

Diate; 2401102023 For Skylead Chemicals Limited (In CIRP)
Placa: Ahmedabad Sdi-
Tejas K Shah

Feszslution Professional

IP Reg. No: IBEIIPA-001/1P-POO0EH2017-18/10185 AFA Valld up te: 06.11.2024

the IEPF following the procedure mentioned in the Rules.

Motice is hereby given that the National Company Law Tribunal, Kolkata Bench
has ordered the commencement of liquidation of the EMC Limited on
21.11.2023.

The stake holders of EMC Limited are hereby called upon to submit their claims
with proof on or before 21.12.2023, to the Liguidator at the address mentioned
againstitern No.10.

The financial creditors shall submit their claims with proof by elecironic means
only. All other creditors may submit the claims with the proofin person, by postor
by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claim during the Ligquidation Process,

_|resciutionplans 00000
16 Process email id to submit B Mail to cirpsupsraaysBgmailoom
Mote: The information mentionad heredn is based on the cuwrment information availzble with
the Resolution Professional as of row. Any additional mformation receleed by the Resaiulian
Professional will be spdated from Sme-to-lirme [ persons making request for the same
throvgh emall on the Email I mantioned inst S No. &
g : " aga Mr. Prashant lain

Date: 24/11/2023 o o oiution Professional of Superways Enterprises Private Limited
Plage: Navi Mumbai Regd. No. IB81/PA-001/IP-PO1368/2018-201%,/ 12131
Regd. Add: 501, Shanti Heights, Piot Mg, 2,3,.9, B0, Sector 11,

Koparkharing, Thane, Mavi Mumbai, Maharashles- 400 709

Comespondence Address: BE10, BSEL Tech Park, Sector 304, Opposite Vashi Raitway
Station, Vagshd, Navi Mumbal - 400703

Shareholders may note that following the provisions of the Rules, the Company will
be issuing duplicate share certificates in lieu of the original share certificates for the
purpose of transferring them to the IEPF, upon which the original share certificates
will stand automatically cancelled.

In case no communication is received from the concerned shareholders whether
holding shares in physical or in dematerialized form, February 17, 2024 the
Company shall initiate such steps as may be necessary to transfer those shares and
dividend to the IEPF following the method prescribed in the Rules.

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
UNIBEERA DEVELOPERS PRIVATE LIMITED

Shareholders having query in this regard are requested to contact the Registrar
and Share Transfer Agent of the Company, KFin Technologies Limited,

DPERATING |N REAL ESTATE ACTIVITIES AT GREATER MOIDG, UTTAR PRADESH
{Under sub-reguiation [ 1] of reguiation 364 of the Imsobsency and Bankruptcy Beard of India P
-

the claims submitted by such a stakeholder durjl'ig the CDrpDr:atE ||'|5ﬂ:|'|'EﬂC}" Ms. C Shobha Anand at Selenium Tower B, Plot No. 31-32, Gachibowli, {Insolvency Ressdution Process for Corporate Persons ) Regulations, 2016) =
Resolution Process under the Insolvency and Bankrupicy Board of Indial | Financial District, Nanakramguda, Hyderabad-500 032.Toll Free:1800-309-4001, _ RELEVANT PARTICULARS Rainbow
(Insolvency Resolution Process for Corporate Persens) Regulations, 2016,] | e-mail: einward.ris@Kkfintech.com. 1. Name of the corporate debtor | UNIEERA DEVELOPERS PRIVATE LIMITED Children’s
shall be deemed to be submitted under section 38. along with PAN and Gy LLP No. | CIN: UTDi02DL201 2PTC2 20805 Hﬂspital

PAM; AABCUZDGEER

Raj Singhania For INDIABULLS HOUSING FINANCE LIMITED} b o ronitered office | 2. Jay House, Biai Bari Devil Fioad, Khangur,
S i . Sd/- Nisw Delhi, Delhi- 110063, Indis .
| (Liquidator of EMC Limited)| oo : New Dol A [ —— —— fonbdniDonligbnninte RAINBOW CHILDREN LS MEDICARE LIMITED
ﬂﬂtﬂ c 241 EDEE |EE| R’Egﬂ. Mo, |EB|”FA‘DD1 ”F'PD[H 'EBIIEEH ?'1 E'.H GEET Date - 23.11.2023 4. Details of place where: majority Pk Mo, GH-16F, Sectar-0d, Greaber Moida West, ﬂﬂmﬂrﬂtﬂ Idﬂntﬂ}f ”umhﬂ'r. LEE""UTG"QQEFL{:H’EBB 14

Company Secretary & Compliance Officer

: of foeed mssets are located Uttar Pradesh-201306 P : -
Place : Kolkata AFA Valid till : 16.04. 2024 5. -I'rlaiiﬁlﬁ?zﬁpécﬁruﬁﬁrf "qaﬁ.i;'.-ﬁ'ﬁﬂ.;;.mi% AT Gevelopent of Regd. Office: 8-2-120/1031, Survey No. 403, Road No. 2, Banjara Hills,
productsy services residential housing praject named “Unibera Towers® & » Off &Eiﬁ:ﬁﬁlﬂﬁ&lmﬁl e
| cormprisng of 5 towers orpora [H N . 2, vy Lane, d Il
= - 6. | Quantity and value of main | Mea Banjara Hills, Hyderabad — 500034, Telangana | Telephone No.: +91 40 49692244
i T o ir | a ! L "% [
) AXITA COTTON LIMITED Whilst care is taken prior ket st S Wabstte: www.rainbowhospitals n; E-Mall: companysecratary@rainhowhospitale.in
AXITA COTTD CIN: L17200GJ2013PLCOTENS9 to acceptance of 7. Number of emphoyess’ workmen | NIL NOTICE OF POSTAL BALLOT AND E-VOTING INFORMATION

B, [Further detalls Including (st Fittps:/ www. uniberatowerscirp.ing
available linancial sAteEments
(with scheduias] of twa years,
___lighs of creditors, are sailable o |
9. Eligibility for resolution applicants
urder Seclion 2240 of the
Code is availabla at:
10, Last dabe for receipl of exprassion
11, Date af issue of prosisional list aof
prospactive resolution applcants
T2 Casi date Tor submssion of
_objections to provisianal list
13, Date af issae of Tiral &5 of
__|prospactive resclution appecants.
14, Dale al issae al infarmmation
rmemorandum, evaluatan matrix

Registered Office: Servey No. 324 367 358, Kadi, Thol Road, Borisana, Kadi, Mahesana - 382715, Gujaral. India.
Telephone: +31-6358747514 || Email; cs@aritacotion.com || Website: www.axdtacotion.com

NOTICE OF THE EXTRA ORDINARY GENERAL MEETING
OF THE COMPANY AND E-VOTING

NOTICE is hereby given that the Extra Ordinary General Meseting ("EOQOGM") of Members of
Axila CottonLimited will be held on Saturday, December 16, 2023 at 04:00 p.m. |ST through
Video Conferencing ("™ C")/Other Audio Visual Means ("OAVM") to transact the Business as
set out in the notice of EOGM. The venue of the Meeting shall be deemed to be the
Registered Office of the Company e Survey Mo, 324, 357, 358, Kadi - Thol Road,
Borizana, Kadi, Mahesana - 382715, Gujarat, India

The Govermnment of India, Ministry of Corporate Affairs has allowed conducting the General
Meeting (“Meeting™) through Video Conferencing (“VC") or Other Audio Visual Means

advertising copy, it is not
possible to verify its
contents. The Indian
Express Limited cannot
be held responsible for
such contents, nor for any
loss or damage incurred
as a result of transactions
with companies, associa-
tions or individuals
advertising in its newspa-
pers or Publications.
We therefore recommend

Motice is herety given Lo the shareholders of Rainbow Children’s Medicare Limited (“the
Company") thal, pursuant to the provisions of Section 108, 110 of the Companies Act,
2013 fthe “Acf) read with Fule 20 & 22 of the Companies [Management and
Administrafion) Rules, 2014 ("the Rules"), and SEBI (Listing Obligations and Disclosure
Requirernents) Regulations, 2015 (“SEBI LODR Regulations”™), Secrefanal Standard - 2
on General Meetings Issued by the Institute of Company Secretanes of India and the
General Circular Mos. 144 2020 dated April B, 2020, 1772020 dated April 13, 2020, and 02/
2023 dated September 25, 2023, and other relevant circulars issued by the Ministry of
Corporate Affairs, Government of India (“MCA Circulars"), and other applicable laws,
rules and regulations, if any, as amendad from time to time (including any statutory
modificationls) or re-enactmentis) thereof for the time being in force), the Compsany is
seeking approval from its Shareholders through postal ballot for passing the following
epecial resolution as set oul in the Postal Ballod Motice dated October 30, 2023

hittpe:// www.Liniberatowerscirp.in,
| o8 December 2023*
[ 13 Degember 2023,
TS December 2023
| 79 December 2023

| OF Fanuary 2024

("OAVM"), and dispended the personal presence of the members at the meeting. that readers make and request for resolution plans ("Postal Ballot Notice™) by remate e-woting onty (“remate e-voting™).

Accordingly, the Ministry of Corporate Affairs issued the General Circular No. 1472020 dated necessar inquiries o prospective resolution applicants| :

April 8, 2020, tha General Circular No. 17/2020 dated April 13, 2020, the General Circular before ysending q any 15, Laml-:f_zm rnlramhmmmr of 02 February 2024 Sr. No. | _ Partlcglars e

No. 11/2022 dated December 2B, 2022 and General Circular No. 09/2023 dated September monies or entering into T o R i e 1. | Approval for re-appoirimeant of Wiy, Ak Srintvae R (DIH: 0014700, ag an
25, 2023 prescribing the procedures and manner of conducting the Extra Ordinary General any agreements  with Expression of Interast ' i 'r_r"“jEF'El"d'E"'t Director of the Company for & term of Five (5] years commencing
Meeting through VC/ OAVM. In terms of the said circulars, the Extra Ordinary General *The submission of Exgression of interest and the Limelings for the same s mentioned aboe om March 15, 2024,

advertisers or otherwise
acting on an advertise-
ment in any manner
whatsoever. Registered

In compliance with the MCA Circulars, electronic coples of the Postal Ballof Notice has
been sant on Movember 23, 2023 to all the Sharehaldars whose names appear on the
Repister of Members! List of Beneficial Owners as at diose of Business hours on Friday.
Movembar 17, 2023, ("Cut-off date”) az received from Mational Sacurites Depository
Limited {“the NSDL") and Central Depository Services (India) Limited (*the CDSL")
{collectively referred 1o as “Depositories”) and whose e-mail ids are registerad with the
Company! Depositorias.

Meeting (EQGM) of the members will be held through VC/OAVM. Hence, members can
attend and participate in the EOGM through VC/OAVM only, The Notice of EQGM along with
Explanatory Staternent have been sent through electronic mode only to those Members
whose email addresses are registered with the Company! Depositories. Member may note
that the Motice of EOGM and Explanatory Statement have been uploaded on the website of letters are not accepted
the Company at www.axitacotton.com, website of BSE Limited at www.bseindia.com, in response to box
gatiunal Sg::n::k Exchaﬂge Limirﬁnwebsite at vﬂm.nseingia.mm and website of Mational number advertisement.
ecurities Depository Limited ( L)i.e. www.evoling.nsdl.com i ; i ; p ; ;

Members holding shares in dematerialized modea, physical mode and Members who havea -fw;:avegaﬂgéergﬁsuﬁﬁ:? E::Lgﬂiﬁ:fﬂwﬂéﬁﬂfﬁﬁﬁ Dﬂ?;‘rﬂﬁ ;’;;ﬂfggﬁﬂ
not registered their email address will be able to cast therr vote electronically on the .ﬁm ye ) g i gyou

business as set forth in the Motice of the EOGM either remotely {during remole e-voling K AN nﬂ A B““SUMEH PH EII.'IU[:TS LIM".ED | - Demat | Piease contact your Depository Participant (OP) and register wuremﬂili

period) or during the EOGM as per the manner provided in the Notice of EOGM to Members. Holding  address as perthe process advised by your DP.
(Formerly Known as KURLON LIMITED)

redTigd Sudject [ axhension of Limne tﬁ::ilr'll'.' Lha perkad aff 330 days for the compkation aff thae CIRP of
the Corpovars Debior by dhe Ran bie Nadioral Company Law Tribung, Mew Dedhd Bench-ITunder the
Mmaohency and Bankrugdcy Cooe, 2026, and [he SCCOMBanying Meginatons themsunser
ari Viswanadha Sarma
IBEIl/IPA-(OLTP-P 018-2018,/1 2356
AFA: AA1/A1ZE0E02,/171024,/ 106113 (Valid till 17 October 2024
Resolution Professional for Unibera Developers Private Limite
Regisiered Addrega: Euillﬂu:gl_ﬂl Flat 301, My Hoene Vihenga, Gopanpally Iﬁ"Eﬁ;
Date : 24 Novermbar 2022 Serlingampally Marsdal, Hyderabad, Tedangana- 500

Place: Greater Modda, Uitar Pradesh

P Ll T

Further, Stakeholders take note that, Notice convening EOGM has been dispatched to the Shareholders may note that the Postal Ballot Motice is also avaikable on the Company's
Shareholders on their registered mail ids, in case of non receipt of Notice due to incorrect website at www.rainbowhospitals.in and websites of the stock exchanges i.e. BSE Limited

mail id registered or any other reason, notice convening EGM is also available on the
website of the Company at www.axitacotton.com, website of BSE Limited at
www. bseindia.com, Mational Stock Exchange Limited website at www.nseindia.com and
website of Mational Securities Depository Limited (NSDL}i.e. wew. evoling.nsdl.com.

In light of the MCA Circulars, the shareholders whether holding equity shares in Demat form
or physical form and who have not submitted their email addresses and in consequence to
whom the Notice of EOGM and Explanatory Statement could not be serviced, may

(CIN : U17214KA1962PLC001443)
Regd. Office : # N-301, 3rd Floor, North Block, Manipal Centre, 47 Dickenson Road,
Bangalore - 560 042, Phone : 080 - 4031 3131, E-mail : secretary@manipal.com

at www_beeindia.com and National Stock Exchange of India Limited wwiw.nseindia.com
also on the website of NSDL at www.evoling.nsdl.com. Sharehoiders may download the
Postal Baiot Motice from the above mentionad websites,

The Company is pleased to provide its Sharehoiders the facility to exercise their right to
wobe on the resolution contained in the Postal Ballot Notice by remote e-wating facility. The
Company has engaged the services of NSDL as the agency (o provide e-vading facility, The
detailed procedure of remole e-voling has been provided in the Postal Ballat Notice

temporarily get their e-mail addresses registerad by following the procedure given below;

a) In case shares are held in physical mode, please provide Folio No., Name of shareholder,
scanned copy of the share certificate (front and back), PAM (self-attested scanned copy of
PAM card), AADHAR (self-attested scanned copy of Aadhar Card) by E-mail to
cs@axitacotton.com

b) In case shares are held in demat mode, please provide DPID-CLID (16 digit DPID + CLID
or 16 digit beneficiary 1D), Name, client master or copy of Consolidated Account statement,
PAM (self-attested scanned copy of PAN card), AADHAR (self-attested scanned copy of
Aadhar Card) lo cs@axitacotlon.com

c) Alternatively, shareholder'members may send a request to evoting@nsdl.co.in for
procuring user id and password for e-voting by providing above mentioned documents.

There being no physical shareholders in the Company, the Register of Members and Share
Transfer Books of the Company is not closed. Members whose names are recorded in the
Register of Members or in the Register of Beneficial Owners maintained by the Dapositories
as on Friday, December 08, 2023 ("Cut-off Date™), shall only be entitled to avail the facility of
remote e-voting as well as e-voting on the Extra Ordinary General Meeting.

Pursuant to the provisions of Section 108 of the Companies Act, 2013 read with Rules made
thereunder (as amended) and Regulation 44 of SEBI (LODR) Regulations, 2015 (as
amendead) and above mentioned MCA Circulars, the Company is providing facility of remate
e-vioting and e-voting during the EOGM to its Membears in respect of the business to ba

NOTICE

NOTICE OF POSTAL BALLOT & REMOTE E-VOTING

MNOTICE is hereby given that pursuant to section 108, 110 and other applicable provisions, if any, of the
Companies Act, 2013 ('Act”) read with Rule 20 and 22 of the Companies (Management and Administration)
Rules, 2014, Secretarial Standard on General Meefings issued by the institute of Company Secretaries of
India {including any statutory modification(s), amendment(s} or re-enactment(s) thereof, for the time
being in force) read with the General Circulars No. 08/2023 dated 25/09/2023, 11/2022 dated
281122022, 1412020 dated April 8, 2020, 17/2020 dated Apnil 13, 2020, 22/2020 dated June 15, 2020,
33/2020 dated September 28, 2020, 39/2020 dated 31st December, 2020, 10/2021 dated 23rd June, 2021,
2002021 dated 8th December, 2021 and 312022 dated 5th May, 2022, issued by the Ministry of Corporate
Affairs ("MCA") (hereinafter collectively referred to as *MCA Circulars™), approval of the members of
M/s Kanara Consumer Products Limited (hereinafter called as “the Company”) is being sought for the

following resolutions by way of postal ballot through remote e-voting process (remate e-voting').
fransacted at the EOGM. For this purpose, the Company has entered into an agreesment

with NSDL for facilitating voting through electronic means, Ll
The remote e-voting will commence on 09:00 A .M. on Wednesday, December 13, 2023 and 1.
will end on 05:00 F.M. on Friday, December 15, 2023. During this period, the Members of the

Members are hereby informed that :

Company holding shares as on Cul-off date may casl their vole electronically (Remaole
E-Voling). Members may note that the remote e-voting module shall be dizabled by NSDL . . .
after the aforesaid date And time for voting and once the vote on a resolution is cast by the 1. The Company has completed the dispalch qf postal ballot nolice qnh_,- thmugh email on Thursday, H_mgmher
member, the mamber shall not be allowed to change it subsequently: b) the facility of 23, 2023, to those memh-ers.whnse email a-;ldresses are reglmtere-n Iwuh the Company/depositories on
e-voting shall be made available at the EOGM; and c) the members who have cast their vote November 17, 2023. Further in accordance with the aforementioned circulars, physical copy of the postal
by remote e-voling prior to the EGGM may also attend the EOGM but shall not be entitled to ballot nofice along with postal ballot form and pre-paid business reply envelop is not / will not sent to the

members. Hence, the members are required to communicate their assent or dissent only through the remote Date: Movember 23, 2023
e-voting system. The Company has engaged the services of NSDL for providing the remote e-voting facility. Place: Hyderabad

cast their vole again, Detailed procedure for remote e-voting! e-voting is provided in the
Those members, whose email addresses are not registerad, are requested to refer to the procedure mentionad —

Motice of the Extra Ordinary General Meeting.
Any person, who acquires shares of the Company and become Member of the Company

in the notes to pastal ballot notice being sent by the RTA I NSDL, to cast their voles electronically and also to
register their email id with Company / RTA and depositories.

after dispatch of the Motice of EOGM and holding shares as on the cutoff date i.e. Friday, 2
December 08, 2023, are requested to refer to the Notice of EQOGM, available on the website
of the Company at www.axilacolton.com, website of BSE Limited at www.bseindia,com,
The remote e-voting shall commenca from 9,00 a.m. (IST) on Thursday, November 30, 2023 and end at
3.00 p.m. (IST) on Friday, December 29, 2023. The remote e-voting module shall be disabled thereafler
by NSDL. Once the vote on resolution is cast by a member, he [ she shall not be allowed to change it '

Mational Stock Exchange Limited website at www.nseindia.com and weabsite of National
Securties Depository Limited (NSDL) i.e. wew.evoting.nsdl.com, for the process to be 3

subsequently or cast vole again, The detailed procedure [ instructions for remote e-voling are specified in the
notes to the postal ballot notice.

adoplad far oblaining the USER 1D and Password to cast the vote, If you forgot your
password, you can reset your password by using "Forgot Password” option available on
waw.evoting.nsdl.com.
The Shareholders are raquested 1o note that in terms of SEBI circular dated Decamber 8,

. The cut-off date for the purpose of ascertaining the eligibility of members 1o cast their vote through remote
e-voting is Friday, November 24, 2023 (cut-off date). The members whose name appears in the register
of members/ register of beneficial owner of the Company as on cut-off date shall only be entitled fo avail the

remote e-voting facility.

2020 on e-\oting facility provided by Listed Companies, Individual shareholders holding
securities in demat mode are allowed o vole through their demat account maintained with 4
respective Depositories and Depository Participants. Shareholders are
required to update their mobile number and E-mail |D correctly in their demat account in
arder fo access e-Voling facility,
2. The company has appointed Mr. Deepak Sadhu (Membership Mo.: 39541) of Deepak Sadhu and
Associates, Practicing Company Secretaries as scrutinizer for conducting the postal ballot process.
In case of any queries, members may refer to the FAQ for shareholders and e-voting user manual for
shareholder's available at the download section of www.evoting.nsdl.com or Call on toll free No.:
18001020990 and 1800224430 or send a request lo support@purvashare.com.

Stakeholders be informed that, Bonus shares will be issued to the eligible equity
shareholders as on the record date as may be decided by the Board of Directors after

The results of the postal ballot shall be declared on or before Saturday, December 30, 2023 by the chairman
of the board of the Company.

including the penod mentioned balow for casting of voles by Shareholders:
'‘Commencement of e-voting | Friday, November 24, 2023 at 9:00 A M. !
\End of e-voting Saturday, December 23, 2023 at 5:00 PM. |

The e-woling module shall be dissbled by NSDL for voting theseafier. Once the vote on a
resolufion is cast by the Shareholder, they shall not be aiowed to change it subsequenthy or
cast thewvode agan,

The voting rights of the Shareholders shall be in propeion to the paid-up equity shares
registered in Bhe narme of Sharehoider’ Beneficial owner a3 on the cut-off date. A person who is
nod a Shareholder as on the cut-off date should treat this Motice forinformation purpose only.

The Board of Directors (“the Board™) of the Company has appointed Mr. K.AS. Subramarmam
[CP No. 4815) faiing him Ms. Soumya Dafthatdar (CP Mo, 13199, Practicing Company
secretaries and Designated Parmers of Mis BS and Co LLP, Company Secretaries, a3
Scrufinizer to scrutinise the remate e-voding process ina fair & transparent manner.

The results of remote e-voling will be declared on or before Wednesday i.e., December 27,
2023, The results declared along with the Scrutinizer's Repori shall be placed on the
Company's wabsita at waww.rainbowhospitals.in and websites of the stock exchanges |e.
BZE Limited at www bseindia.com and Mational Stock Exchange of India Limited
wiww.nseindia.com also om the website of MSDL at www evioling.nsdl.com.

The Resolution, if passed by requisite majarity, shall be deamed to have been paszed on the
last dale fore-voling e, Saturday. December 23, 2023,

In caze of any quernies, you may refer the Frequently Asked Questions (FACGKS) for Members

and e-voley user manual for Members available st the downbosd seclion of

woarwevoting.nzdl.com o call on toll free no.: 022 - 4885 700D or send a request at

evoting@nsdl.coin orcontact Ms. Prajakta Pawle, NSDL official, at evoting@nsdl.co.in or

write at NSDL, 4th floor, "A" Wing, Trade World, Kamala Mills Compound, Senapati Bapal
Marg, Lower Parel, Mumbai- 400013,

For Rainbow Children's Medicare Limited

Sdi-

Ashish Kapil

Company Secretary and Compliance Officer

Description of Special Resolution

ToAlter the Main objects clause of Memorandum of Association of the Company

indianexpress.com

approval of Shareholders.

Members can attend and participate in the Extra Ordinary General Meeting through
VCIOAVM facility only, The instructions for joining the Extra Ordinary General Meeting are B
provided in the Motice of tha Extra Ordinary General Meating. In case the Members have
any queries or issues regarding e-voting or participation in the EOGM, yvou may refer the
Freguently Asked Questions (FAQs) for Shareholders and e-voling user manual for
Shareholders available at the download section of www.evoting.nsdl.com or you can write 7
an email o evoting@nsdl.co.inor Call us: - Tel: 1800-222-990 or Members may also contact
Mr. Shyamsunder Panchal, Company Secretary of the Company at the registered office of
the Company or may write an e-mail 1o cs@axitacottan.com or may call on 6358747514 for
any further clanfication. Members attending the meeting through VC/OAYM shall be
gﬂﬂiﬂd for the purposes of reckoning the quorum under Section 103 of the Companies Act,

For and on behalf of the Board
For KANARA CONSUMER PRODUCTS LIMITED

Pt At ot M (Formerly Known as Kurlon Limited) | look at every side
Place: Kadi, Mahesana Nitinbhai Govindbhai Patel Sd/- M 1
Date: November 23, 2023 Chairman Cum Managing Director Date : 23-11-2023 Madhusudan K. R. before taklng d SIde'
. Place : Bangalore Chief Financial Officer

Inform your opinion with
insightful perspectives.

The Indian Express.
For the Indian Intelligent.
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FORM B
PUBLIC ANNOUNCEMENT
{Regulation 12 of the Insolvency and Bankrupicy Board of India (Liquidation
Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF EMC LIMITED

No. PARTICULARS DETAILS

1. |Name of corporate deblor EMCLIMITED
2. |Date of incorporation of corporate|12.07.2010

__|debtor :
3. |Authority under which corporate|Registrar of Companies, Kolkata
debtor is incorporated [ registered

sl

debtor
. |Address of the registered office and|51, Canal East Road, Kolkata -700085

4. |Corporate Identity No. of corporate|UT0100WB2010PLC151197 |

5
principal office of corporate deblor
6. |Date of closure of Insclvency|21.11.2023

Resolution Process
7. |Liquidation commencement date of 21.11.2023

corparate debtor

8. |Name and registration number of Name: Raj Singhania, Registration
the insolvency professional acting No.: IBEIPA-C01/IP-PO0O188/2017-
as Liguidator 201810367

9, |Address and e-mai of the Liguidator, Registered Address: 41 B.B. Ganguly
as registered with the Board Street, Central Plaza, Room No. 54,
5th Floor, Kolkata-700012,

Registered e-mail id:

lndiabul’s

HOUSING FINANCE
INDIABULLS HOUSING FINANCE LIMITED

Registered Office: 5" Floor, Building No. 27, KG Marg, Connaught Place,
New Delhi — 110001
CIN: L65922DL2005PLC136029
Email: homeloans@indiabulls.com., Tel: 011-43532950 , Fax: 011-43532947,
Website: http://www.indiabullshomeloans.com

NOTICE
For attention of the Equity shareholders of the Company
Sub.: TRANSFER OF EQUITY SHARES OF THE COMPANY TO INVESTOR
EDUCATION AND PROTECTION FUND (IEPF)

This notice is given pursuant to Investor Education and Protection Fund Authority
(Accounting, Audit, Transfer and Refund) Amendment Rules, 2016 ('the Rules') as
amended from time to time read with the various Notifications issued by the Ministry
of Corporate Affairs, Govt. of India, from time to time.

The Rules and Section 124(6) of the Companies Act, 2013 (‘the Act'), contain
provisions for transfer of all shares, in respect of which dividend has not been
paid or claimed for seven consecutive years or more, in the name of the Investor
Education and Protection Fund (IEPF) Authority. Adhering to various requirements
set out in the Rules, the Company has communicated individually to the concerned
shareholders whose shares are liable to be transferred to IEPF suspense account
to claim their unpaid/unclaimed dividend amount(s) on or before February 17, 2024.

Year-wise details of all unpaid/unclaimed dividends and full particulars of
shareholders, including their folio number or DP ID - Client ID whose shares are

SKYLEAD CHEMICALS LIMITED

CIN: L24110G1885PLC008225
Registered Office: Survey MNo.315, Bhavnagar-3ihor Rosd, Navagam (Kardej), Post, Vartej,
Bhavnagar Gujaral 354060 Email id: skylead@radifmail com

NMOTICE OF ANNUAL GENERAL MEETING

Mofice i hereby given that the Annual General Meeting of the company will be held at 0£:00
PAM. on Friday, 15" December, 2023 through Video Conferencing (VC)/ Other Audio Visual
Means (OAVM). The Nalice seffing oul the business fo be fransacted in AGM logether with the
Annual Report of the Company for the Financal Year 2032-23 has been sanl bo the mambers at
their registered email i, those membess whose emall id is not regestered with the company are
requasied to register by sending request mail to the Company i.2. cirp.skylead@gmail.com |
Further the copy of notice of AGM is also avaliable on website of Linkstar Infosys Private Limitad
tagency for providing the Remola e-Viefing facility) ie. https:Vevolingforibc.com. The
requirament of sanding physical cogy of the notice of the AGM and Annual raport 1o the membar
have been dspensad with the retevant MCA Clrculars,

The Company shall be providing remode E- Voling facility to #s members through Linkstar Infosys
Private Lemited in respact of the business o be ransacted al the AGM, The process and tha
rrannier of the remole e-voling have been mentionad in the notes of the nobice of tha AGM and
alzn communicated to the members by Linkstar Infosys Private Limited (E-voling Sarvice
Provider), Separately

&ny parson, who acquires shares of the Company and becoma meamber of the Company aflar
dispalch of the natice and halding shares as on the cul-off date i.e. 08" December, 2023 may
oblain the login ID and password for remote e-voling by sending a reguest at
info@evotingfonbe. com.

The voling nights of members shall be in proporfon fo their shares of the paid up equily share
capital of the Company as on the Cuf-off date i.a., 08" December, 2023. Tha Remate a- vabing
paricd will commenca on 13% December, 2023 (9.00 AM.) and will conclude on
15" December, 2023 (5.00 PM.). Thereafler the remale 8- vating madule shall be disabled by
Linkstar Infosys Private Limdled. Gravances, if any, regarding e-wabing procedure should be
addressed to the . Dixt Prajapati, Linkstar Infosys Private Limited, 25, Vardan Complex, Mear
Lakhudi Circle, Mavrangpura, Ahmedabad-380009, e-mail; info@evotingfonbe.com, contact
dalails: TET4138X17, Once & vole on resolufion is casled and submétled, the Members shall nod

FRIDAY, NOVEMBER 24, 2023

15

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SUPERWAYS ENTERPRISES PRIVATE LIMITED

ENGAGED IN TRADING OF IRON AND STEEL PRODUCTS AT MUMEBAI

{Under Regulation 36A( 1) of the Insalvency and Bankruptcy Board of India
(Insohency Resalution Process far Corporate Persons) Hegulations, 2016)

=5 _RELEVANT PARTICULARS
1. | Name of the corporale debion Suparways Enterprises Private Limiled
along with PANSCINSLLP Mo, CIN- US1908MH 1 98SPTCHE0ETE
| PAN- AMALESA16M
1, 3rd Floor, 144, Sukhia Building, Cawasi Patel
_ Road, Homirman Circle, Port. Murnbai - 400001
Mok anuitalnle
1, 3rd Floor 144, Sukhia Bullding, Cawasy Patel
| o fined] A5 | Rnad, Homiman Circle, Fort, Murntai - 400001,
&. | Instalied capacity of main Company was engaged in iron and steal trading
ProdUCts) SerEces Disineas.
&, | Cuantity and waluz of main praducts/ | There & no business operation in the Comparny
| services sold in last finencial ywear in the last two Financial Years.
Thezre are Incormie Tax canry Torwand assessed
loe=es mnd recewvables from the debtors.
? .j_M-l.,:_l.r.ii_l.l_.‘.:l u{:e_ﬂ:l:!l:;!-;:lin.-tjs_.{ :_n'.:-t_:xl;.-lfl-n::l'! :_Gijr_r-@rr:itly I,I'u:fc:_ﬁr_rj [al8] t:l"!ﬁl_I-Li}g:i?:;';;.;"ﬂ'.ipli-En'l_t:'rl. .
&. | Further getails including last evallable | Mail to cirpsupersays@grmail.oom
linancial slalemants (with schadiles)
of two vears. lists of creditars, relavant
dates for subsequent esents of the
process ane availabéa ak
4. | Efigibliity for resolution applicants
ungier section 2520 of the Cade is

2. | Address of the registered office

3. | URL of website

4. | Details of place where majonty
of lined agsets are located

TPy ssanvLeom, funning-Cases. php

| avallable st _
A0k Last date for resoessd ol eEression 091223023 (Extended frorm 24,11/ 2023 wilh
_|ofintorest _COC Approvaly 5
11, Date of Bsue of provigional list af 19,/12/2023

___| prospective resolution applicants |
17| Laaf date for submission of objections | 24,/ 12/2023
0 provesional Est

rajsinghania_caf@yahoo.co.in liable to be transferred to the IEPF have been made available on the website of the 13] Date of msue of final I of TO3/0L/ 9004
10, Address and e-mal to be used for/41 B.B. Ganguly Street, Ceniral Plaza,| | Company: www.indiabullshomeloans.com. DR R AR . | . prospiective resolution applicants
; ; o T # L Please nole that & person whose name is recorded i the register of beneficial owners | |47 Gate of Bsue of informaticn b7 FE TR >
comespondence with the liguidator |Room No. 54, 5th Floor, Kolkata-T00012] | shareholders may note that the shares held both in physical as well as in| |maintained by the Company as on cut-off date £, 08" December, 2023, shat be entitle to avail | memarandum, evaluation ratrix
e-mail id: rp.emcltd@gmail.com dematerialized form are liable to be transferred to the IEPF. However, such shares| | & facility of remate g-vating, and request for resolution plans
11.|Last date for submission of claims  |21,12.2023 along with any accrued benefits on these shares, if any, can be claimed back from| | Pursuant i Section 91 of the Comgpanies Act. 2013 including rules, the Reglster of Mambers and 5] E;‘:Tﬁ;‘;mﬂix :'_:'"""'“F‘”"':‘ LI

Share Transfer Book of the Company wil remain closed from Saturday 09" December, 2023 to
Friday 15" December, 2023 (both days inclusive), for the punpase of AGM.

Diate; 2401102023 For Skylead Chemicals Limited (In CIRP)
Placa: Ahmedabad Sdi-
Tejas K Shah

Feszslution Professional

IP Reg. No: IBEIIPA-001/1P-POO0EH2017-18/10185 AFA Valld up te: 06.11.2024

the IEPF following the procedure mentioned in the Rules.

Motice is hereby given that the National Company Law Tribunal, Kolkata Bench
has ordered the commencement of liquidation of the EMC Limited on
21.11.2023.

The stake holders of EMC Limited are hereby called upon to submit their claims
with proof on or before 21.12.2023, to the Liguidator at the address mentioned
againstitern No.10.

The financial creditors shall submit their claims with proof by elecironic means
only. All other creditors may submit the claims with the proofin person, by postor
by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claim during the Ligquidation Process,

_|resciutionplans 00000
16 Process email id to submit B Mail to cirpsupsraaysBgmailoom
Mote: The information mentionad heredn is based on the cuwrment information availzble with
the Resolution Professional as of row. Any additional mformation receleed by the Resaiulian
Professional will be spdated from Sme-to-lirme [ persons making request for the same
throvgh emall on the Email I mantioned inst S No. &
g : " aga Mr. Prashant lain

Date: 24/11/2023 o o oiution Professional of Superways Enterprises Private Limited
Plage: Navi Mumbai Regd. No. IB81/PA-001/IP-PO1368/2018-201%,/ 12131
Regd. Add: 501, Shanti Heights, Piot Mg, 2,3,.9, B0, Sector 11,

Koparkharing, Thane, Mavi Mumbai, Maharashles- 400 709

Comespondence Address: BE10, BSEL Tech Park, Sector 304, Opposite Vashi Raitway
Station, Vagshd, Navi Mumbal - 400703

Shareholders may note that following the provisions of the Rules, the Company will
be issuing duplicate share certificates in lieu of the original share certificates for the
purpose of transferring them to the IEPF, upon which the original share certificates
will stand automatically cancelled.

In case no communication is received from the concerned shareholders whether
holding shares in physical or in dematerialized form, February 17, 2024 the
Company shall initiate such steps as may be necessary to transfer those shares and
dividend to the IEPF following the method prescribed in the Rules.

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
UNIBEERA DEVELOPERS PRIVATE LIMITED

Shareholders having query in this regard are requested to contact the Registrar
and Share Transfer Agent of the Company, KFin Technologies Limited,

DPERATING |N REAL ESTATE ACTIVITIES AT GREATER MOIDG, UTTAR PRADESH
{Under sub-reguiation [ 1] of reguiation 364 of the Imsobsency and Bankruptcy Beard of India P
-

the claims submitted by such a stakeholder durjl'ig the CDrpDr:atE ||'|5ﬂ:|'|'EﬂC}" Ms. C Shobha Anand at Selenium Tower B, Plot No. 31-32, Gachibowli, {Insolvency Ressdution Process for Corporate Persons ) Regulations, 2016) =
Resolution Process under the Insolvency and Bankrupicy Board of Indial | Financial District, Nanakramguda, Hyderabad-500 032.Toll Free:1800-309-4001, _ RELEVANT PARTICULARS Rainbow
(Insolvency Resolution Process for Corporate Persens) Regulations, 2016,] | e-mail: einward.ris@Kkfintech.com. 1. Name of the corporate debtor | UNIEERA DEVELOPERS PRIVATE LIMITED Children’s
shall be deemed to be submitted under section 38. along with PAN and Gy LLP No. | CIN: UTDi02DL201 2PTC2 20805 Hﬂspital

PAM; AABCUZDGEER

Raj Singhania For INDIABULLS HOUSING FINANCE LIMITED} b o ronitered office | 2. Jay House, Biai Bari Devil Fioad, Khangur,
S i . Sd/- Nisw Delhi, Delhi- 110063, Indis .
| (Liquidator of EMC Limited)| oo : New Dol A [ —— —— fonbdniDonligbnninte RAINBOW CHILDREN LS MEDICARE LIMITED
ﬂﬂtﬂ c 241 EDEE |EE| R’Egﬂ. Mo, |EB|”FA‘DD1 ”F'PD[H 'EBIIEEH ?'1 E'.H GEET Date - 23.11.2023 4. Details of place where: majority Pk Mo, GH-16F, Sectar-0d, Greaber Moida West, ﬂﬂmﬂrﬂtﬂ Idﬂntﬂ}f ”umhﬂ'r. LEE""UTG"QQEFL{:H’EBB 14

Company Secretary & Compliance Officer

: of foeed mssets are located Uttar Pradesh-201306 P : -
Place : Kolkata AFA Valid till : 16.04. 2024 5. -I'rlaiiﬁlﬁ?zﬁpécﬁruﬁﬁrf "qaﬁ.i;'.-ﬁ'ﬁﬂ.;;.mi% AT Gevelopent of Regd. Office: 8-2-120/1031, Survey No. 403, Road No. 2, Banjara Hills,
productsy services residential housing praject named “Unibera Towers® & » Off &Eiﬁ:ﬁﬁlﬂﬁ&lmﬁl e
| cormprisng of 5 towers orpora [H N . 2, vy Lane, d Il
= - 6. | Quantity and value of main | Mea Banjara Hills, Hyderabad — 500034, Telangana | Telephone No.: +91 40 49692244
i T o ir | a ! L "% [
) AXITA COTTON LIMITED Whilst care is taken prior ket st S Wabstte: www.rainbowhospitals n; E-Mall: companysecratary@rainhowhospitale.in
AXITA COTTD CIN: L17200GJ2013PLCOTENS9 to acceptance of 7. Number of emphoyess’ workmen | NIL NOTICE OF POSTAL BALLOT AND E-VOTING INFORMATION

B, [Further detalls Including (st Fittps:/ www. uniberatowerscirp.ing
available linancial sAteEments
(with scheduias] of twa years,
___lighs of creditors, are sailable o |
9. Eligibility for resolution applicants
urder Seclion 2240 of the
Code is availabla at:
10, Last dabe for receipl of exprassion
11, Date af issue of prosisional list aof
prospactive resolution applcants
T2 Casi date Tor submssion of
_objections to provisianal list
13, Date af issae of Tiral &5 of
__|prospactive resclution appecants.
14, Dale al issae al infarmmation
rmemorandum, evaluatan matrix

Registered Office: Servey No. 324 367 358, Kadi, Thol Road, Borisana, Kadi, Mahesana - 382715, Gujaral. India.
Telephone: +31-6358747514 || Email; cs@aritacotion.com || Website: www.axdtacotion.com

NOTICE OF THE EXTRA ORDINARY GENERAL MEETING
OF THE COMPANY AND E-VOTING

NOTICE is hereby given that the Extra Ordinary General Meseting ("EOQOGM") of Members of
Axila CottonLimited will be held on Saturday, December 16, 2023 at 04:00 p.m. |ST through
Video Conferencing ("™ C")/Other Audio Visual Means ("OAVM") to transact the Business as
set out in the notice of EOGM. The venue of the Meeting shall be deemed to be the
Registered Office of the Company e Survey Mo, 324, 357, 358, Kadi - Thol Road,
Borizana, Kadi, Mahesana - 382715, Gujarat, India

The Govermnment of India, Ministry of Corporate Affairs has allowed conducting the General
Meeting (“Meeting™) through Video Conferencing (“VC") or Other Audio Visual Means

advertising copy, it is not
possible to verify its
contents. The Indian
Express Limited cannot
be held responsible for
such contents, nor for any
loss or damage incurred
as a result of transactions
with companies, associa-
tions or individuals
advertising in its newspa-
pers or Publications.
We therefore recommend

Motice is herety given Lo the shareholders of Rainbow Children’s Medicare Limited (“the
Company") thal, pursuant to the provisions of Section 108, 110 of the Companies Act,
2013 fthe “Acf) read with Fule 20 & 22 of the Companies [Management and
Administrafion) Rules, 2014 ("the Rules"), and SEBI (Listing Obligations and Disclosure
Requirernents) Regulations, 2015 (“SEBI LODR Regulations”™), Secrefanal Standard - 2
on General Meetings Issued by the Institute of Company Secretanes of India and the
General Circular Mos. 144 2020 dated April B, 2020, 1772020 dated April 13, 2020, and 02/
2023 dated September 25, 2023, and other relevant circulars issued by the Ministry of
Corporate Affairs, Government of India (“MCA Circulars"), and other applicable laws,
rules and regulations, if any, as amendad from time to time (including any statutory
modificationls) or re-enactmentis) thereof for the time being in force), the Compsany is
seeking approval from its Shareholders through postal ballot for passing the following
epecial resolution as set oul in the Postal Ballod Motice dated October 30, 2023

hittpe:// www.Liniberatowerscirp.in,
| o8 December 2023*
[ 13 Degember 2023,
TS December 2023
| 79 December 2023

| OF Fanuary 2024

("OAVM"), and dispended the personal presence of the members at the meeting. that readers make and request for resolution plans ("Postal Ballot Notice™) by remate e-woting onty (“remate e-voting™).

Accordingly, the Ministry of Corporate Affairs issued the General Circular No. 1472020 dated necessar inquiries o prospective resolution applicants| :

April 8, 2020, tha General Circular No. 17/2020 dated April 13, 2020, the General Circular before ysending q any 15, Laml-:f_zm rnlramhmmmr of 02 February 2024 Sr. No. | _ Partlcglars e

No. 11/2022 dated December 2B, 2022 and General Circular No. 09/2023 dated September monies or entering into T o R i e 1. | Approval for re-appoirimeant of Wiy, Ak Srintvae R (DIH: 0014700, ag an
25, 2023 prescribing the procedures and manner of conducting the Extra Ordinary General any agreements  with Expression of Interast ' i 'r_r"“jEF'El"d'E"'t Director of the Company for & term of Five (5] years commencing
Meeting through VC/ OAVM. In terms of the said circulars, the Extra Ordinary General *The submission of Exgression of interest and the Limelings for the same s mentioned aboe om March 15, 2024,

advertisers or otherwise
acting on an advertise-
ment in any manner
whatsoever. Registered

In compliance with the MCA Circulars, electronic coples of the Postal Ballof Notice has
been sant on Movember 23, 2023 to all the Sharehaldars whose names appear on the
Repister of Members! List of Beneficial Owners as at diose of Business hours on Friday.
Movembar 17, 2023, ("Cut-off date”) az received from Mational Sacurites Depository
Limited {“the NSDL") and Central Depository Services (India) Limited (*the CDSL")
{collectively referred 1o as “Depositories”) and whose e-mail ids are registerad with the
Company! Depositorias.

Meeting (EQGM) of the members will be held through VC/OAVM. Hence, members can
attend and participate in the EOGM through VC/OAVM only, The Notice of EQGM along with
Explanatory Staternent have been sent through electronic mode only to those Members
whose email addresses are registered with the Company! Depositories. Member may note
that the Motice of EOGM and Explanatory Statement have been uploaded on the website of letters are not accepted
the Company at www.axitacotton.com, website of BSE Limited at www.bseindia.com, in response to box
gatiunal Sg::n::k Exchaﬂge Limirﬁnwebsite at vﬂm.nseingia.mm and website of Mational number advertisement.
ecurities Depository Limited ( L)i.e. www.evoling.nsdl.com i ; i ; p ; ;

Members holding shares in dematerialized modea, physical mode and Members who havea -fw;:avegaﬂgéergﬁsuﬁﬁ:? E::Lgﬂiﬁ:fﬂwﬂéﬁﬂfﬁﬁﬁ Dﬂ?;‘rﬂﬁ ;’;;ﬂfggﬁﬂ
not registered their email address will be able to cast therr vote electronically on the .ﬁm ye ) g i gyou

business as set forth in the Motice of the EOGM either remotely {during remole e-voling K AN nﬂ A B““SUMEH PH EII.'IU[:TS LIM".ED | - Demat | Piease contact your Depository Participant (OP) and register wuremﬂili

period) or during the EOGM as per the manner provided in the Notice of EOGM to Members. Holding  address as perthe process advised by your DP.
(Formerly Known as KURLON LIMITED)

redTigd Sudject [ axhension of Limne tﬁ::ilr'll'.' Lha perkad aff 330 days for the compkation aff thae CIRP of
the Corpovars Debior by dhe Ran bie Nadioral Company Law Tribung, Mew Dedhd Bench-ITunder the
Mmaohency and Bankrugdcy Cooe, 2026, and [he SCCOMBanying Meginatons themsunser
ari Viswanadha Sarma
IBEIl/IPA-(OLTP-P 018-2018,/1 2356
AFA: AA1/A1ZE0E02,/171024,/ 106113 (Valid till 17 October 2024
Resolution Professional for Unibera Developers Private Limite
Regisiered Addrega: Euillﬂu:gl_ﬂl Flat 301, My Hoene Vihenga, Gopanpally Iﬁ"Eﬁ;
Date : 24 Novermbar 2022 Serlingampally Marsdal, Hyderabad, Tedangana- 500

Place: Greater Modda, Uitar Pradesh

P Ll T

Further, Stakeholders take note that, Notice convening EOGM has been dispatched to the Shareholders may note that the Postal Ballot Motice is also avaikable on the Company's
Shareholders on their registered mail ids, in case of non receipt of Notice due to incorrect website at www.rainbowhospitals.in and websites of the stock exchanges i.e. BSE Limited

mail id registered or any other reason, notice convening EGM is also available on the
website of the Company at www.axitacotton.com, website of BSE Limited at
www. bseindia.com, Mational Stock Exchange Limited website at www.nseindia.com and
website of Mational Securities Depository Limited (NSDL}i.e. wew. evoling.nsdl.com.

In light of the MCA Circulars, the shareholders whether holding equity shares in Demat form
or physical form and who have not submitted their email addresses and in consequence to
whom the Notice of EOGM and Explanatory Statement could not be serviced, may

(CIN : U17214KA1962PLC001443)
Regd. Office : # N-301, 3rd Floor, North Block, Manipal Centre, 47 Dickenson Road,
Bangalore - 560 042, Phone : 080 - 4031 3131, E-mail : secretary@manipal.com

at www_beeindia.com and National Stock Exchange of India Limited wwiw.nseindia.com
also on the website of NSDL at www.evoling.nsdl.com. Sharehoiders may download the
Postal Baiot Motice from the above mentionad websites,

The Company is pleased to provide its Sharehoiders the facility to exercise their right to
wobe on the resolution contained in the Postal Ballot Notice by remote e-wating facility. The
Company has engaged the services of NSDL as the agency (o provide e-vading facility, The
detailed procedure of remole e-voling has been provided in the Postal Ballat Notice

temporarily get their e-mail addresses registerad by following the procedure given below;

a) In case shares are held in physical mode, please provide Folio No., Name of shareholder,
scanned copy of the share certificate (front and back), PAM (self-attested scanned copy of
PAM card), AADHAR (self-attested scanned copy of Aadhar Card) by E-mail to
cs@axitacotton.com

b) In case shares are held in demat mode, please provide DPID-CLID (16 digit DPID + CLID
or 16 digit beneficiary 1D), Name, client master or copy of Consolidated Account statement,
PAM (self-attested scanned copy of PAN card), AADHAR (self-attested scanned copy of
Aadhar Card) lo cs@axitacotlon.com

c) Alternatively, shareholder'members may send a request to evoting@nsdl.co.in for
procuring user id and password for e-voting by providing above mentioned documents.

There being no physical shareholders in the Company, the Register of Members and Share
Transfer Books of the Company is not closed. Members whose names are recorded in the
Register of Members or in the Register of Beneficial Owners maintained by the Dapositories
as on Friday, December 08, 2023 ("Cut-off Date™), shall only be entitled to avail the facility of
remote e-voting as well as e-voting on the Extra Ordinary General Meeting.

Pursuant to the provisions of Section 108 of the Companies Act, 2013 read with Rules made
thereunder (as amended) and Regulation 44 of SEBI (LODR) Regulations, 2015 (as
amendead) and above mentioned MCA Circulars, the Company is providing facility of remate
e-vioting and e-voting during the EOGM to its Membears in respect of the business to ba

NOTICE

NOTICE OF POSTAL BALLOT & REMOTE E-VOTING

MNOTICE is hereby given that pursuant to section 108, 110 and other applicable provisions, if any, of the
Companies Act, 2013 ('Act”) read with Rule 20 and 22 of the Companies (Management and Administration)
Rules, 2014, Secretarial Standard on General Meefings issued by the institute of Company Secretaries of
India {including any statutory modification(s), amendment(s} or re-enactment(s) thereof, for the time
being in force) read with the General Circulars No. 08/2023 dated 25/09/2023, 11/2022 dated
281122022, 1412020 dated April 8, 2020, 17/2020 dated Apnil 13, 2020, 22/2020 dated June 15, 2020,
33/2020 dated September 28, 2020, 39/2020 dated 31st December, 2020, 10/2021 dated 23rd June, 2021,
2002021 dated 8th December, 2021 and 312022 dated 5th May, 2022, issued by the Ministry of Corporate
Affairs ("MCA") (hereinafter collectively referred to as *MCA Circulars™), approval of the members of
M/s Kanara Consumer Products Limited (hereinafter called as “the Company”) is being sought for the

following resolutions by way of postal ballot through remote e-voting process (remate e-voting').
fransacted at the EOGM. For this purpose, the Company has entered into an agreesment

with NSDL for facilitating voting through electronic means, Ll
The remote e-voting will commence on 09:00 A .M. on Wednesday, December 13, 2023 and 1.
will end on 05:00 F.M. on Friday, December 15, 2023. During this period, the Members of the

Members are hereby informed that :

Company holding shares as on Cul-off date may casl their vole electronically (Remaole
E-Voling). Members may note that the remote e-voting module shall be dizabled by NSDL . . .
after the aforesaid date And time for voting and once the vote on a resolution is cast by the 1. The Company has completed the dispalch qf postal ballot nolice qnh_,- thmugh email on Thursday, H_mgmher
member, the mamber shall not be allowed to change it subsequently: b) the facility of 23, 2023, to those memh-ers.whnse email a-;ldresses are reglmtere-n Iwuh the Company/depositories on
e-voting shall be made available at the EOGM; and c) the members who have cast their vote November 17, 2023. Further in accordance with the aforementioned circulars, physical copy of the postal
by remote e-voling prior to the EGGM may also attend the EOGM but shall not be entitled to ballot nofice along with postal ballot form and pre-paid business reply envelop is not / will not sent to the

members. Hence, the members are required to communicate their assent or dissent only through the remote Date: Movember 23, 2023
e-voting system. The Company has engaged the services of NSDL for providing the remote e-voting facility. Place: Hyderabad

cast their vole again, Detailed procedure for remote e-voting! e-voting is provided in the
Those members, whose email addresses are not registerad, are requested to refer to the procedure mentionad —

Motice of the Extra Ordinary General Meeting.
Any person, who acquires shares of the Company and become Member of the Company

in the notes to pastal ballot notice being sent by the RTA I NSDL, to cast their voles electronically and also to
register their email id with Company / RTA and depositories.

after dispatch of the Motice of EOGM and holding shares as on the cutoff date i.e. Friday, 2
December 08, 2023, are requested to refer to the Notice of EQOGM, available on the website
of the Company at www.axilacolton.com, website of BSE Limited at www.bseindia,com,
The remote e-voting shall commenca from 9,00 a.m. (IST) on Thursday, November 30, 2023 and end at
3.00 p.m. (IST) on Friday, December 29, 2023. The remote e-voting module shall be disabled thereafler
by NSDL. Once the vote on resolution is cast by a member, he [ she shall not be allowed to change it '

Mational Stock Exchange Limited website at www.nseindia.com and weabsite of National
Securties Depository Limited (NSDL) i.e. wew.evoting.nsdl.com, for the process to be 3

subsequently or cast vole again, The detailed procedure [ instructions for remote e-voling are specified in the
notes to the postal ballot notice.

adoplad far oblaining the USER 1D and Password to cast the vote, If you forgot your
password, you can reset your password by using "Forgot Password” option available on
waw.evoting.nsdl.com.
The Shareholders are raquested 1o note that in terms of SEBI circular dated Decamber 8,

. The cut-off date for the purpose of ascertaining the eligibility of members 1o cast their vote through remote
e-voting is Friday, November 24, 2023 (cut-off date). The members whose name appears in the register
of members/ register of beneficial owner of the Company as on cut-off date shall only be entitled fo avail the

remote e-voting facility.

2020 on e-\oting facility provided by Listed Companies, Individual shareholders holding
securities in demat mode are allowed o vole through their demat account maintained with 4
respective Depositories and Depository Participants. Shareholders are
required to update their mobile number and E-mail |D correctly in their demat account in
arder fo access e-Voling facility,
2. The company has appointed Mr. Deepak Sadhu (Membership Mo.: 39541) of Deepak Sadhu and
Associates, Practicing Company Secretaries as scrutinizer for conducting the postal ballot process.
In case of any queries, members may refer to the FAQ for shareholders and e-voting user manual for
shareholder's available at the download section of www.evoting.nsdl.com or Call on toll free No.:
18001020990 and 1800224430 or send a request lo support@purvashare.com.

Stakeholders be informed that, Bonus shares will be issued to the eligible equity
shareholders as on the record date as may be decided by the Board of Directors after

The results of the postal ballot shall be declared on or before Saturday, December 30, 2023 by the chairman
of the board of the Company.

including the penod mentioned balow for casting of voles by Shareholders:
'‘Commencement of e-voting | Friday, November 24, 2023 at 9:00 A M. !
\End of e-voting Saturday, December 23, 2023 at 5:00 PM. |

The e-woling module shall be dissbled by NSDL for voting theseafier. Once the vote on a
resolufion is cast by the Shareholder, they shall not be aiowed to change it subsequenthy or
cast thewvode agan,

The voting rights of the Shareholders shall be in propeion to the paid-up equity shares
registered in Bhe narme of Sharehoider’ Beneficial owner a3 on the cut-off date. A person who is
nod a Shareholder as on the cut-off date should treat this Motice forinformation purpose only.

The Board of Directors (“the Board™) of the Company has appointed Mr. K.AS. Subramarmam
[CP No. 4815) faiing him Ms. Soumya Dafthatdar (CP Mo, 13199, Practicing Company
secretaries and Designated Parmers of Mis BS and Co LLP, Company Secretaries, a3
Scrufinizer to scrutinise the remate e-voding process ina fair & transparent manner.

The results of remote e-voling will be declared on or before Wednesday i.e., December 27,
2023, The results declared along with the Scrutinizer's Repori shall be placed on the
Company's wabsita at waww.rainbowhospitals.in and websites of the stock exchanges |e.
BZE Limited at www bseindia.com and Mational Stock Exchange of India Limited
wiww.nseindia.com also om the website of MSDL at www evioling.nsdl.com.

The Resolution, if passed by requisite majarity, shall be deamed to have been paszed on the
last dale fore-voling e, Saturday. December 23, 2023,

In caze of any quernies, you may refer the Frequently Asked Questions (FACGKS) for Members

and e-voley user manual for Members available st the downbosd seclion of

woarwevoting.nzdl.com o call on toll free no.: 022 - 4885 700D or send a request at

evoting@nsdl.coin orcontact Ms. Prajakta Pawle, NSDL official, at evoting@nsdl.co.in or

write at NSDL, 4th floor, "A" Wing, Trade World, Kamala Mills Compound, Senapati Bapal
Marg, Lower Parel, Mumbai- 400013,

For Rainbow Children's Medicare Limited

Sdi-

Ashish Kapil

Company Secretary and Compliance Officer

Description of Special Resolution

ToAlter the Main objects clause of Memorandum of Association of the Company

indianexpress.com

approval of Shareholders.

Members can attend and participate in the Extra Ordinary General Meeting through
VCIOAVM facility only, The instructions for joining the Extra Ordinary General Meeting are B
provided in the Motice of tha Extra Ordinary General Meating. In case the Members have
any queries or issues regarding e-voting or participation in the EOGM, yvou may refer the
Freguently Asked Questions (FAQs) for Shareholders and e-voling user manual for
Shareholders available at the download section of www.evoting.nsdl.com or you can write 7
an email o evoting@nsdl.co.inor Call us: - Tel: 1800-222-990 or Members may also contact
Mr. Shyamsunder Panchal, Company Secretary of the Company at the registered office of
the Company or may write an e-mail 1o cs@axitacottan.com or may call on 6358747514 for
any further clanfication. Members attending the meeting through VC/OAYM shall be
gﬂﬂiﬂd for the purposes of reckoning the quorum under Section 103 of the Companies Act,

For and on behalf of the Board
For KANARA CONSUMER PRODUCTS LIMITED

Pt At ot M (Formerly Known as Kurlon Limited) | look at every side
Place: Kadi, Mahesana Nitinbhai Govindbhai Patel Sd/- M 1
Date: November 23, 2023 Chairman Cum Managing Director Date : 23-11-2023 Madhusudan K. R. before taklng d SIde'
. Place : Bangalore Chief Financial Officer

Inform your opinion with
insightful perspectives.

The Indian Express.
For the Indian Intelligent.
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
UNIBERA DEVELOPERS PRIVATE LIMITED

OPERATIMG M REAL ESTATE ACTIVITIES AT GREATER NOIDA, UTTAR PRADESH

| Undar 3ub- g Eulatin

|wancy and Ban ril ol |malifa
| Insnlvency Rrsolartion Process i

Corporate Persons) Hegulatio ¥l&)

; RELEVANT PARTICULARS
L (MName of the conporate debdor LINIBERA DEVELOFERS PRIVATE LIMITED
along with PAN and CiNS LLP Mo, CiMe 010200 201 2PTE 229805
| PAN: AMBCLBOGEP
2, lay House, Bihan Park, Davll Read, Khanpur,
| r'.ll_':w DL“:_:'Ii_ Eﬂ,ﬂ_hi_‘l._jﬂ!l'_lﬁ-?. ||'!r|ii_1
| hittpesy Aeshd LD ratowerscinp. n,
Plat Mo, GH-18F, Seclordd, Grsster Mokia Wiest
| Lttair Framasn-201306
Righis lor construction and devsliapment of
residential housing projact namad “Unibera Towers®
| | comprising of 5 towers,
E. [CJuanrtty and valee of main MsA
|prodacts services sald in el
ffinanciadvear . |
[Murmbar af employessy workmen | MIL
Furtner details inclusng last hHpss Serere D e T T rsCing oy
|available financial statements
{(with schedses) of te prars,
- iste of creditors, are evallable st |
o |Eligilxility for resalution applicants
lunder section 25(2%h) of the
1Code s awailabbe an
10. |Last date for receipt of axpression
_jaf interest T
11.|Date of issue of provisianal list of
|prospactive reschition appicants

2 |Address of the registered office

3. |URL of website

4. | Details of place where Moty
jof fiuad sssats are located

5. |Installed capacily af main
|products services

o =4

HEtpss” S it rat e r soinpony”

| 22 December 2023+
| 14 Dacambar 2023

T (et date for subrmission of 15 Decambar 2023
{mbjectians to.prodshanl list |

L3, | Dabe of issue of final st of 24 Dpcomber 2023

___|prospective resclution appcants. |

14, | Dt oof i of infarmation 03 Fanuary 20024

_I'I'IE"'I'II:II'-Hr'IEIIJI"ﬂ. eyvaluston matrix
and request for resaiulion phans
__|to prosgective resclution applicants |
15, |[Lasi date far subrmsion of
__|masolutionplans
14, |[Process amail 1D 1o suboil

Expression of Interest |
=Tha submssion of expression of Mievest and the fimelinas for the same a5 mantioned showa
femEin subiect i axiansion af chme bapand the perhod of 230 deys for tha complelion of the CIRP of
the Cavpovaa Debdor by the Ron Ble Naticnal Company Law Tribunal, New Daifi Banch-i widear pha
frrgalvency and Bankraodoy Cooa, 2018, smd :ﬁEEN:ﬂ?ﬂﬂ-:m’ﬂ,g ﬁ'ESUlE‘-!n'I.'IIZ"S- tharewndey,

Ayvagar Wiswanadha Sarma

BB/ TPA-DOL/ IP-P-01524,/ 2018-2019/12396

AFA AALA12396/ 02171024,/ 106113 {Valid till 17 Detober 2024

Resolution Professional for Unikera Developers Privats Limited

Registered Addrass: Bullding 03, Flat 301, My Home Wihangs, Gopenpally Villags,

Date - 24 Mowsmiber J02T Sarlirgampally Mandal, Hyderabed, Talengans- S000: G

Plisces Gragter Moida, Ligar Pradesh

0F February 2024

| cirp.unibera@grmat com

SKYLEAD CHEMICALS LIMITED
CIN: L24110G.1 965PLC008 225
Registered Office; Survey Mo, 315, Bhawnagar-Shaor Road, Mavagam (Kardejy, Post. Varlgj,
Bhavragar Gujaral 364060 Email Id: sxylead Bradiffmail com

MOTICE OF ANNUAL GENERAL MEETING

Mokice i hershy given that the Annual General Meeting of the company will be hedkd &t 0400
P.M. on Friday, 15" December, 2023 through Video Conferencing (VC)' Other Audio Visual
Maans (CAVM). The Nolice satfing oul the business to be fransacled in AGM togedthar with the
Annual Report of the Company for the Financial Year 2022-23 has been sant b e members at
their registered email id, those members whose email id is not registered wish the company are
requestad to register by sending request mail b the Company 2. cirp.skyleadi@gmail.com
Further the capy of nabice af AN 15 250 available on websils of Linksiar Infosys Povate Limiled
fagency for providing the Remole e-Voling facility) Le. hilps:Vewolingforibe com. The
resquirement of sending phivsical copy of the notice of the AGM and Anmual repor 1o the member
have bean dispersed with the relevant MCA Circulars,

The Company shall be providing remala E- Voling facility to s membars through Linkstar Infosys
Private Limited in respect of the business to be transacted at the AGM, The process and the
mannar of the remate e-wating have been mentionad in the notes of the notice of the AGM and
alsp communicaied fo the members by Linksiar Infosys Private Limited (E-wofing Service
Prowidar), Separataly.

Ay person, who acquires shares of the Company and become member of the Company after
dispatch of the notice and holding shares a3 on the cut-off date i .e. 08" December, 2023 may
obiain the login ID and password for remofe e-voling by sending & reguest at
infoevatingharibe. com.

The wofing rights of memébers shall be & proportion 1o their shares of the paid up eguity share
capital of the Company &s on the Cut-off date i.e., 08" December, 2023, The Remate e- voting
period will commence on 13" December, 2023 (9.00 AM.) and will conclude on
15" December, 2023 (5.00 P-M.). Thareafter tha remote a- voling maodule shall ba disabled by
Linkstar Infosys Privale Limited. Grigvancas, il any, ragarding e-vabing procedure should be
addressed 1o the Mr. Dixit Prajapati, Linkstar infosys Private Limited, 9C, Vardan Comples, Near
Lekbudi Cirtle, Mavrangpura, Ahmedabed-380009, e-mail: mig@evotingforibe.com, contact
dedails; TET4138237. Onca a voba on resalution is casled and submétted, the Membars shall not
be alkeaad o changa il subseguearndly.

Flease nate that a person whose name is recorded in the register of beneficial owners
maintained by the Company as an cut-off date e, 08" December, 2023, shall be entifls to avail
the fcilty of remote e-voling

Pursuant to Section 51 of the Companies Act, 2013 Including rules, the Register of Members and
Share Transfer Baok of the Company will remain cosad from Saturday 09" December, 2023 to
Friday 15" December, 2023 (both days inclusive), for the purpose of AGM.

Duate: 24/11/2023 For Skylead Chemicals Limited (In CIRP)
Flace: Ahmedabad Sl
Tejas K Shah

Fesolution Professional

IP Reg. No: IBBIPA-D1/IP-PO0DES2017-18/10185 AFA Valid up to; D6.11.2024

Farm Mo, INC-26
|Pursuani to rule 30 the Companies (Incorporatien) Rules, 2014)
Advertisement 1o be published In the nswspaper for changs
of reghstered office of the company from one state to another
Beloro the Contral Goveniment
Raglonal Director, Nartharm Reglon
in tha matior of sab-section (4] of Sectlon 13 of Companles Act, 2013 and clausa
(@) of muls-rule (5] of mule 30 of the Companles (Incarporation) Rules, 2014
aMD
In the mattor of Vinest Securities Private Limited having its roglstored affico at

PLOT MO 311 SECOND FLOOR, ASHOKA ENCLAVE EXT -1l FARIDABAD HR 121003

1]

——— 1T
Pl i sy Even o the General Pubdic that the company proposes o make
spplication 1o the Cemral Government under section 13 of the Companles Act, 2013
sepking confirmation of alteration of the Memorandum of Association of the Company in
e hie special resclution passed a1 the Extra Ordinary General Meeling held on 14th
D 2023 10 enabés [he company 1o changs it Registered OMoe from “Siate of
Hi".'_l'.: a8~ 13 “NCT of Dethi™
Ay prson whiose interest s |=-'.E|:|'1-: ba affected oy the proposad G"-.*H'IE.L: o thie TEg stered

office of the company may deliver elther on the MCA-21 portal {www.meca.gov.in) by fling
imvestor complaint form or cause o be delvered or send by registered post of hisher
pijections Supporied by an alfidavi stating the nature ol hisher inlesest and grounds of
Oefiesitenen 10 the Regional Directod &t the addeess B-2 Wing. 2nd Floor, Paryavasan
Bhawan, CED Comples, New Deihi- L 10003 within fourteen deys of the date of publication
of this notice with a copy 1o the applicant company at s edlstared office at the address
] woerm] EaStew

“PLOTRO:-JI1SECOND FLODR, ASHOKA ENCLAVE EXT -l FARIDABAD HR 1 21003IN"
Far and on behal of the Applicant

Vineel Securities Private Limited

Wineet Jindal

Diivactar

Dol DiDe0G TO 70

Laate e LD UGS

Mace Hiryisia

Indiabu,ls

HOUSING FINANCE
INDIABULLS HOUSING FINANCE LIMITED

Registered Office: 5" Floor, Building No. 27, KG Marg, Connaught Place,
New Delhi — 110001
CIN: L65922DL2005PLC136029
Email: homeloans@indiabulls.com., Tel: 011-43532950 , Fax: 011-43532947,
Website: http://www.indiabullshomeloans.com

NOTICE
For attention of the Equity shareholders of the Company
Sub.: TRANSFER OF EQUITY SHARES OF THE COMPANY TO INVESTOR
EDUCATION AND PROTECTION FUND (IEPF)

This notice is given pursuant to Investor Education and Protection Fund Authority
(Accounting, Audit, Transfer and Refund) Amendment Rules, 2016 (‘the Rules') as
amended from time to time read with the various Notifications issued by the Ministry
of Corporate Affairs, Govt. of India, from time to time.

The Rules and Section 124(6) of the Companies Act, 2013 ('the Act'’), contain
provisions for transfer of all shares, in respect of which dividend has not been
paid or claimed for seven consecutive years or more, in the name of the Investor
Education and Protection Fund (IEPF) Authority. Adhering to various requirements
set out in the Rules, the Company has communicated individually to the concerned
shareholders whose shares are liable to be transferred to IEPF suspense account
to claim their unpaid/unclaimed dividend amount(s) on or before February 17, 2024.

Year-wise details of all unpaid/unclaimed dividends and full particulars of
shareholders, including their folio number or DP ID - Client ID whose shares are
liable to be transferred to the IEPF have been made available on the website of the
Company: www.indiabullshomeloans.com.

Shareholders may note that the shares held both in physical as well as in
dematerialized form are liable to be transferred to the IEPF. However, such shares
along with any accrued benefits on these shares, if any, can be claimed back from
the IEPF following the procedure mentioned in the Rules.

Shareholders may note that following the provisions of the Rules, the Company will
be issuing duplicate share certificates in lieu of the original share certificates for the
purpose of transferring them to the IEPF, upon which the original share certificates
will stand automatically cancelled.

In case no communication is received from the concerned shareholders whether
holding shares in physical or in dematerialized form, February 17, 2024 the
Company shall initiate such steps as may be necessary to transfer those shares and
dividend to the IEPF following the method prescribed in the Rules.

Shareholders having query in this regard are requested to contact the Registrar
and Share Transfer Agent of the Company, KFin Technologies Limited,
Ms. C Shobha Anand at Selenium Tower B, Plot No. 31-32, Gachibowli,
Financial District, Nanakramguda, Hyderabad-500 032.Toll Free:1800-309-4001,
e-mail: einward.ris@kfintech.com.

For INDIABULLS HOUSING FINANCE LIMITED
Sd/-

Amit Jain

Company Secretary & Compliance Officer

Place : New Delhi
Date :23.11.2023

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SUPERWAYS ENTERPRISES PRIVATE LIMITED

ENGAGED IN TRADING OF IRON AND STEEL PRODUCTS AT MUMBAI

{Under Regulation 36A(1) of the Insolvency and Bankruptcy Beard of India
i Insolvency Resalution Process far Corporate Persons) Regulations, 2016)

S _ RELEVANT PARTICULARS R
1. | Mame of the comporate debtor Suparways Enterprises Private Limited
Along with PARACIN/LLP B, M- USE1900MH 1 SROPTONSDETE
(PAN-AAACSSALEM
1, 3nd Floge, 144, Sukhia Bulding, Cawasji Patal
Road, Homiman Cincle. Fort, Mumbai - A00000
‘Wotgvallable
1, 3rd Floor 144, Sukhia Budding, Cavesji Patel
{ ; | Road, Homiman Circle, Fort, Mumbal - 400001
5. | Installesd capacay ol main Company was engagad iiran and sies rading
products’ services busnass
6. | Quandity and vakie of main products/ | There S No DLSiness oparation in the Company
services soid in l#st inancial year m the st two Financial Years,
Thesa are Incorms Tax camy forward aesassad
- : | losses and receivables from e deblors.
7. | Mumbar of employeass workmean Curranthy thare are no employess workmen
B. [ Further details including |ast available | Mall 1o cirpsuperways g mail.corm
fnancial staterments (with schedules)
of twa years, lists of craditars, relevant
dates for subsepuen evenls ol the
process ane avallable at:
O. | Eligility few resolutian applicants
unter section 25025 of the Code is

2. | Arkdress of The registered office

3.|URLofwebsite

4, | Defails of place where majonity
of fised assels ara located

[ LR/ asand e runmng-cases, php

evadable at:
1I:I.' Lt clate Tor receEipd of Edressian I 09120 2023 (Extended fram 241172023 with
| of imterest G0 Approvad]
11| Date af issue of provisional list of 19122025

__| prospective resolution applicants |

12.| Last date for submession of objectsans @ 24,/127°2023
o percvisioned list

13 Date of [ssue of final listof
prospecive resobution applicants

14 Diata of issue af irfarmaticn
mEmerandum, Sxalustion msatris
and rsguest for resalution plans

| to prospective resolution applicants

15.| Last date for subimession of
resnivtion plans

15, Process email i 1o subimet ECOI

(030172024

BT W B

[ 23/0L/2029

[ Mail to cirpsupenways@gmail.corm

Form Mo, INC-28
[Pursuant to rule 30 the Companies (Incarporalion) Rules, 2014
Advertisement to be published in the newespApeET fof change
of registered affice of the company from one state o anotier
Before tha Central Governmant
Regisnal Director. Northern Region
In the matter of sub-section (4) of Section 13 of Companlas
Act, 2013 and clause (a) of sub-rule |5) of rake 30 of the Companies
(Inconparation ) Riules, 2014
AND
In the matter of Indian Portfolio Limited having ita registered office at
Plot No.: 311 Second Floor, Ashoka Enclave Ext -1l
Faridabad , HR 121003
Pard b s

iioe of Oy sy vl @lther om the MCA 21 partal | weww_ mda. povin ) by filking
Investlor eomplalnt Term i i1 b t
abjeet i 1ot |

(L} LHONTEAL) DT

“Plot No.: 311 Second Floor, Ashoka Enclasa Ext - 111, Ferdabad . HR 121003
Forand an behalf of the Applicant

Indian Partfalio Limited

Sql/

Jyoiti Hindtal

Director

DIN: DR539E19

Date: 18112023

“Form No. URC-2
Advertisement glving natice about registration
under Part | of Chapter XX of the Act
[Purtuant to section 374(b) of the Companses A,
2013 and rule (1) of the Companiss
{Authoriz=d to Registes) Rules, 2014]

1. Notios is hereby given that in pursuance of sub-
section (2) of section 366 of the Companles Act,
2043, an application is proposed to be made after
fifteen days hereod but before the expiry of thinty
days hereinafter to the Registrar of Companies.
LT of Delki & Haryana that "MOHIT FURNITURE
& INTERIORS LLP', a Limited Lisbility Partnership
Firm may be registened under Part | of Chapler XX
af the Companies fct 2013, a5 8 company limited
by shanes.

2. The Principal objects of the company are

as follows:-

To ciarry o0 the besiness of manufactamng, trade,
capodt. import, sale, purchase of all sort of
fumitiere or amy other business in any other manner
a5 may be decided by the majarity ol partners,

3. & copy of the dralt memarandum and artseles of
association of the proposed company may be
inspected ot the office al 73.F G/F, Yusuf Sarai,
New Delki-110016.

4, Motice is hereby given that any person abjecting
to this applicalion may communicate thair
pbjection i witing to the Repistrar al Central
Registration Cenfre (CRC), Indian Inestitute of
Cosporate Affairs (IICA), Plat No. 6,7, B, Sector 5,
IMT Manesar, District Gurgaon [Haryana),
Pin Code- 122084, within twenty one days from the
date of publication of this notice, with a copy to
the company at s reglstared office.

For Mohit Fumiture & Interiors LLP
Name(s) of Applicant

Rakesh Gupta

Dated: 23.11.2023 (Designated Partner)
DPIN: 01096749

/o D=5, Sector-20, Nokda-201301, UP

Nobe: The inf@emarion roenlismed barsin i based on the cwirant infgemation avaiiabie with
the Resolution Professional as of new, Any additional informadion recetead by the Resolution
PFrafessianal will he I..',EI-:'.'E“!'EI:I Trawm fime-fo-tinte 13 pergons ma.lf.m,g request for the same
thraugh emadl on the Emai i mentioned against S Mo, B

& Mr. Prashant Jakn

Date : 24/11/2023 o colution Professional of Superways Enterprises Private Limited
Place: Navi Mumbai Regd. Ko, IBBI/IPA-001/1P-POL3EE, 2018 2019,/ 12131
Regd, Add: AS01, Shantl Heights, Flot Mo, 2,3,9, B/10, Sector 11,

Faparkharine, Thare, Mavi Mumbai, Maharashtra- 400 709

Correspondence Address: BE10, BSEL Tech Park, Sectar 304, Dpposite Vashi Railway
Station, Vashi. Navi Mumbai - 400703

KANARA CONSUMER PRODUCTS LIMITED

(Formerly Known as KURLON LIMITED)

(CIN : U17214KA1962PLCO001443)
Regd. Office : # N-301, 3rd Floor, North Block, Manipal Centre, 47 Dickenson Road,
Bangalore - 560 042. Phone : 080 - 4031 3131, E-mail : secretary@manipal.com

NOTICE

NOTICE OF POSTAL BALLOT & REMOTE E-VOTING

NOTICE is hereby given that pursuant to section 108, 110 and other applicable provisions, if any, of the
Companies Act, 2013 ("Act”) read with Rule 20 and 22 of the Companies (Management and Administration)
Rules, 2014, Secretarial Standard on General Meetings issued by the institute of Company Secretaries of
India (including any statutory madification(s), amendment{s) or re-enactment(s) thereof, for the time
being in force) read with the General Circulars No. 09/2023 dated 25/09/2023, 11/2022 dated
28122022, 1472020 dated April 8, 2020, 17/2020 dated April 13, 2020, 22/2020 dated June 15, 2020,
332020 dated September 28, 2020, 38/2020 dated 31st December, 2020, 10/2021 dated 23rd June, 2021,
2012021 dated Bth December, 2021 and 3/2022 dated 5th May, 2022, issued by the Ministry of Corporate
Affairs (*MCA") (hereinafter collectively referred to as "MCA Circulars®), approval of the members of
M/s Kanara Consumer Products Limited (hereinafter called as “the Company”) is being sought for the
following resolutions by way of postal ballot through remote e-voling process ‘remote e-voling').

POSTAL BALLOT:

5l. No. | Description of Special Resolution

(B] REMOTE E-VOTING:

1. | ToAlter the Main objects clause of Memorandum of Association of the Company

Members are hereby informed that :

register theiremail id with Company  RTA and depositories.

notes to the postal ballot notice,

remaote e-voting facility.

of the board of the Campany.

1. The Company has completed the dispatch of postal ballot notice only through email en Thursday, November
23, 2023, to those members whose email addresses are registered with the Company/depositories on
November 17, 2023, Further in accordance with the aforementioned circulars, physical copy of the postal
ballot notice along with postal ballot form and pre-paid business reply envelop is not [ will not sent to the
members. Hence, the members are required to communicate their assent or dissent only through the remote
e-voling system. The Company has engaged the services of NSDL for providing the remote e-voting facility.

2. Those members, whose email addresses are not registered, are requested to refer to the procedure mentioned
in the notes to postal ballot notice being sent by the RTA | NSDL, to cast their votes electronically and also to

3. The remote e-voling shall commenca from 9.00 a.m. (IST) on Thursday, November 30, 2023 and end at
5.00 p.m. (IST) on Friday, December 29, 2023. The remote e-voting module shall be disabled thereafter
by NSDL. Once the vote on resolution is cast by a member, he [ she shall not be allowed to change it
subsequently or cast vole again. The detailed procedure / instructions for remote e-voting are specified in the

4. The cut-off date for the purpose of ascertaining the eligibility of members to cast their vote through remote
e-voting is Friday, November 24, 2023 (cut-off date). The members whose name appears in the register
of members/ register of beneficial owner of the Company as on cut-off date shall only be entitled to avail the

5. The company has appointed Mr. Deepak Sadhu (Membership No.: 39541) of Deepak Sadhu and
Associates, Practicing Company Secretaries as scrutinizer for conducting the postal ballot process.

6. In case of any queries, members may refer to the FAQ for shareholders and e-voling user manual for
shareholder's available at the download section of www.evoting.nsdl.com or Call on toll free No.:
18001020990 and 1800224430 or send a request lo supporti@purvashare.com.

7. The results of the postal ballot shall be declared on or before Saturday, December 30, 2023 by the chairman

Remate e-valing faciity

Motice for information purposes only.

Place: Mumbai
Date: Movernber 23, 2023

Motilal Oswal Home Finance Limited

Regd. Office: Motilal Oswal Tower, Rahimtullah Sayani Road, Opposite Parel 5 T Depot, Prabhadevi, Mumbai - 400 025,
E-mail: hfquery@motilaloswal com, Website: www moilaloswalhf.com
Tel; +81 8201860898, Fax: +81 22 5036 2365;

Notice is hereby given thal pursuani fo and in compliance with Section 110 read with Saction 108 of the Companles Act, 2013
[*the Act”), Companies (Managemen! and Administration) Rules, 2014, and Secretarial Standard on General Meetings [*55-2°)
wsued by the Institute of Company Secretanes of India (as amended from time 1o time) and in accordance with the various
related gusdelings and circulars issued by the Ministny of Corparate Aairs ("MCA Circulars”), the Company is seeking approval of
Members of the Company for the Resolutions 52t oul in the Postal Ballof Notice dated November 23, 2023 ("Nofice”) by means
of Postal Ballot, by way of vating through electronic means only ("Remate e-voling’)

In compliance with MCA Circulars, the MNotice of Postal Ballot has been sent through electronic mode (via e-mail) on Novernber 23,
2023 only to thosa Members, whosa narnes appear in the Register of Membaers [ Beneficial Owners maintained by the Comgpany |
Depositores as on Cut-off date i.e. Friday, November 17, 2023 and whose e-mail |Ds were registerad with the Comgpany /
Depositorias, In accordance with the MCA Circulars, hard copy of Postal Ballot Motice along with Postal Ballot Form and pre-paid
business anvelopa are nol being sent to the Mambers for this Postal Baliot and Mambers are required 1o communicate their
assent or dissent through the Remaote a-wvating only. The Members holding shares in demat | physical mode and who have nol
updated their a-mail 1Ds with the Company are requested o update their e-mail IDs as per tha instruchons given in the MNotics.

The Motice ig also available on the website of the Company at wwnw motilaloswalhf com and on-the website of the Link Intime
India Private Limited {"LIIPL") at hitps-finstawvote linkintime.co.in

Pursuant to the provisians of Section 108 of the Companies Act, 2013 (the Acl”) read with Rule 20 of the Companies (Managamen
and Administration) Rules, 2014 (a5 amended from time 1o ime), the Company is pleased to provide bo its Members, the facility to
cast their vole by e-voling on the resolutions s&t forth in the Maotice. The Company has engaged the services of LIPL to provide

The voling nights of the Members shall be reckoned on the shares registerad in the names of the Members | Baneficial Ownars
as on Cut-off date i.e. Friday, November 17, 2023 and a person who is not a Member as on the Cut-off date should freat this

The Remote e-vobing period commences from 9.00 a.m. (IST) on Monday, November 27, 2023 and ends at 5.00 p.m. {IST)
on Tuesday, December 26, 2023, The e-woting shalf not be aflowed beyond the said fime and date and once the volels) on the
resciutions are cast by a Member, the Mamber will not be allowed 1o change i subseguently.

The Board of the Company has appointed Mr. Umashankar K. Hegde, Practicng Company Secralary, as the Scrutinizer for
conducting the Postal Ballot procsss through Remate e-vating in a fair and fransparent manner,
The result of tha voting will ba announced by Thursday, December 28, 2023 at the Registerad Office of the Company and the

resciufions, if approved with reguisie majorily, shall be deemed 1o have been passed on the [ast date specified for the Remaota
g-voting i.e. Tuesday, Decamber 28, 2023.

Thee voting resuit along with Scrutinizer’s Report shall be placed on the website of the Company i.e. www.mililaloswaliif.com and
on the website of the LIIPL at htips:imstavote linkmime.co.n and shall also be displayed on the Nofice Board of the Company.

In the event of any grievance relating to Remate e-voting, the Members/Baneficial Cwners may comtact the following:

Mr. Rajiv Rangan, AVP, LIPL, C-101. 1 Floor, 247 Park, Lal Bahadur Shasti Marg, Vikhroli (YWesi), Mumbai - 400 083;
Helpdesk: 022 49186000 / 43186175, E-mail to enobices@linkintime.co.in
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1. | Construction of Public Toilet at | A EPIP. Kasna Distt {srewsrd
{3.B. Magar.

2. | Construction of Public Toilat at 1A Site-5, Kasna
Digtt. .B. Magar.

HAEEE| 3017

3. | Construction of Public Toilet at 1A Surajpur Site-B & [a=mr=t| 60,35
C, Distt. G.B. Nagar

4. |Maintenance of Boundary wall at |.A. EPIP, Kasna, |979=TiH| 58.86
Distt. 5.B. Nagar.

5. | Construction of 2 Nos. Entry gale at LA, Surajpur | JoeRiF| 54.74
Site-B & C, Distl. G.B. Nagar,

6. | Construction of 2 Nos. Entry gate at | & Surajpur | JoFreia| 54.74

Site-3, Distt. G.B. Nagar.
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CIN: UBS523MH2013PLC24ET4

NOTICE

For Motilal Oswal Home Finance Limited

Sd-

Ritin Mawani

Company Secretary & Compliance Officer
(ACS: 50900)

Date :23-11-2023
Place : Bangalore

For and on behalf of the Board
For KANARA CONSUMER PRODUCTS LIMITED
(Formerly Known as Kurlon Limited)

Sd/-
Madhusudan K. R.
Chief Financial Officer

Fiﬁanci".ep. .in

Farm No, INC-26
|Pursusnt bo rule 30 the Companias [Ineosrporstion) Rulas, 2014
Advertisamant to b published In the newspaper for changa
of registersd office of the company from one stats to another
Botore tho Cenirsl Govammimaent
Regional Directar, Morthern Region
In the maties of sub-section (4) of Section 13 of Companies
Act, 2013 and clause (a) of sub-rube (5} of rule 30 of the Companies
[Incorparation) Rules, 2014
AND
In the matter of Genesis Comtrade Private Limited having Its registered office at
PLOT NO.: 311 SECOND FLOODR, ASHOKA ENCLAVE EXT -Ill FARIDABAD HR 121003
IN
..... Petitiones

]
1 l wly 16y b @l foscbing By Uhie propi | i
] | o @l ihaar on Uhe MCA-2 1 portal (wiwsw, man. o, im) by fillng
ImvEtor ool alint form « i 1 il mred oF sand Dy e i i 1
i PO ma 1 5] AL
il thé address B3 W Flaci: P&
N TS 1 i ilati

PLOTND.: 311 SECOND FLOOR, ASHOKA ENCLAVE EXT -NIFARIDABAD HR 121003
For mnd on behall of the Applicant

Genass Comtrads Private Limdted

Gl

Iyt Hadal

Director

DIN: DES3ISE1D

WPFPIL LIMIITED

l'I-E[lI'I- ODffice: "Tl"ll'llt"y' Flaza™., 3rd Floor, 834/7 A,
Tapsia Hoad (South) Kolkata — F0DDAa4G, India
NOTICE is hereby given that the shares certificate numbers from
1080 to 1099 for 1000 Equity shares bearing distinctive
numbers from 00107370 to 00108369 registered under Folio
no. 0016161 of WPIL LIMITED for the undermentioned
securities of the company have been lost and the holder of the
said securities has applied to the company to issue duplicate

certificate.

Any person who has a claim in respect of the said securities
should lodge such claim with company at its registered office
within 15 days from this date else the company will proceed to
issue duplicate certificate without further intimation,

Name of Kindof | Face | Folio | Cerificate Iluméhgmf Distinctive
Holder | Securities | Value | Mo, | Mo, | Securlies|  Nps,
MEGHA | Equity | Rs.10- 0016161 1111539:.: 1000 “g;ﬁgg;ﬂ
AGARWAL | Shares
Date: 24.11.2023 Sd/-
Place: New Delhi MEGHA AGARWAL

Rainhi:;w'

Children’'s

Hospital

RAINBOW CHILDREN'S MEDICARE LIMITED
Corporate ldentity Number: L85110TG1998PLC02%914
Regd. Office: 8-2-12011031, Survey No, 403, Road No. 2, Banjara Hills,
Hyderabad - 500034, Telangana.

Corporate Office; 8-2-61311A, Daulet Arcade, Karvy Lane, Road No. 11,

Banjara Hills, Hyderabad - 500034, Telangana | Telephone No.: +81 40 49682244
Website: www.rainbowhospitals.in; E-Mail: companysecretary@rainbowhospitals.in

MOTICE OF POSTAL BALLOT AND E-VOTING INFORMATION
Moatice is hareby given to the shareholders of Rainbow Children's Medicare Limited (“the
Company”) that, pursuant o the provisions of Section 108, 110 of the Companies Act,
2013 (the “Act’) read with Rule 20 & ZZ of the Companies (Management and
Adminsstration) Rules, 2014 {"the Rules"}, and SEBI {Listing Obligations and Disclasurs
Requiremanis) Ragulations, 2015 (*SEBI LODR Regulations"), Secretarial Standard - 2
on General Meelings - issued by the Institule of Company Secretares of India and the
General Circutar Mos. 14/ 2020 dated April 8, 2020, 1772020 dated Apell 13, 2020, and 09/
2023 dated Septarmber 25, 2023, and other relevant circulars issued by the Ministry of
Corporate Affairs, Government of India ("MCA Circulars"), and other applicable laws,
rules and regulations, if any, as amended from time o time (including any statutory
modification{s) or re-enactment{s) thereof for the time being in forca), the Company is
saeking approval from ifs Shareholders through postal ballot for passing the folowing
special resolution a5 set out in the Postal Ballot Motice dated Oclober 30, 2023
("Postal Ballot Notice") by remote e-vating only [“remote e-voting”).

| Sr. No. Particulars

1. | Approval for re-appointment of Mr. Afuri Srindvasa Rao (DIN; 00147053}, a3 an
Independent Director of the Company for a term of Five {3) years commencing
. from March 15, 2024.
In compliance with the MCA Circulars, electronic copies of the Postal Ballot Notice has
bean sent on Movember 23, 2023 1o all the Sharehaldars whose namas appear on the
Register of Mamberal List of Banaficial Owners as at close of Business hours on Friday,
Movambar 17, 2023, ("Cut-off date”) as received from Mational Securities Dapository
Limited (*the NSDL") and Central Depository Sarvices (India) Limited [‘the CDSL)
(collectivedy referred 1o as “Depositories”) and whose a-mail ids are registered with the
Companyl Depositonies.
ITyou have not registerad your email address with the Companmy/ Depaository Participants)
you may please follow below instructions for registering’ updating your email addrasses:

Demat | Please contact your Depository Participant (DP) and register your email
Holding  |address as perthe process advised by vour DP
Sharehoiders may note that the Postal Balliot Nofice is also available on the Company's
website at www.rainbowhospitals.in and websites of the stock exchanges i.e. BSE Limited
at www.bseindia.com and MNational Stock Exchange of India Limited www.nseindia.com
also on the website of NSOL at www.evoting.nsdl.com. Shareholders may downdoad the
Fostal Ballof Motice from the above mentioned websiles.
The Company is pleased to provide its Shareholders the facility to exercise their nght to
vizle on the resoluton confained m the Postal Ballot Mofice by remote e-voling faciity. The
Company has engaged the services of MSOL as the agency to provide e-voling facility. The

detailed procedure of remote e-voling has been prowided in the Postal Bakot Motce
inchuding the period mentionsd below for casting of woles by Shareholders:

Commencement of e-voting | Friday, November 24, 2023 at 9-00 A,
End of e-voting Saturday, Decemiber 23, 2023 at 5:00 P.M.

The e«vofing module =hall be disabled by NSOL for voting thereafter. Once the vote on a
resolution is cast by the Shareholder, they shall not be allowed to change it subseguently or
a5t the vobe again

The voding rights of the Shareholders shall be in proportion to the paid-up eguty shares
registened in the name of Shareholden' Benaficial owner as on the cut-off data. A person whois
not a Shareholder as on the cut-off date should treat this Motice for information purpose only

The Board of Directors {"thea Board") of the Company has appointed Mr. K.VS. Subramanyam
(CF Mo. 4815) failing him Ms. Sourmya Dafthatdar (CP No. 13199), Praciicing Company
Secretaries and Designated Partners of Mis BS and Co LLP, Comgpany Secretaries, as
Scrutinizer fo scndinise the remote e-woling process in a fair & iransparent manner,

The results of remote e-voling will be declarad on or before Wednesday |.e., December 27
2023. The results declared along with the Scrutinizer's Report shall be placed on the
Company's website al wwwirainbowhozpitals.in and websites of the stock exchanges i.e.
BSE Limited at www.hbseindia.com and Nafional Stock Exchange of India Limited
www. nsendia, com slsoon the website of NSDL at www.svoling.nsal.com.,

The Resclddion, if passed by requasite majarity, shall be deemed to have been passed onthe
last date for e-voling i.e., Saturday, December 23, 2023,
In case of any queries, you may refer the Frequently Asked Questions (FAQs) for Members
and e-voling user manual for Members availlable al tha downioad secton of
wiwaLavading.nsdlcom  of call on toll free noo 022 - 4888 7000 or sand a raguest at
avotingi@nsdl coin  or contact Ms. Prajakta Pawle, NSDL official, at evoting@@ned| co.in or
write at WSOL, 4ih floor, A" Wing, Trade World, Kamala Mills Compound, Senapati Bapat
Marg, Lower Parel, Mumbai - 400 013.
For Rainbow Children's Medicare Limited
Sd/-
Ashish Kapil
Company Secretary and Compliance Officer

Date: Movember 23, 2023
Place: Hyderabad

Lucknow
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SKYLEAD CHEMICALS LIMITED
GIM: L24110G 1 SA5PLCO0E225
Registered Office: Survey Mo, 215, Bhavnagar-Siher Road, Mavagam (Kardej), Post. Yartej,
Bhavnagar Gujaral 354080 Email Id: skylead@redfimail.com

NOTICE OF ANNUAL GENERAL MEETING

Motice is hershy given that the Annual General Meeting of the company wil be held &t 0400
PM. on Friday, 15" December, 2023 through Videa Conferencing (VC) Other Audio Visual
Maars (CAYM]. Tha Kotice salting oul the business to be ransaclad in AGM tagether with the
Annual Report of the Company for the Financial Year 252223 has been sent to the members at
their registenad email id, those members whose email id is not registered with the company are
requesied bo regisier by sending request mail lo the Comgany i.e. drp,skylead @gmail.com .
Further the copy of nabce of AGM = alse avatable an websibte of Lakslar Infosys Privale Limited
tagency for providing the Remote e-Violing facility) e, https:ievobngforibe.com. The
requiremens of sending physical copy of the nofice of the AGM and Anmual report to the member
have besn dispensed with the relevant MCA Circulars.

The Conmpany shall be providing remote E- Vobing Tacifty o its membess throwgh Linkstar Infosys
Private Limited in respect of the business to be transacted at the AGM, The process and the
mannrer of the remata e-valing hawe baen mentioned in the natas of the notice of the AGM and
alzn commumcated o he membars by Linkstar Infosys Private Lirnited (E-voling Service
Provider), Separately

Ay person, who atguires shares af the Company and become membear af the Company aiter
dispatch of the nolica and helding shares as on the cut-of date i e. 08" Decemnber, 2023 may
ablain the login 1D and password for remote e-voling by sending a reguest af
info@evstingforibe.com

The woling mgbls of marmbears shall ba in proparban b thew sharas of tha paid up egquity share
capital of the Cormpany as on the Cut-off date i.e., 08" December, 2023. The Remate a- voling
period will commence on 13" December, 2023 (9.00 AM.) and will conclude on
15" December, 2023 (5.00 P}, Thereafler the remote &- voling module shall be disabled by
Linkstar Infosys Private Limited. Grevances, if any, regarding e-voting procedure should be
addraszad {o (he Mr. Dixit Prajapat, Linkstar Infasys Privata Limifed, 9C, Vardan Complax, Maar
Lakhudi Circle, Navrangpura, Ahmedabad-380008, a-mail; infofevatingfordc.com, contact
details: TET4138237. Once a vate on resalution is casied and submitted, the Members shall nof
be allowed io change it subsequendly

Please nate that a person whose name & recorded in the reqister of benefical owners
maintained by the Company as on cut-ff date (e, 08" December, 2023, shall be entitle to avail
fhe facility of remede e-vpling

Pursuant bo Saction 91 of the Companies AcL 2013 mcuding rulas, the Reqglster of Mambers and
Share Transfer Book of the Company wil remain closed from Saturday 09" December, 2023 to
Friday 15" December, 2023 (bath days inclusive), for the purpose of AGM

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
UNIBERA DEVELOPERS PRIVATE LIMITED

DPERATING IM REAL ESTATE ACTIVITIES AT GREATER NOIDA, UTTAR PRADESH
[Undér sub-regulation {11 of repulation J84 of the Insolvency and Bamkrugtcy Board of India
a0 lveRey Fesolilien Progess lof Corporate Porsass) Regalations, 2008)

RELEVANT PARTICULARS

1. |Marne of the conporate debtor UNIBERS DEVELOFERS FRIVATE LIMITED
ralang with PAN and CINS LLP N G 00200 20 3PTC 229805
o | PANCAABCUIOSBR 0
& hddress of tha registensd office 2, lay Houge, Bihan Park, Devli Read, Kharpur,
| Mew Digdhi, Deini- 110062, India
| hitipes, femnd iniberalmwernsainpn’
Fiot Mo, GH-16F Sector-01, Greater Noida West,
| Litar Predesn-200306 00000
Rights for construction and development of
residential housing prodect namad “Unibera Towers”
| | comprising of S bowirs,
B |[(uantity and valee of maln M
oroducts services sold in st
financisdyear |
T, [Murnber of employees’ workman | NIL : =
E. [Furthar details including |ast httpes e imibaratowerscinpn,
|available financiad stalemenis
iwith schedwlas] of teo yaars,
[Fsts of creditors, are svailable st |
S [Eligibilty for resolution applicants | httpss/ s uniberatowserscinpom,’
junder section 25(2h) of the
|Gadi is availabis af; |
10, |Lest date for meceipt of expression | 09 December 2023
[F irterest |
L1, \Date of leswe of provisianal list of 14 Dacarmbar 2023
[prospactivie resohdion appicants
T2 L=t date for subrnission of
_:lljj_r.-:_:l,.ﬂ-::ll:'. [[5] pn:‘;-'.-:i_s.:::uml_liﬁt
I3 Date of isswe of final st of
[prospective resohdion appicants
14, |Date of isswa of infarmation
memorandim, esaluation matrs
|and request for resolution plans
{io prosgpective resolution applicants |
15 |Last date for submission of
__mesoldtwnplans
16. |Process email 1D 1o submit
Expression of Interest

3. |URL of wehaie

4. [Details of place where majonty

__|af fiwed assats are located

S |Installed capacity of main
products,” services

| 1% Decernbar 2023
¥ December 2023
| 02 January 2024

(2 Februany 2024

"|:ir|'_|.||ni.ll'_|;,;-.'.::|b=:_l|:5l-'l'l.al -CI.:-'TI

*Tha spbrmissian of epression of intenast and the timalines far he same as mentianesy shove
remain subject o axiension af Lime bepand the peviod of 230 days for the cormpietion of e CiRP of
iR Covpovate Debdor by the Hanbie I'k'.J‘;rlr.».'ml Campany Law Tribwnal, New Dedhi Benche i whider phe
tnsahwencyand Bankripdcy Coce, 2016, and ihe acoomparang Reguisions theraunder,

ri Viswanadha Sarma

WESTERN RAILWAY

TRD WORK

af, Divisional Elecirical Engirneer (Sul),
Western Rallway, Mumbal Central

Mumbai - 400 008 invites - e-Tender No. !
WR-MMCTOESLUE (ESOTWM 72023 (RT),
Mame of the work: TRD waoark in
connection with re-construction of Goknale
ROB at Andheri (south) in Churchgate -
Virar section. Estimated cost of work :
T 5312634/, Bid Security : T 1,065,300/,
Date & Time of submission: Not later
than 15.00 hra, of 22, 12.2023 in the
prescribed manner. Date & Time of
opaning : The tender will be openead al
above mentioned office address on date
22122023 at 1530 hrs. Website
particulars: The tender can be viewad
and submitted through websile
WL IR P o, in &7 6

Like us on : [ facebook.comMWestemBly

For
Advertising 1In
TENDER PAGES
Contact
JITENDRA PATIL

Mobile No.:
0029012015

FORM NO. ING-25A
Advertisement to be published in the
newspaper for conversion of public
company into private campany
Belora the Regional Derachor,
Ministry of Corporata Affairs
Western Region
In the matter of the Companies Act, 2013,
seclion 14 of Companies Act, 2013 and nule 41
of the Companies (Incorporation Rules), 2014

AND

In the: matier of Mis Evronet Indusiries Limited
having its regsterad office &t 425 Fouth Floor

Laxmi Busmeass Park Laxmi Ind. Eslata

Mew Link Road Ardheri West, Mumbsal,

Maharashira, Indiz, 200053, Applicant.
Miotica 15 heraby giean 10 the public that the
Company intending lo make an applicatian Lo
the Central Govemment under secton 14 of the
Companies Act 2013 read with aforesaid mules
and iz desirous of converting into a private
limited commmany in terms of special resolubion
passed al the Extra Ordinary General Mesting
held an 23d November 2023 ko enable the
Company togive afectfor such corversion.
Any parsan whosa inleras! is kedy Lo ba
affacied by the praposed changeistialies of the
carmpany may daliver or cause b ba delivenad
or send by registered post of his objections
supported by an affidavit siating the rature of
his irferest and grounds of oppasitions o the
cancerned Regional Dirsclor (Western Region-
Everesl, 5th Flooe, 100 Marna Orive, Mumbai-
400002, Maharaghtra) within 14 days from tha
date of the publication of this notice with a copy
to the applicant comparny at ils regiztenad office
atthe address mentioned below:
Address: 425 Fourth Floor Laxmi Business
Park Laxmi Ind. Estate Maw Link Road Andheri
West, Mumbai, Mahsrashira, India, 400053

lndfabulls

HOUSING FINANCE
INDIABULLS HOUSING FINANCE LIMITED

Registered Office: 5" Floor, Building No. 27, KG Marg, Connaught Place,
New Delhi — 110001
CIN: L65922DL2005PLC136029
Email: homeloans@indiabulls.com., Tel: 011-43532950 , Fax: 011-43532947,
Website: http://www.indiabullshomeloans.com

NOTICE
For attention of the Equity shareholders of the Company
Sub.: TRANSFER OF EQUITY SHARES OF THE COMPANY TO INVESTOR
EDUCATION AND PROTECTION FUND (IEPF)

This notice is given pursuant to Investor Education and Protection Fund Authority|
(Accounting, Audit, Transfer and Refund) Amendment Rules, 2016 ('the Rules') as
amended from time to time read with the various Notifications issued by the Ministry
of Corporate Affairs, Govt. of India, from time to time.

The Rules and Section 124(6) of the Companies Act, 2013 ('the Act'), contain
provisions for transfer of all shares, in respect of which dividend has not been
paid or claimed for seven consecutive years or more, in the name of the Investor
Education and Protection Fund (IEPF) Authority. Adhering to various requirements|
set out in the Rules, the Company has communicated individually to the concerned
shareholders whose shares are liable to be transferred to IEPF suspense account
to claim their unpaid/unclaimed dividend amount(s) on or before February 17, 2024.

Year-wise details of all unpaid/unclaimed dividends and full particulars off
shareholders, including their folio number or DP ID - Client ID whose shares are
liable to be transferred to the IEPF have been made available on the website of the
Company: www.indiabullshomeloans.com.

Shareholders may note that the shares held both in physical as well as in
dematerialized form are liable to be transferred to the IEPF. However, such shares
along with any accrued benefits on these shares, if any, can be claimed back from
the IEPF following the procedure mentioned in the Rules.

Shareholders may note that following the provisions of the Rules, the Company will

Diate: 2401172023 Far Skylead Chemicals Limited (In CIRP) IBEL/ IPA-001/1P 204 8-2019,/1 2305 For an on behalf of the Applicant o . e - . -
Pars: Ahmadahad £ . AFA: AAL/12398,02,171024,/ 106113 (Valid till 17 October 2024) [ ;]nl_llin : \I y - PP adl be issuing dupllcate.share certificates in lieu of the.orlglnal shgre certlflcates.f.or the
Resofution Professional for Unibera Developers Private Limited .. C INU.. purpose of transferring them to the IEPF, upon which the original share certificates
Tejas K Shah Registered Addrags: Builtng 03, Flat 301 My Hame Vihanga, Gopanpall Village, Mohammed Irfan . :
Resciution Professional | | nate - 24 November 2023 Serlingampally Mandal, Hyderabad, Telangana- S00046 67440215 Date: 24.11.2023 Director | | Will stand automatically cancelled.
IP Reg. No: IBEIIPA-LO1/IP-POODEHZ017-18/10185 AFPA Valid up to: DB.11.2004 | | Place: Graater Mowda, Uttar Pradesh ks Place: Mumbai DIN: 07406408 In case no communication is received from the concerned shareholders whether

HOME LOAN

Motilal Oswal Home Finance Limited
CIN: L6592 3IMH2013PLC246T41
Regd. Office: Maotilal Oswal Tower, Rahimiullah Sayani Road, Opposite Parel 3 T Depol, Prabhadevi, Mumbai - 400 025,
E-mail: higuery@motiiaioswal.com, Website: www.motilaloswail.com
Tak: +91 8291889898 Fax: <31 22 5036 2365;

NOTICE
(A} POSTAL BALLOT:

Modice iz hereby given that pursuant fo and in compliance with Section 110 read with Sedlion 108 of the Companies Act, 2013
(“the Act”), Companies (Management and Administration) Rules, 2014, and Secretarial Standard on General Meetings (*55-27)
igsued by the Institute of Company Secretaries of India (as amended from fime fo time) and in actordance with the various
related guidelines and circulars issued by the Ministry of Corporate Affairs {"MCA Circutars”™), the Company is seaking approval of
Members of the Company for the Resolufions set out in the Postal Ballot Notice dated November 23, 2023 ("Notice™) by means
of Postal Ballot, by way of vating through ebectronic means only ("Remote e-voling”)

In comipliance with MCA Circidars, the Notice of Postal Ballof has been sent theough electronic mode {via &-maif) on Movember 23,
2023 only 1o those Members, whose names appear in the Register of Members ! Benehicial Owners maintsined by the Company !
Depositories as on Cul-off date i.e. Friday, November 17, 2023 and whose e-mail [Ds were registered with the Company !
Depositories. In accordance with the MC& Circulars, hard copy of Posial Ballot Mofice along with Postal Ballot Form and pre-paid
buzinezs envelope are not being sent to the Members for this Postal Ballot and Members are required to communicate their
asseni or dissent through the Remote e-voting onfy. The Members holding shares in demat ! physical mode and who have not
updated their e-mail |Ds with the Company are requested io update their e-mail IDs as per the instructions given i the Motice.

The Motice is also available on the website of the Company at www.molilaloswafhf com and on the website of the Link Inbme
India Prwvate Limited *LIPL"} at hitps-ifinstavote linkintime.co.in

(B) REMOTE E-VOTING:

Purzuant fo the provisions of Section 108 of the Companies Act. 2013 {"the Act’) read with Rule 20 of the Companies [Management
and Administration} Rules, 2014 {as amended from tima to tima), tha Company is pleased to provide to its Mambars, the facility to
cast thair vola by e-voling on the resolutions set forth in the Notice. The Company has engaged the sanvicas of LIIPL to provide
Ramote e-voting facility.

The voting nights of the Members shall be reckoned on the shares regisiered n the names of the Members | Beneficial Cwners
as on Cut-off date ie. Friday, Movemnber 17, 2023 and a person who is not a Member as on the Cuf-off date should treat this
Miotice for mformation purposes only.

The Remate e-vating period commencas from 9.00 a.m. (IST) on Monday, November 27, 2023 and ends at 5.00 p.m. {IST)
on Tuesday, December 26, 2023. The e-voting shall nol be allowed beyond the said lime and date and once the vota(s) on he
resciulions are casl by a Mamber, the Member will not be aowed to change it subsequenty.

The Board of the Company has appointed Mr. Umashankar K. Hegde, Practicing Company Secretary, as the Scrutinizer for
conducting the Postal Ballob process through Remate e-vafing in a fair and transparant manner.

The result of the voting will be announced by Thursday, December 28, 2023 at the Registered Office of the Company and the
resofutions, if approved with requisite majority, shall be deemed to have been passed on the last date specified for the Remote
e-woting i.e. Tuesday, December 26, 2023,

an the website of the LIIPL at hitps:finstavole linkintima.co.in and shall also be displayad on the Notice Board of the Company
In the event of any grievance relating to Remote e-volting, the Members/Beneficial Cwners may contact the following:

Mr. Rajiv Ranan, AVP, LIPL, C-101, 1% Floor, 247 Park, Lal Bahadur Shastn Marg, Vikhroli (West), Mumbai - 400 083;
Helpdesk: 022 49186000 / 49186175, E-mail o enctices @inkintime, co.in

For Motilal Oswal Home Finance Limited

Ritin Mawani
Placae: Mumbai Company Secretary & Compliance Officer
Drate: Movember 23, 2023 (ACS: B0a0g)

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SUPERWAYS ENTERPRISES PRIVATE LIMITED

ENGAGED IN TRADING OF IROMN AND STEEL PRODUCTS AT MUMBEAI
{Under Hegulation 28A8[1) ol the Insolvency and Bankrupicy Baard af India
[Insalvency Resolution Precess for Corporate Persons) Regulations, 20016)

I __ RELEVANT PARTICULARS
1. | Warme: of thi corporate debitor
| alang with PAM/ CEN/LLP Mo,

Superways Enterprises Private Limited

| CIM- IS S00MHI83SPTCOS06 TS
|PAN-AMCSSAIEM
|1, 3rd Figor 144, Sulthia Building, Cawasji Patel
| Fioad, Hornaman Circle, Fort, Murmbal - 400001

2. | Address of the registared office

2. | URL of wibsite Mot availabie
4. | Detads of place where majority | 1, 3rd Fioor, LAA. Suldia Bullding, Cawasji Patel
| of fued fssiets are located | R, Horniman Circle:, Fort, Murnitsai - 400001,
5. | Installed capacity of main Compary was engaged in iron and stael trading
: products, senices | business,
&, | Quanbty and walue of man productss’ | There is no business operation in the Company
| services sold in last financial yess | in the last twa Financiad Years.
| ThEne e Inooeme Tao canry Torwand assested
| | losses and recesvables from the debtors.
7. | Mumber of employees, workmen | Currently there are no employees workmen.
8. | Furthar detads including st availatle | Mail o cirpsupersaysBEmail.oom

financial statements [with schedules)
| af b vears, Bsts of creditors, rebesant
| dates for subsaquent avents of the
process are Available &l
&. | Elgibility for resolution applicants
under section 25420 of the Coda is

| hitp:/f=sanvi.com/ munning-cases.php

10, Last date for recalpt of expression 09, 12,/3023 (Edended from 24/ 18/2023 with
| af inbéres COC Approwal)

11.! Date of issue of provisional list of 19/82/2023
__| prospective resolution applicants |
12 Last date for subemission of objections | 24/12/2023
__| 1o provishanal st —
13, Dsabe of igsae of Gl list of
prospective resolution applicants
1d.| Cate of Ssue of information
| memorandum, swluation matix
| and request for resiution plans
| 1o prospective respution applicants
15, Cast data for submission of )
__| resalution plans. i flowopotonn e,
16, Process emad id to submit EGl | Mail to cirpsuperways@gmasloom |
Note: The information mantioned herain is based an the cument information available with
the Resolution Profassiong &2 of now. Any sdaitional infarmation recalved by the Resolution
Professiorel will be updated from Emedotime o persons making reques! for the same
throwgh emsallon the Emall 1D mentionad agalnst S Mo, 8
Mr. Prashant Jain

Date : 24,/11/2023 Resolution Professional of Superways Enterprises Private Limited
Place: Navi Mumbai Regd. No. IBBL/IPA-001/IP-PO1368, 2018-2019/12131
Repgd. Add: ABOL, Shanli Heights, Fiol e, 2.3.9, B0, Sector 11,

Hoparkharine, Thane, Nasi Mumbal, Maharashira- 200 704

Correspondence Address: B610. BSEL Tech Fark, Sector 304, Opposite Vashi Railway

| 03012024

[ 28/12/2023

[ 23057302

holding shares in physical or in dematerialized form, February 17, 2024 the
Company shall initiate such steps as may be necessary to transfer those shares and
dividend to the IEPF following the method prescribed in the Rules.

Shareholders having query in this regard are requested to contact the Registrar
and Share Transfer Agent of the Company, KFin Technologies Limited,
Ms. C Shobha Anand at Selenium Tower B, Plot No. 31-32, Gachibowli,
Financial District, Nanakramguda, Hyderabad-500 032.Toll Free:1800-309-4001,
e-mail: einward.ris@kfintech.com.

For INDIABULLS HOUSING FINANCE LIMITED
Sd/A

Amit Jain

Company Secretary & Compliance Officer]

Place : New Delhi
Date :23.11.2023

Station, Washi, Mawi Mumbal - 400703

KANARA CONSUMER PRODUCTS LIMITED

(Formerly Known as KURLON LIMITED)

(CIN : U17214KA1962PLC001443)
Regd. Office : # N-301, 3rd Floor, North Block, Manipal Centre, 47 Dickenson Road,
Bangalore - 560 042. Phone : 080 - 4031 3131, E-mail : secretary@manipal.com

NOTICE

NOTICE OF POSTAL BALLOT & REMOTE E-VOTING

MOTICE is hereby given that pursuant to section 108, 110 and other applicable provisions, if any, of the
Companies Act, 2013 ('Act”) read with Rule 20 and 22 of the Companies (Management and Administration)
Rules, 2014, Secretarial Standard on General Meetings issued by the institute of Company Secretaries of
India (including any statutory modification(s), amendment(s) or re-enactmeni(s) thereof, for the time
being in force) read with the General Circulars Mo. 08/2023 dated 25/09/2023, 11/2022 dated
2811212022, 14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020, 22/2020 dated June 15, 2020,
33/2020 dated September 28, 2020, 39/2020 dated 315t December, 2020, 10/2021 dated 23rd June, 2021,
2012021 dated 8th December, 2021 and 3/2022 dated 5th May, 2022, issued by the Ministry of Corporate
Affairs ("MCA") (hereinafter collectively referred to as "MCA Circulars™), approval of the members of
M/s Kanara Consumer Products Limited (hereinafter called as “the Company”) is being sought for the
following resolutions by way of postal ballot through remote e-voling process (‘remote e-voting').

5l. No. | Description of Special Resolution
1. | ToAlterthe Main objects clause of Memaorandum of Association of the Company

Members are hereby informed that ;

1. The Company has completed the dispatch of postal ballot notice only through email on Thursday, November
23, 2023, to those members whose emaill addresses are registered with the Companyidepositories on
November 17, 2023. Further in accordance with the aforementioned circulars, physical copy of the postal
ballot notice along with postal ballot form and pre-paid business reply envelop is not / will not sent to the
members, Hence, the members are required to communicate their assent or dissent only through the remate
e-voling system. The Company has engaged the services of NSDL for providing the remaote e-voling facility.

2. Those members, whose email addresses are not registered, are requested to refer to the procedure mentioned
in the notes to postal ballot notice being sent by the RTA / NSDL, to cast their votes electronically and also fo
register their email id with Company / RTAand depositories.

3. The remote e-voting shall commence from 9.00 a.m. (IST) on Thursday, November 30, 2023 and end at
5.00 p.m. (IST) on Friday, December 29, 2023. The remote e-voting module shall be disabled thereafter
by NSDL. Once the vote on resolution is cast by a member, he / she shall not be allowed to change it
subsequently or cast vote again, The detailed procedure / instructions for remote e-voting are specified in the
notes to the postal ballot notice.

4. The cut-off date for the purpose of ascertaining the eligibility of members o cast their vole through remate
e-voling is Friday, November 24, 2023 (cut-off date). The members whose name appears in the register
of members/ register of beneficial owner of the Company as on cut-off date shall only be entitled to avail the
remote e-voting facility.

5. The company has appointed Mr. Deepak Sadhu (Membership No.: 39541) of Deepak Sadhu and
Associates, Practicing Company Secretaries as scrutinizer for conducting the postal ballot process.

6. In case of any queries, members may refer to the FAQ for shareholders and e-voting user manual for
shareholder's available at the download section of www.evoting.nsdl.com or Call on toll free No.:
18001020990 and 1800224430 or send a request to support@purvashare.com.

7. The results of the postal ballot shall be declared on or before Saturday, December 30, 2023 by the chairman
of the board of the Company.

For and on behalf of the Board

For KAMARA CONSUMER PRODUCTS LIMITED
(Formerly Known as Kurlon Limited)

Sd/-

Madhusudan K. R.

Chief Financial Officer

Date :23-11-2023
F e Bamedprecpapr. in

.
Rainbow”
Children’s
Hospital

RAINBOW CHILDREN'S MEDICARE LIMITED
Corporate |dentity Number: L85110TG1998PLC029914
Regd. Office: 8-2-120/1031, Survey No. 403, Road No. 2, Banjara Hills,
Hyderabad - 300034, Telangana.

Corporate Office; 8-2-619/1/A, Daulet Arcade, Karvy Lange, Road No. 11,
Banjara Hills, Hyderabad — 500034, Telangana | Telephone No.: +91 40 49692244
Website: www.rainbowhoszpitals.in; E-Mail: companysecretaryi@rainbowhospitals.in

NOTICE OF POSTAL BALLOT AND E-VOTING INFORMATION
Modice is heraby given fo the shareholders of Rainbow Children's Medicane Limitad ["tha
Company™) that, pursuant io the provisions of Section 108, 110 of the Companies Act,
2013 (the “Act) read with Rule 20 & 22 of the Companies (Management and
Adrinistration) Rules, 2014 (“the Rules"), and SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2013 (“SEB] LODR Regulations"), Secretarial Standard-2
on General Meetings  ssued by the Institute of Company Secretaries of India and the
General Circular Mos. 14/ 2020 dated April 8, 2020, 1772020 dated April 13, 2020, and 0%/
2023 dated Septernber 25, 2023, and other relevant circulars ssued by the Minisiny of
Corporate Affairs, Government of India (“MCA Circulars"), and other applicable laws,
rules and requiations, 7 any, as amended from bme 1o time {including any stalutory
modification{s) or re-enaciment|s) thereof for the time being in force),  the Company is
saeking approval from its Shareholders through postal ballot for passing the following
special rasolidion as sel oul in the Postal Ballot Notice daled Oclober 30, 2023
("Postal Ballot Notice™) by remote a-voting oniy (“remote e-voting").

Sr. No. Particulars

1. | Approval for re-appointment of Mr. Aleri Srinivasa Rao (DIN: 00147058), as an
Independent Director of the Company for a term of Five (5] years commencing
from March 15, 2024 - il
I compliance with the MCA Circulars, electronic copies of the Postal BaBot Motice has
been sent on Movember 23, 2023 fo all the Sharehoéders whose names appear on the
Register of Members/ List of Beneficial Chwners as at close of Buseess howrs on Friday,
Movember 17, 2023, ("Cul-off date”) a2 received from Mational Securities Depository
Limited {"the NSDL") and Central Depository Services {India} Limited ("the CDSL™)
(collectively referred to as "Depositories”™) and whose e-mail ics are registerad with the
Compamy Depositonss
I wou have not registered your email address with the Company! Depository Participantis)
youmay please follow below instructions for registering’ updating your email addresses;

Demat Please contact your Depository Participant (DP) and register your amail
Holding  |address as per the process advised by your DP.

Sharehalders may note that the Postal Ballot Notice is also available on the Company's
websita al www rainbowhospitals.in and websites of the stock exchanges e, BSE Limited
al www.bseindia.com and National Stock Exchange of India Limited www.nseindia.com
also on the website of NSOL at www.evoling.nsdl.com, Shareholders may download the
Postal Ballot Notice from the above mentioned websites,

The Company I5 pleased to provide its Sharahoiders the facity 1o exercise their right to
wole on the resolution contained in the Postal Ballot Motice by remaote e-voling facility, The
Company has angaged the services of NSDL as the agency 1o provide e-vating facility. The
detailed procedure of remate e-voling has been provided in the Postal Ballof Notice
including the perod menticnsd below lor casting ol voles by Shassholders,

Commencement of e-voling | Friday, November 24, 2023 at 9:00 AM.

End of evoting | Saturday, December 23, 2023 at 5:00 PM.

The e-voling module shall be disabled by NSDL for vofing thereafter, Ones the vole on a
resolution i cast by the Shareholder, they shall not be allowed to change il subsaquantly or
cast thae vole again.

The woting rights of the Shareholders shall be in proportion to the paid-up equity shares
registered in the name of Sharehokden Beneficial owner as on the cut-off date, Aperson who is
neha Sharehokier a5 on the cut-off dats shoukd treat this Notice for infarmation purpase anly,

The Board of Directors {the Board") of the Company has appointed Mr. KV.S. Subramanyam
{CP No, 46153) failing him Ms. Soumya Dafthaldar (CP No, 13188, Practicng Company
Secrataries and Designated Partners of Mis B3 and Co LLP, Company Secretaries, as
Scrubinizer to scrutinise the remote e-woting procass ina fair & transparent manner.

The results of remote e-voting will be declared on or before Wednesday i e, December 27,
2023, The results declared along with the Scrutmazer's Report shall be placed on the
Company's website al www.rainbowhospdals.in and wabsites of the stock exchanges e,
BSE Limited at www.bsaindia.com and National Stock Exchange of India Lirnited
www.nzeindia.com aleo on the website of WSDL at www:evoting.nsdi.com.

The Resolution, if passed by recussite majority. shall be deerned to have been passed on the
iast datefore-woting i.e., Saturday, December 23, 2023,

In case of any queries, you may refer the Frequenily Asked Questions {FAQS) for Members

and e-woting user manual for Members available ai the download section of

www.ewoling.nsdl.com  or call on toll free no.; 022 - 4386 7000 or send & request at

evoting@nsdl.co.n o contact Ms. Prajakta Pawle, NSDU official, at evoling@nsdl.co.inor

write at NSOL, 4th floor, 'A" Wing, Trade World, Kamala Mills Compaund, Senapali Bapat
Marg. Lower Parel. Mumbai - 400 013.

For Rainbow Children's Medicare Limited

Sdi-

Ashish Kapil

Company Secretary and Compliance Officer

Date: Mowvembar 23, 2023
\Place: Hyderabad

(L AXITA COTTON LIMITED

AXITA COTTO CIN: L17200GJ2013PLCOTE059
Registered Office: Servey Mo, 324 357 358, Kadi, Thol Road, Borisana, Kadi, Mahesana - 32715, Gujarad, India.
Telephane; +81-6358747514 || Email; cs@axitacalton.com || Wabsite: weww axitacation,com

NOTICE OF THE EXTRA ORDINARY GENERAL MEETING
OF THE COMPANY AND E-VOTING

NOTICE iz hereby given that the Extra Ordinary General Meeting ("EOGM") of Members of
Axita CottonLimited will be held on Saturday, December 16, 2023 at 04:00 p.m. IST through
Video Conferencing ("C")/Other Audio Visual Means ("OAVMT) to transact the Business as
set out in the notice of EOGM. The venue of the Meeting shall be deemed o be the
Registered Office of the Company i.e. Survey No, 324, 357, 358, Kadi - Thol Road,
Borisana, Kadi, Mahezana - 382715, Gujarat, India

The Gavernmeant of India, Ministry of Corporate Affairs has allowead conducting the Genaral
Maating ("Meating”™) through Video Conferencing ("WC") or Other Audio Visual Means
("OAVMT), and dispended the personal presence of the members at the meeting.
Accordingly, the Minkstry of Corporate Alfairs issued the General Circular No. 14/2020 dated
April 8, 2020, the General Circular No. 1772020 dated April 13, 2020, the General Circular
MNo. 11/2022 dated December 28, 2022 and General Circular No. 09/2023 dated September
25, 2023 prescribing the proceduras and manner of conducting the Extra Ordinary Ganaral
Meeting through VC/ OAVM. In terms of the said circulars, the Extra Ordinary General
Meeting (EQGM) of the members will be held through VC/OAVM, Hence, members can
attend and participate in the EQGM through VC/OAVM only. The Notice of EQGM along with
Explanatory Statement have been sent through electronic mode only to those Members
whosa email addresses are registerad with the Company/ Depositories. Membear may note
that the Motice of EQGM and Explanatory Statement have been uploaded on the website of
the Company al www.axitacolton.com, website of BSE Limited at www.bseindia.com,
Mational Stock Exchange Limited website at www.nseindia.com and website of National
Securities Depository Limited (NSDL) i.e. www.evoting.nsdl.com.

Members holding shares in dematerialized mode, physical mode and Members who have
not registered their email address will be able to cast their voie electronically on the
business as sel forth in the Maotice of the EOGM either remately (during remaote a-voling
pericd) or during the EOGM as per the manner provided inthe Notice of EOGM to Members.
Further, Stakeholders take note thatl, Notice convening EOGM has been dispatchad (o the
Shareholders on their registered mail ids, in case of non receipt of Motice due to incorrect
mail id registered or any other reason, notice convening EGM is also available on the
website of the Company at www.axitacotton.com, website of BSE Limitad at
www. bseindia.com, Mational Stock Exchange Limited website at www.nseindia.com and
website of National Securities Dapository Limited (NSDL)i.e. www.evaling nsdl.com.

in light of the MCA Circulars, the shareholders whether holding eguity shares in Demat form
or physical form and who have not submitted their email addresses and in consequence to
whom the Noticea of EOGM and Explanatory Statement could not be serviced, may
tempaorarily get their e-mail addresses registered by following the procadure given below:

a) In case shares ara hald in physical mode, please provide Folio Mo, Name of sharaholder,
scanned copy of the share cerificate (front and back), PAN {self-attested scanned copy of
PAN card), AADHAR (self-attested scanned copy of Aadhar Card) by E-mail lo
ca@axitacotton.com

b) In case shares are held in demat mode, please provide DPID-CLID (16 digit DRID + CLID
or 16 digit baneficiary 1D), Name, client master or copy of Consolidated Account statement,
FAM [(self-attested scanned copy of PAN card), AADHAR (self-attested scanned copy of
Aadhar Card) to cs@axitacollon.com

c) Alternatively, shareholderrmembers may send a request to evotingi@nsdl.co.in for
procuring user id and password for e-voling by providing above mentioned documents.

There being no physical shareholders in the Company, the Register of Members and Share
Transfer Books of the Company is not closed. Members whosa names are recorded in the
Fegister of Members or in the Register of Beneficial Owners maintained by the Depositories
as on Friday, December 08, 2023 ('Cut-off Date”), shall only be entitled to avail the facility of
remote e-voting as well as e-voting on the Extra Ordinary General Meeting.

Pursuant to the provisions of Section 108 of the Companies Act, 2013 read with Rulas made
thereunder {as amended) and Regulation 44 of SEBI {LODR) Regulations, 2015 (as
amended) and above mentioned MCA Circulars, the Company is providing facility of remote
a-voling and e-voting during the EQGM to its Members in respect of the business 1o be
tranzacted at the EOGM. For this purpose, the Company has entered into an agreesment
with NSDL for facilitating voting through electronic means.

The remote e-voting will commence on 09:00 48 M. onWednesday, December 13, 2023 and
will end on 05:00 P.M. on Friday, December 15, 2023, During this period, the Members of the
Company holding shares as on Cut-off date may cast their vola electronically (Remote
E-vioting). Members may note that the remote e-voting module shall be dizabled by NSDL
afler the aforesaid date and time for voting and once the vole on a resolution is cast by the
member, the member shall not be allowed to change it subsequently; b) the facility of
e-voting shall be made available at the EQGM; and ¢) the members who have cast their vote
by remote e-voling prior to the EQGM may also attend the EOGM baut shall not ba entitled to
cast their vote again. Detailed procedure for remote e-voting! e-vofing is provided in the
Motice of the Extra Ordinary General Meeating.

Ay person, who acquires shares of the Company and become Member of the Company
after dispatch of the Notice of EOGM and holding shares as on the cutoff date i.e. Friday,
Dacember 08, 2023, are requested to refer to the Notice of EQOGM, available on the wabsite
of the Company at www.axitacotion.com, website of BSE Limited at www. bseindia.com,
Mational Stock Exchange Limited website at www.nseindia.com and weabsite of National
Securities Depository Limited (NSDL) i.e. www.evoling.nsdl.com, for the process to be
adopted far obtaining the USER ID and Password to cast the vote, If you forgot your
password, you can resel your password by using "Forgot Password” option available on
www.evoting.nsdl.com.

The Shareholders are requested to note that in terms of SEBI circular dated Dacember 9,
2020 on e-Voling facility provided by Listed Companies, Individual shareholders holding
securities in demat mode are allowed to vale through their demat account maintained with
respective Depositories and Depository Participants. Shareholders are

required to update their mobile number and E-mail 1D correctly in their demat account in
order to access e-Voting facility.

otakeholders be informed that, Bonus shares will be issued to the eligible equity
ghareholders as on the record date as may be decided by the Board of Directors after
approval of Shareholders.

Members can atlend and participate in the Extra Ordinary General Meating through
VCHOANM facility only. The instructions for joining the Extra Ordinary General Meeting are
provided in the Notice of the Extra Ordinary General Meeting. In case the Members have
any querias or issuas ragarding e-voling or participation in the EOGM, you may refer the
Frequently Asked Cluestions (FAQs) for Shareholders and e-voling user manual for
Shareholders available at the download saction of www.evoting, nsdl.com or you can write
an email to evoting@nsdl.co.in or Call us: - Tel: 1800-222-880 or Members may also contact
Mr. Shyamsunder Panchal, Company Sacrefary of the Company at the registered office of
the Company or may write an a-mail to csi@axitacottan.com or may call on 6358747514 for
any further clarification. Members attending the meefing through YC/OAVM shall be
countad for the purposas of rackaning the quorum under Saction 103 of the Companies Act,
2013.

For, Axita Cotton Limited

Sdi-

Hitinbhai Govindbhai Patel
Chairman Cum Managing Director
DIN: 06626646

Place: Kadi, Mahesana
Date: November 23, 2023
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SKYLEAD CHEMICALS LIMITED

CIN: L24110G1985PLCOM225
Registered Office: Survey No,.315, Bhawnagar-Sihor Read, Navagam (Kardej), Posl Varle,
Bhawnagar Gujarat 384080 Email 1d: skyleadimirediffmail.com

NOTICE OF ANNUAL GENERAL MEETING

Matice is hereby given that the Annual General Meeting of the company will be hekd at 04:00
PA. on Friday, 15 December, 2023 through Video Conferancing (VTN Other Audio Visual
Maans {OANM), The Malice setling oul the businass o be frensacted in AGM iogether with the
Annual Report of the Company for the Financal Year 2022-23 has been sent b the members at
{hair ragisierad amail id, thosa members whose amail id i not registerad with tha comgany are
requested o register by sending request mail fo the Company [.e. cip silead@gmai com
Furtrer e copy of nolice of AWM is also availabke on websile of Linkstar Infosys Privaba Limiled
[agency for prowiding the Remate e-Violing facility) i.e, hitps;Vevolingfaribe.com, The
reguirernent of sending physical copy of the notice of the AGMW and Annual report o the member
have baen dispensed with tha relavant MCACircutars,

Tha Company shall be praviding remate E- Voding facility to its membears through Linkstar Bnfasys
Private Limited in respact of the business to be transacted a1 the AGM. The process and the
mannar of he remote a-wofng have baen manfianad in tha nates of tha notica of the AGM and
also communicated %o the mambers by Linkstar Infpsys Privele Limited (E-yoling Service
Prowides), Separately.

A person, wha acquires shares of the Company and become member of the Company afler
dispaich of the notica and holding sheres as an the cut-aff date i.e. 08" December, 2023 may
chtain he fogin 1D and password for remote e-voling by sending a reguest at
nfoi@evolinglonbe.com.

The waling righds of memtars shall ke in propartion 1o their sharas of the paid up eguity share
capital of the Comgany as on the Cut-off dale e, 08" December, 2023. The Remale e- vating
pariod will commence cn 13" December, 2023 {8.00 AM.) and will concluda on
15" December, 2023 (5.00 P.M.). Thereafter the remote & voting module shall be disabled by
Lirkslar Infosys Privale Limiled. Grigvancas, if any, reganding e-valing procadure shauld be
addressed o the Mr, Dot Prajapati, Linkstar Infosys Private Limied, 8C, Vardan Complex, Near
Lakbudi Circle, Mavrangpura, Ahmedabad-380009, e-mad: infofeveinglodbe.com, contact
datais: TETE 138237, Once a vois on resolution is cesled end submitted, the Members shall nat
be alowed o change itsubsequently,

Pleage note that a person whose name (5 recorded In the regester of beneficial owners
maintsined by fie Company as on cut-cff dale i a., 08" Decembar, 2023, shell be entitia io aval
{he facitity of rermaote e=waling

Pursuant ta Section 31 of the Companies Act, 2013 including rules, the Register of Membars and
Share Transfer Boak of the Company will remain closed from Saturday 03° Decamber, 2023 to
Friday 15" December, 2023 (both days inclusive), for the purpose of AGM

Diate: 241172023 For Skylead Chomicals Limited (In CIRP)
Place: Ahmedabad Sd-
Tejas K Shah

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
~ UNIBERA DEVELOPERS PRIVATE LIMITED

*ERATING IN REAL ESTATE AC NES AT GRS ! MOIDA, UTTAR PRADESH
[Hndar & pelation (1) el mgulak FEA of e Iesolvency and Bankreptcy Baard &l India

vonoy Besolution Prece r Corperates Persons | Regulations.

RELEVANT PARTICULARS
1. Mame of the coepresate detbor UMIBERA DEVELOPERS PRIVETE LIMITED:
akng with PAN and G334 LLP Mo Gk UFCA02DL200 2PTCHFRE05
| PANC AMBCLIINGEP —
2 ]E:r' Housa, Binari Park, Dayll Foad, Khanper,
Mew Delll, Delhi-110062, India
| hitfpssy S www unibersloweseigin’
Pat Mo, GH-16F, Secice- 0, Grester Mosls West,
| Litgar Praclesh-200 306
AIphs for construction and dervalopimeant of
residantial housing project ramed *Unibera Towers”
| oY - | comprising of B iowers.
[ Crartity and value of rmain SA
products services sold in lest
. financial year Loy
T, Number of employaes,” warkmen | MIL
5 Further details including |asi nlga: Sww uniberalowessing.ins
available inancal stalemenls

2. Address of the registered affice

3. URL of websie P

i, Detads of place whore magarity
_of fived Bssats ara located

5. |Installed capacity of rmain
producis, sarvices

e

[with schedubes) of fwo years, ‘
__lists of creditors, are gailanleat | R
9. Eligibisty for resolution appécants - | hitgs:Swwwaunibaratosarscinging
under section 2502 of the
Code is availatée at . -
100, |Lagt date for recepl of expreggion | (089 Deacamber 2023
ofimterest - : .
11 Date of issue of provisaonal istof | 14 Decembar 2023
prospactive resclution apglicants
12, Last date for submission af
objectars o provisional list
13 Dare of issue of fnal list of
__praspactive ressiution applicants
i I [:la-‘.E[gr issue af |n1’|:-'1'ratFEr-
MEmoranium, evasiaton metris
1
I

| 19 Dacember J023
| 28 December 2023
| 05 Jaruary 2024

and reguest for rescduticn plans
(o prospective resolulion applicants] i
15, Last date foe submission af 02 Febmuarg 2024
_resglution pars
16. Process amal 10 10 subme
Esgression of nterast

| cép.unibera@amail.com

=The suliissin of esprassian of nfarest and the imelines far tha same 85 maniiad shoee

remain subject toaxtension o hime bapomnd tha penod of 2530 0ays for the complation o the CIRPar

the Corpovaie Debtdor by the Han'bie Matianai Company Law Teibwnal, Mew Delbd Bench-l undier the
MsohveEncy and Bankniploy Gode, 2008, ang the sccompanying Reguarians therewder.

i Viswanadha Sarma

IBEI/FPA-DDL/ IP-P 4/201B8-2015,/12396

AFA: AAL 12396 /02,1710024 /106113 (Valld til 1T October 2024

Resolution Professional for Unibara lopers Private Lim
magigtarad Address: Building 03, Fiat 301, My Home Vikanga, Goganpally Villape,

WESTERN RAILWAY
TRD WORK

&r. Dwvislonal Electrical Engineer (Sulb),
Western Railway, Mumbai Central,
BAurnial - 00 008 Invites ; e-Tender Mo, :
WR-MMCTOESURB (ESOT)MTI2023 (RT),
HMame of the work: TRD work in
connecion with re-construction of Goekihale
ROE at Andhar (south) in Churchgats -
“Wirar secton. Estimated cost of work :
T53,12, 634/, Bid Security : T 1,06 3000,
Date & Time of submission: Mot later
than 15,00 hrs, of 22122023 in [he
prascriped manner. Date & Time of
opening : The tender will be opened at
above mentioned alfice address on dale
22122023 at 15:30 hrs. Website
particulars: The lender can be vigwead
and swubmiited through websita
www.ireps g in DETE

Like us on : [ facebook.comWesternRly

For
Advertising in
TENDER PAGES

Contact

JITENDRA PATIL
Mobile No.:
9029012015

Landline No. :

FORM NO. INC-25A
Advertisement to be published in the
newspaper for conversion of public
company into private company
Before the Reguonal Direcior,

Miresiny of Comporale Alfairs
Western Region
In Ehe matler of the Comparses Act, 2013,
section 14 of Companias Act, 2093 and rule 41
of the Compames {ncomporation Rules), 3014

AND
Ir the matter of Mis Euronet Industries Limited
hawing A5 registerad office al 425 Fourth Floor
Laxmi Busirass Park Laxmi Ind. Esleie
heaw Link Road Andheri West, Mumbai
Mahargshira, India. 400053, Apalicanl
Molice is harefiy given ba tha public that e
Company intending to make an application to
the Canfral Govarnmend under sectian 14 of fha
CompaniesAct 201 3 read with aforesaid rules
and s desiraus of corverling nbo & privale
limitesd company in terms of special resalution
passed al the Extra Ordinary Ganaral Magting
hedd on Z3rd Movember 2023 to enable the
Company to ghes effizct for such conversion.
Ay parsan whose interast B Beely 1o be
affected by te proposed changeisiatus of the
campany may daliver or causs o ba defivarad
or send by registered past of his chisctions
supparied by an alfidas slafing tha naturs of
his interest and grounds. of oppositions 1o the
cancernad Reapional Direclor (Wastarn Begion-
Everest. 55h Fioor, 100 Marine Drive, Mumbai-
400002, Maharashlra) within 14 days fram tha
date of the publication of this natice with & copy
ko the applicant company &l #s ragestered offica
atthe address mentioned below
Address; 425 Fowth Flpor Laxmi Business
Park Laxrmi Ind. Estata New Link Road Andbar
West, Mumbai, Maharashira, India, 400453
For an on behalf of the Applicant

Indfabulls

HOUSING FINANCE
INDIABULLS HOUSING FINANCE LIMITED

Registered Office: 5" Floor, Building No. 27, KG Marg, Connaught Place,
New Delhi — 110001
CIN: L65922DL2005PLC136029
Email: homeloans@indiabulls.com., Tel: 011-43532950 , Fax: 011-43532947,
Website: http://www.indiabullshomeloans.com

NOTICE
For attention of the Equity shareholders of the Company
Sub.: TRANSFER OF EQUITY SHARES OF THE COMPANY TO INVESTOR
EDUCATION AND PROTECTION FUND (IEPF)

This notice is given pursuant to Investor Education and Protection Fund Authority
(Accounting, Audit, Transfer and Refund) Amendment Rules, 2016 ('the Rules') as|
amended from time to time read with the various Notifications issued by the Ministry
of Corporate Affairs, Govt. of India, from time to time.

The Rules and Section 124(6) of the Companies Act, 2013 (‘the Act'), contain
provisions for transfer of all shares, in respect of which dividend has not been
paid or claimed for seven consecutive years or more, in the name of the Investor
Education and Protection Fund (IEPF) Authority. Adhering to various requirements
set out in the Rules, the Company has communicated individually to the concerned
shareholders whose shares are liable to be transferred to IEPF suspense accounf
to claim their unpaid/unclaimed dividend amount(s) on or before February 17, 2024.

Year-wise details of all unpaid/unclaimed dividends and full particulars off
shareholders, including their folio number or DP ID - Client ID whose shares are
liable to be transferred to the IEPF have been made available on the website of the
Company: www.indiabullshomeloans.com.

Shareholders may note that the shares held both in physical as well as in
dematerialized form are liable to be transferred to the IEPF. However, such shares
along with any accrued benefits on these shares, if any, can be claimed back from
the IEPF following the procedure mentioned in the Rules.

Shareholders may note that following the provisions of the Rules, the Company will
be issuing duplicate share certificates in lieu of the original share certificates for the

Resalulion Prafassional
IP Reg. Mo: [EBNFA-O0 R-POME201 7-18M10185 AFA Valkd up ta: 06112024

Date @ 24 Movambar 2023
Flaa: Gragter Noda, Uttar Praciesh

Serlingampally Mandal, Hydorabad, Telangana- S00046

67440215

CIN: UBSLEIMHA0 3PL 248 T4
E-mail: hiqueryf@mofilaloswal com, Website: www.motiaioswalhf com
Tal: +31 8291889896, Fax: +31 22 3036 2365,
NOTICE
(&) POSTAL BALLOT:

Motilal Oswal Home Finance Limited

Regd. Offlca: Motiaf Oswal Tower, Rahémbullah Savani Boad, Opposite Parel 5 T Depaot, Prabhadayi, Mumbai - 400 025,

Matice is hereby given that pursuant o and in compliance with Saction 110 read with Section 108 of the Companias Act, 2013

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SUPERWAYS ENTERPRISES PRIVATE LIMITED

ENGAGED IN TRADING OF IRON AND STEEL FRODUCTS AT MUMBAI
{Under Regulation 364{1} of the Inselvency and Bankruplcy Board of India
{Insalvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1, | Name of the corporate debitar Superamys Enterprises Private Limited
along with PAN/CIN/LLP Mo CiN- US1809MH1985PTCOR0GTE

| PAN- AAACERATEM

1. 3rd Floor 144, Sukhia Bullding, Cawas|| Fatal

foad, Homiman Cicle, Fort, Mumbal - 400001
| Mot avadable
| 1. 3rd Floor. 14, Sukhia Building, Cawas)i Patel

2. | Addrass of the regsterad offica

5. |URL of website
4. | Details of place whare majonty

["the Act™), Companies (Management and Adminisiraticn) Rules, 2014, and Secretanial Standard on General Meetings ("35-27) | of fixed asset :
issued by the Inshtute of Company Secretanies of India (a5 amended from time fo lime) and in accordance with the various 5.| Installed capacity of main
relatad guidelines and circulars issuad by the Ministry of Corparate Affaies ("MCA Circulars”), the Company |5 seeking approval of

af fized azsets are ocatad

prixluctss Servoas

i ﬂ&cﬁd !'Sﬂrl'li_l!'la-'l Cacle, Fl.'l_r!:, F-:i_l.u'rll.'n'-.n - dDI:_I':IEIi_.
Campany was engaged in mon and sleal rading

BUSiress.

of Fostal Ballat, by way of voling through eleclronic means only {"Hemabs e-voling)

Members of the Company for the Reschitions set out in the Posdal Ballot Molice daled November 23, 2023 ("Molice”) by means

0, Cugntity ardd value of main products’ | There = no businass aperhan in the Company
sarvices sokd o last inencial vear in the st two Financial Years
There are Incoms Ta camy farsard sssessad
! lnsses and recaivabies from the debiors

Mohammad "i'i: purpose of transferring them to the IEPF, upon which the original share certificates
Date: 24.91.2023 Dirsclar will stand automatically cancelled.
Placa: Mumbai DIN: 07406408 In case no communication is received from the concerned shareholders whether
holding shares in physical or in dematerialized form, February 17, 2024 the
Company shall initiate such steps as may be necessary to transfer those shares and
dividend to the IEPF following the method prescribed in the Rules.
Shareholders having query in this regard are requested to contact the Registrar
and Share Transfer Agent of the Company, KFin Technologies Limited,
Ms. C Shobha Anand at Selenium Tower B, Plot No. 31-32, Gachibowli,
Financial District, Nanakramguda, Hyderabad-500 032.Toll Free:1800-309-4001,
e-mail: einward.ris@kfintech.com.
For INDIABULLS HOUSING FINANCE LIMITED
Sd/A
Place  : New Delhi Amit Jain
Date 1 23.11.2023 Company Secretary & Compliance Officef
ey
Lo AXITA COTTON LIMITED
AXITA COTTO CIN: L1T200GJ2013PLCOTE05S

Registerad Offica: Sarvay No. 324 357 358, Kadi, Thol Road, Borisana, Kadi, Mahesana - 362715, Gujaral, India.
Talephone: +81-G358747514 || Email: es@axitacolton.com || Website: www.axitacation com

In compliance with MCA Circulars, the Nodice of Poslal Ballot has been sent through elecironic mode {via e-mail) on November 23,
2023 only to those Members, whose names appear in the Register of Members | Beneficial Owners maintained by the Campany | 8. | Further details including 55t evailabie | Mall i cirpsUparvays@email.oom
Depositories as on Cut-off date i.e. Friday, November 17, 2023 and whose e-mail 105 were registered with the Company /

[ ] Humber of emnployeasy workmean

Currently thera are no E'“'Il:lflll'g"_EiEE-.-"h'l:ll'-'ilT'lE"'l.

tinancial statemeants (with schedules)

NOTICE OF THE EXTRA ORDINARY GENERAL MEETING

OF THE COMPANY AND E-VOTING

India Private Limitad (*LIPL") at htips:linstavede linkinline. co.n
(B] REMOTE E-VOTING:

Remota e-vating facility,

Motice for information purposes only,

resolutons are cast by a Member, the Member will not be allowed 1o change it subsequently.

conducting the Postal Ballot process through Remote e-voling in a fair and transparent manner

g-voling i.e. Tuesday, December 26, 2023,

Mr. Rajiv Ranjan, AVP, LIIPL, C-101, 1° Floor, 247 Park, Lal Bahadur Shastri Marg, Vikhroli (West),
Halpdesk: 022 48186000 / 49186175; E-mail ko enolices@linkintime. co.in

Place: Mumbai
Date; Movember 23, 2023

Depositories. In accordance with the MCA Circulars, hand copy of Postal Ballot Notice along with Postal Ballot Form and pre-paid
business envelope are not Being sent 1o the Mambers Tor this Postal Ballot and Members are required fo communicate their
assent or dissent through the Remaote e-voling cnly. The Members hodding shares in demat !/ physical mode and who have not
updated their e-mad 105 with the Company are requestad fo update their e-mall I0s as per he instructions given in the Nobice.

The Nofice is also available on the website of the Company at www. modilaloswalhi.com and on the website of the Link Intime

Pursuant to the provisions of Section 108 of the Companies Act, 2013 ("the Act’) read with Rule 20 of the Companies (Managemeant
and Administration) Rules, 2014 [as amended from time to tiree}, the Company is pleased o provide to its Members, the facility o
cast their vobe by e-voling on the resoiufions set forlh in the Notice. The Company has engaged the services of LIIFL fo provide

The voting rights of the Members shall be reckonad on the shares registared in the names of tha Members | Beneficial Owners
ag on Cul-off date i.e. Friday, Movember 17, 2023 and a perzon who i nof a Member as on the Cut-off date should treat this

The Femote e-voling period commences from 8.00 a.m. {IST) on Monday, Nowvember 27, 2023 and ends 2t 5.00 p.m. {IST)
on Tuesday, December 26, 2023. The e-voling shall not be allowad beyond the said lime and date and once the voleds) on the

The Board of the Comgany has appointed Mr. Umashankar K. Hegde, Praclicing Company Secratary, as the Scrutinizer for

The result of the voting will be annownced by Thursday, December 28, 2023 at the Registered Office of the Company and the
resolubons, if approved with requisite majarity, shall be dearmed o have been passad on the last date specifed for the Remaote

The woting result along with Scrutinzer's Report shall be placed on tha webszie of the Comgpany Le. www.motiaicswalhi.com-and
on the website of the LIFL a1 hitps:tinsiavole.linkintime.co.in and shall atso be displayed on the Notice Board of the Company.

In the event of any grievance relating fo Remote e-vofing, the Members/Beneficial Camners may contact the following:

Mumbai - 400 083

For Motilal Oswal Home Finance Limited

Ritin Mawani
Company Secretary & Compliance Officer
PAC-S: B0B00)
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Naote: The information mentioned harain 15 basad on the curmant information avadlabie with
the Rezoiution Professlonal as of now. Any additlonal information recaived by the Resolition
Frofassianal wi be updated from time-fo-thme o persons making reqguest for the same
throdsgh email on the Emai 1D rentionad agsinst 5r Mo 8

" ! Sl ¥ g Me. Prashant Jain

Duate - 24/11/2023 Resalution Professional of Superways Enterprises Private Limited
Place: Navi Mumbai Regd. No. IBBI/IPA-001/P-P0O1368,/2018-2019,/12131
Regd. Add:; A501, Shami Heights, Plot Mo 2,29, B0, Sectar 11,

Koparknarire, Thane, Navi Mumbal, Maharashira- 400 706

Correspondence Addresa: BE10. BEEL Tech Park, Sector 304, Oppasite Vashi Railway

Station, Vashi, Navi Mumbai - 200703

(Formerly Known as KURLON LIMITED)
(CIN : U17214KA1962PLCOD1443)

KANARA CONSUMER PRODUCTS LIMITED

Regd. Office : # N-301, 3rd Floor, North Block, Manipal Centre, 47 Dickenson Road,
Bangalore - 560 042, Phone : 080 - 4031 3131, E-mail : secretary@manipal.com

NOTICE

NOTICE OF POSTAL BALLOT & REMOTE E-VOTING

NOTICE is hereby given that pursuant to section 108, 110 and other applicable provisions, if any, of the
Companies Act, 2013 'Act”) read with Rule 20 and 22 of the Companies (Management and Administration)
Rules, 2014, Secretanial Standard on General Meetings issued by the institute of Company Secretanies of
india ({including any statutory modification(s), amendment(s) or re-enactment(s) thereof, for the time
being in force) read with the General Circulars No. 09/2023 dated 25/09/2023, 11/2022 dated
28122022, 14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020, 22/2020 dated June 15, 2020,
332020 dated September 28, 2020, 39/2020 dated 315t December, 2020, 10/2021 dated 23rd June, 2021,
202021 dated Bth December, 2021 and 3/2022 dated 5th May, 2022, issued by the Ministry of Corporate
Affairs ("MCA") (hereinafter collactively referred to as “MCA Circulars”), approval of the members of
Mis Kanara Consumer Products Limited (hereinafter called as “the Company”) is baing sought for the
following resolutions by way of postal ballot through remote e-voting process (‘remofe e-voting').

Sl. No. | Description of Special Resolution

1. | ToAlterthe Main objects clause of Memorandum of Association of the Company

Members are hereby informed that :

register theiremail id with Company / RTAand depositories.

notes to the postal ballot notice.

remote e-voling facility.

18001020990 and 1800224430 or send a request to support@purvashare.com,

of the board of the Company.

Date :23-11-2023
Place : Bangalore

1. The Company has completed the dispatch of postal ballot notice only through email on Thursday, November
23, 2023, to those members whose email addresses are regisiered with the Companyldepositories on
November 17, 2023. Further in accordance with the aforementioned circulars, physical copy of the postal
ballot notice along with postal ballot form and pre-paid business reply envelop is not / will not sent to the
members. Hence, the members are required 1o communicate their assent or dissent only through the remole
e-voling system. The Company has engaged the services of NSDL for providing the remate e-vating facility.

2. Those members, whose email addresses are not registered, are requested to refer to the procedure mentioned
in the notes to postal ballol nolice being sent by the RTA / NSDL, to cast their votes electronically and also to

3. The remote e-voting shall commence from 9.00 a.m. {IST) on Thursday, November 30, 2023 and end at
5.00 p.m. (IST) on Friday, December 29, 2023. The remote e-voting module shall be disabled thereafter
by NSDL. Once the vote on resolution is cast by a member, he / she shall not be allowed to change it
subsequently or cast vote again. The detailed procedure / instructions for remote e-voting are specified in the

4. The cut-off date for the purpose of ascertaining the eligibilty of members to cast their vole through remote
e-voling is Friday, November 24, 2023 (cut-off date). The members whose name appears in the register
of members! reqgister of beneficial owner of the Company as on cut-off date shall only be entitled to avail the

5 The company has appointed Mr. Deepak Sadhu (Membership No.: 39541) of Deepak Sadhu and
Associates, Practicing Company Secretaries as scrutinizer for conducting the postal ballot process,
B. In case of any quenes, members may refer to the FAQ for sharsholders and e-voting user manual for
shareholder's available at the download section of www.evoting.nsdl.com or Call on toll free No.:

7. The results of the postal ballot shall be declared on or before Saturday, December 30, 2023 by the chairman

For and on behalf of the Board
For KANARA CONSUMER PRODUCTS LIMITED
(Formerly Known as Kurlon Limited)

e,
Rainbow"”
Children’s
Hn;pltal

RAINBOW CHILDREN'S MEDICARE LIMITED
Enrpurate ldentity Number: LB511 0TG1998PLCO029914
Regd. Office; 8-2-12011031, Survey No. 403, Rozd No, 2, Banjara Hills,
Hyderabad - 500034, Telangana.

Caorporate Offica: 8-2-619/1/A, Daubet Arcade, Karvy Lana, Road No. 11,

Banjara Hills, Hyderabad - 500034, Telangana | Telephone No.: +31 40 43652244
Website: m.ralnhnwhn;_pitals.in: E-Mail: mng;anymcmhry@:ainhnwhm_pﬁaﬁs.m

MNOTICE OF POSTAL BALLOT AND E-VOTING INFORMATION
Motice is hereby given to the shaseholders of Rainbow Childran's Medicare Limited {“the
Company") that, pursuant 1o the provisions of Section 108, 110 of the Companies Acl,
2M3 [the “Act) read with Rule 20 & 22 of the Companies (Management and
Administration) Rules, 2014 [he Rules™), and SEB| {Listing Obligations and Disclosura
Requirements) Riegulations, 2015 (*5EBI LODR Regulations™), Secretanal Standard - 2
on General Meefings issued by the Inslitete of Company Secretaries of India and the
Ganaral Circular Mos. 14/ 2020 dated April 8, 2020, 1772020 datad Apel 13, 20210, and 09
2023 daled September 25, 2023, and other relevan! circulars issued by the Ministry of
Corporate Affairs, Govemmend of India (“MCA Circulars™), and other applicabée laws,
rules and requlaticns, if any, as amended from time o time {incleding any statutory
modification(s) or re-snactment(s| thersof for the time baing i forca), the Company is
seeking approval from its Shareholders throwgh postal ballot for passing the foliowing
special resclufion as set ouf in the Postal Ballof Molice dated October 30, 2023
{"Postal Ballot Notice") by remole e-voling only {“remote e-voting™).

[Sr. No. Particulars
1. | Approval for re-appointment of Mr. Aluri Srinivasa Rao (DIN: 00147058), as an

Independent Director of the Company for & term of Five (5) years commencing |
from March 15, 2024,

In cormplEance with tha MCA Circulars, alectronis copies of the Pestal Ballot Maotice has

been sent on Movember 23, 2023 to all the Sharshoiders whose names appear on the

Register of Mambers’ List of Beneficial Cwnars as al close of Business hours an Friday,

Movember 17, 2023, ("Cut-off date”) as received from Naticnal Securities Depository

Limited {"the NSDL"}) and Central Depository Services (India) Lemited (the COSL)

{collectrvaly referrad 1o as “Depositories”) and whase e-mail ids are registerad with the

wompany! Depositones,

IF your have not registered your emad address with the Company’ Depository Participant(s)

you may phease folow balow ingtructions for registaring’ updating vour amail addreszas;

Demat iﬁeas-e contact vour Deposiory Participant {OP) and regster vour email
Halding jaddress as perthe process advised by your DR,

shareholders may note that the Postal Ballot Notice is also avaitabie on the Company's
website at www. rainbowhospitals.in and websites of the stock exchanges i.e. BSE Limited
at www bsaindia.com and Mational Stock Exchange of India Limitad www.nsendia com
alzo on the website of NSOL at wew evoting.nsdl.com. Shareholders may download the
Postal Bafiot Motice from the above mentioned websies

The Company I8 pleased 1o provide its Sharaholders the facl#ty to exarcisa thair Aight to
vote on the resolution contained in the Postal Ballot Nobice by remaote e-voting facility. The
Company has engaged the services of NSDL as the agency to provide e-voling facility. The
detailed procedure of remate e-voling has been provided in the Postal Ballot Notice
including the pericd mentioned below for casting of wodes by Shareholders:

Commencement of e-voling | Friday, November 24, 2025 at 9:00 AM.
End of e-vating Saturday, Decarmnber 23, 2023 at 5:00 PM.

The e-voting modue shall b= disabled by MSDL for voting thereafier, Once the vote on 3
resolulion is cast by the Sharehalder, they shall ot be allowad 1o change il subsaquenily o
casl the wole again.

The vating rights of the Shargholders shall be in proportion to the paid-up equity shares
regestanad n the name of Shareholder! Baneficial cwner as on the cul-off date. A person who is
riota Shareholder as on the cut-off date should treat this Notice for information purpose only,

The Board of Direclors {*the Board™) of the Company has appointed Mr. KNS, Subramanyam
(CP Mo. 4815) faling him Ms. Sourmya Dafhatdar (CP Moo 13199), Practicing Company
Secretaries and Designated Pariners of Mis BS and Co LLP, Company Secretaries, as
acrutinizer to sorubnise the remobe e-voling process in a fair & transparent manner,

The results of remote a=woling will be deciared on or before Wednesday Le., Decambar 27,
elZ3, The resulls declared along with the Scrnulinizer's Report shall be placed on the
Comgany's website al www rainbowhospitals.in and websites of the slock exchanges Le.
BSE Limited at wwwhssindia.com and Mabtional Siock Exchange of India Limited
wwh.nsaindia.com also on the websie of MSDL atwww.evoling.nzdl.com.

The Resolution, if passed by requisite majority, shall be deemed to have been passad on the
[ast data for a-vaoking |.a., Saturday, Decamdbar 231, 2023,

In case of any queries, you may refer the Frequently Asked Questions [FAGS) for Members
and evoling user manual Tor Mermbers avallable al the download seclion of
www.evating.nsdl.com - or call an toll free no.; 022 - 4886 Y000 or send a request &t
evamginedl coin  orcontact Mz, Prajakia Pawle, NSDL official. at evoling@nsd oo ar
write at NSDL. 4th flgar, "&' Wing, Trade World, Kamala Mills Compound, Senapali Bapat
Marg, Lower Parel, Mumbai - 400 013,

NOTICE is hereby given that the Extra Ordinary General Maeting ("EQGM") of Mambaers of
Axita CottonLimited will be held on Saturday, December 16, 2023 at 04:00 p.m. 15T through
Video Conferencing {"VC") /Other Audio Visual Means {("0OAVM™) to transact the Business as
sat out in the notice of EOGM. The venue of the Meeting shall be deemed o be the
Registered Office of the Company i.e. Survey No. 324, 357, 358, Kadi - Thol Road,
Borizana, Kadi, Mahesana - 382715, Gujarat, India

The Government of India, Ministry of Corporate Affairs has allowed conducting the General
Meeting {“Meeating”) through Video Conferencing ("VC™) or Other Audio Visual Means
("OAVM"), and dispended the personal presence of the members at the meeling.
Accordingly, the Ministry of Corporate Affairs issued the General Circular No, 14/2020 dated
April 8, 2020, the General Circular No. 172020 dated April 13, 2020, the General Circular
Mo, 1112022 dated December 28, 2022 and Ganeral Circular No. 092023 dated September
25, 2023 prascribing the procedures and manner of conducting the Extra Ordinary Ganaral
Meeting through VCF QAYVM, In terms of the said circulars, the Extra Ordinary General
Meeting (EOGM) of the members will be hetd through VCIOAYM. Hence, members can
attend and participate in the EQOGM through VC/OAY M only. The Notica of EOGM along with
Explanatory Statement have been sent through electronic mode only to those Members
whose email addresses are registerad with the Company! Depositories, Member may note
that the Motice of EQGM and Explanatory Statement have been uploaded on the website of
the Company at waww,.axitacotton.com, website of BSE Limitad at www. bsaindia.com,
Mational Stock Exchange Limited website at www. nseindia.com and website of Mational
Securities Depository Limited (NSDL) .2, www.evoting. nsdl.com

Members holding shares in dematerialized mode, physical mode and Members who have
not registered their email address will be able to cast their vote electronically on the
business as sel forth in the Naotice of tha EOGM either remately (during remote a-voling
period) orduring the EOGM as per the manner provided in the Notice of EQGM to Members.
Further, Stakeholders take note that, Notice convening EQGM has been dispatched to the
Shareholders on their registered mail ids, in case of non receipt of Notice due fo incorrect
mail id registered or any other reason, notice convening EGM 13 also available on tha
wabsite of the Company at www.axitacolton.com, websile of BSE Limited at
werw, bseindia.com, National Stock Exchange Limited website at www.nseindia.com and
website of Mational Securities Depository Limited (NSDL) i e. weaw.evoting .nsdl.com.

In light of the MCA Circulars, the =shareholders wheather holding equity shares in Demat form
or phyvsical form and who have not submitted thair email addressas and in consaquence 1o
whom the Notice of EQGM and Explanatory Statement could not be serviced, may
temporarily get their e-mail addresses registered by following the procedure given below;

a) In case shares are held in physical mode, please provide Folic No., Mame of shareholder,
scanned copy of the share cartificate (front and back), PAN {seif-attested scanned copy of
PAM card), AADHAR (self-attesled scanned copy of Aadhar Card) by E-mail to
cs@axitacotion.com

b) In case shares are held in demat mode, please provide DPID-CLID {16 digit DPID + CLID
or 16 digit beneficiary ID), Name, client master or copy of Consolidated Account statement,
PAN (self-attested scanned copy of PAN card), AADHAR (self-attested scannad copy of
Aadhar Card) fo csi@axitacotton.com

¢} Alternatively, shareholdermembers may send a request to evolingi@nsdl.co.in for
procuring user id and password for e-voting by providing above mentioned documents.

There being no physical shareholders in the Company, the Register of Members and Share
Transfer Books of the Company is not closed. Members whose names are recorded in the
Register of Members or in the Register of Beneficial Owners maintained by the Dapositories
as on Friday, Decamber 08, 2023 ('Cut-off Date”), shall anly be antitlad to avail the facility of
rermate e-violing as well as e-voting on the Extra Ordinary General Meeting
Fursuant to the provisions of Section 108 of the Companies Act, 2013 read with Rules made
thereunder {as amended) and Regulation 44 of SEB|I (LODR) Regulations, 2015 (as
amendead) and above mentionad MCA Circulars, the Company is providing facility of remaote
g-voting and e-voting during the EQGM to its Members in respect of the business to be
transacted at the EOGM. For this purpose, the Company has entered into an agreement
with NSDL for facilitating voting through electronic means.
The remote e-voting will commence on 02:00 A M. on Wednesday, Decembear 13, 2023 and
will end on 0500 P.M. on Friday, December 15, 2023. During this period, the Members of the
Company holding shares as on Cut-off date may cast their vote electronically (Remote
E-Voting). Members may nofe that the remote e-voting module shall be dizabled by NS0L
after the aforesaid date and time for voting and once the vote on a resolution is cast by the
mamber, the member shall not be allowed lo change it subsequantly; b) the facility of
e-voling shall be made available at the EQGM; and ¢} the mambears who have cast their vote
by remote e=voling prior to the EOGM miay also attend the EOGM but shall not be entitled to
cast their vote again. Detailled procadure for remote e-vating! e-voting Is provided in the
Motice of tha Extra Ordinary General Maeting.
Any person, who acquires shares of the Company and become Member of the Company
after dispatch of the Notice of EQGM-and holding shares as on the cutoff date i.e. Friday,
December 08, 2023, are requested to refer to the Motice of EOGM, available on the website
of the Company at www.axitacolton.com, website of BSE Limited at www. bsaindia.com,
Mational Stock Exchange Limited website at www.nseindia.com and website of National
Securities Depository Limited (NSDL) i.e. www.evoding.nsdl.com, for the process io be
adopted far obtaining the USER |D and Password to cast the vote. If you forgot wour
password, you can raset your password by using “Forgot Password” option available on
wiwrw, evoling, nsdl.com,
The Shareholders are requested to note that in terms of SEBI circular dated December 9,
2020 on e=Volting facility provided by Listed Companies, Individual shareholders holding
sacurties in demat mode are allowad o vole through their demat account maintained with
respective Depositories and Depository Participants, Shareholders are
required to update their mobile number and E-mail ID correctly in their demat account in
orderto access e-Voting facility.
Stakeholders be informed that, Bonus shares will be issued to the eligible egquity
shareholders as on the record date as may be decided by the Board of Directors after
approval of Shareholdars.
Members can attend and pardicipate in the Extra Ordinary General Meeting through
VCIOAVM facility only, The instructions for joining the Exftra Ordinary General Meeting are
provided imthe Motice of the Extra Ordinary General Meeting. In case the Members have
any queries or issuas regarding e-voting or participation in the EOGM, you may refer the
Frequently Asked Cuestions (FAQSs) for Shareholders and e-voling user manual for
Shareholders available at the download section of weww.evoting.nsdl.com or you can write
an email to evoting@nsdl.oo.inor Call us: - Tel: 1800-222-990 or Members may also confact
Mr. Shyamsunder Panchal, Company Secrelary of the Company at the ragistered office of
the Company or may write an e-mail to cs@axitacottan.com or may call on 6358747514 for
any further clarification. Members attending the meeting through YC/OAVM shall be
countad for the purposes of reckoning the quorum under Section 103 of the Companies Act,
2013,
For, Axita Cotton Limited
Sdi-
Nitinbhai Govindbhai Patel
Chairman Cum Managing Director
DIN: 06626645

Place; Kadi, Mahesana
Date; November 23, 2023

DAI

BUSINESS.

Chief Financial Officer

Sdi- For Rainbow Children's Medicare Limited

Madhusudan K. R.
Date: Movember 23, 2023
Place: Hyderabad

Ashish Kapil
Company Secretary and Compliance Officer

Sdi-

financialexp.epapr.in
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